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MAHARASHTRA ACT No. XXXV OF 1994
‘ [ THE MAHARASHTRA UNIVERSITIES ACT, 1994.]

(This Act received the assent of the Governor on the 21st July 1994;
assent was first published in the Maharashtra Government Gazette,
Part IV on the 21st July 1994.)

Amended by Mah. 25 of 1996 (4-9-1996) +
Amended by Mah. 13 of 2000 # (14-6-1999)

Amended by Mah. 55 of 2000 # # (12-5-2001) %

Amended by Mah. 28 of 2001 @ (15-5-2001) %

. Amended by Mah. 27 0f 2002 @ @ (18-6-2002)
Amended by Mah, 2 of 2003 $ (1 -5-2002) +
Amended by Mah. 21 of 2005 (4-5-2005) +
Amended byMah. 27 0f2005 (19-5-2005) +
Amended by Mah. 14 of 2009 (24-3-2009) +
Amended by Mah. 1 of 2010* (31 -8-2009) +
Amended by Mah. 16 of 201 1** (14-2-2011) +
Amended by Mah. 14 0f 2013 £(30-5-2013) +
Amended by Mah. 17 0of 2013 ££(21-6-2013) +
Amended by Mah. 36 of 2014 £££(31-7-2014) +
Amended by Mah. 8 of 2015 ££££ (4-3-2015) ¢
Amended by Mah. 22 0f 2016 £££€£(27-6-2016) 1
An Act to unify, consolidate and amend the Jaw relating to the non-agricultural
and non-technological universities in the State of Maharashtra. -

‘WHEREAS it is expedient to provide for a unified pattern for the constitution and
administration of non-agricultural and non-technological universities in the State of
Maharashtra and to make better provisions therefor ;

AND WHEREAS with a view to consider and recommend measures for better
.governance of such universities and reorganisation of higher education, the Central
Government and the Government of Maharashtra had appointed various committees

and study groups;

{For Statement of Objects and Reasons, see Maharashtra Government Gazette, 1992, Part
V.pps. .445-4406. .
+ This indicates the date of commencement of Act. :
# Mah. Ordinance No. 37 of 1999 was repealed by Mah, 13 of 2000, s.3
# # Mah, Ordinance No. 14 and 20 of 2000 were répcaled by Mah. 55 of
Section 62 of Mah. 55 of 2000 provides as followsi—

“62. ({) On the date of coming into force of this Act, if elections to any_ authority or bodg' Saving.
of the umvcrsu{/ have already beén held i accordance with the Qrowsrons‘ of the principal Act, )
in such cases elections shall’be conducted for electing only such number of members 50 as to
bring the constitution of such authorl,t?' or body in consonance with the provisions of the
principal Act as amended by this Act without in any way affecting the members already elected:

 Provided that, nothing in this section shall apply in cas¢ of any authority or, bod¥ of the
university where the elections have already been completed beforé the coming into force of
_this Act and there 1s no scope for brmgmg the constitution of such authority or, body in
consonance with the provisions of this Act without affecting the elections of the members.

already returned on such authority or body.
(2y Nothing, provided in this Act, shall affect the nominatigns already made by the Chancellor

Mah. (L)Jn any atutho(r_ll_ty or bodypof tthe UmvctrsxiyElaft?‘ the cfownglmto l?rﬁc of ¢ ? lVIAahlz}x!ras,}lma

niversities (Temporary Postponement o ections o cmbers of University Authorities

XXV 30 "Gther Bodies) Act, 2000, y

A o @ Mah. Ordinance No.XIX and XXIII of 2001 were repealed by Mah. 28 of 2001. s.3

2009. @@ Mah. Ordinance No. VI11 of 2002 was repcaled by Mah. 27 of 2002. s.3

‘Sub-section (2) of section 2 of Mah. 27 of 2002 reads as under :(—

. “2(2) On the date of coming info force of the Maharashtra Universities (Amendment) Act
Mah. 2002, the Maharashtra State Council for Higher Education, constituted under sub-section &” 0
XXVII sectign 56 of the grmcxpal Act, under Government Notifications No. UNG. 1594/(182)94/

UNI-3, dated the 16th April 1999, shall stand dissolved and the office bearers shall be deemed
of 1o have vacated their offices on the said date.” . . .
2002. $  Mah. Ordinance No. X111 of 2002 was repealed by Mah. 2 of 2003. 5.3
_* Mah. Ordinance No. XXII of 2009 was repealed by Mah. 1 of 2010. 5.4
**  Mah. Ordinance No. IV of 2011 was repealed by Mah. 16 of 2011. 5.3
£ Mah. Ordinance No. VIII of 2013 was repealed by Mah. 14 o
££ Mah, Ordinance Na. IX of 2013 was repeale Y Mah. 17 o
£££ Mah, Orduiance No. XVI of 2014 was repealed by Mah, 3
££££ Mah. Ordinance No. 1V of 2015 was repealed by Mah. 8
f

1 .
£££££ Mah. Ordinance No. XIV of 2016 was repealed by Mah. 22 of 2016, s.3.
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AND WHEREAS after considering the recommedations made by these committees
and groups, and the experience gained in implementing the present university Acts, it
is felt necessary to make provisions to enable each university to effectively carry out
with responsibility the objects of the university, to promote more equitable distribution
of facilities for higher education, to provide for more efficient administration, financial
control, better organisation of teaching and research, to ensure proper selection and
appointment of teachers and otheremployees, to provide for representation of students
and teachers on various bodies of the university, to take measures for curbing or for
eradicating undesirable non-academic influences detrimental to maintenance of
discipline and standards of education or academic excellence in the universities and
to provide for matters connected with or incidental thereto; it is considered expedient
to unify, consolidate and amend the law relating to such universities in the State ; It
is hereby enacted in the Forty-fifth Year of the Republic of India as follows:—

CHAPTER I

PRELIMINARY.

Short titlg 1. (1) This Act may be called the Maharashtra Universities Act, 1994,
an!
commencement.
{2) It shall come into force on such date* as the State Government may, by
nOtlflCthIOI'l in the Official Gazette, appoint.

Definitions. 2. In this Act, unless the context otherwise requires,—

(1) “academic services unit”” means university science and instrumentation centre,
academic staff college, computer centre, university printing press, or any other unit
providing specialised services for the promotlon of any of the objectives of the
university; :

(2) “adjunct professor”, * adjunct reader” or “adjunct lecturer” means a person
from industry, trade, agriculture, cotnmerce or any other allied field who is so -
designated during the period of collaboration or association with the university ;

(3) “affiliated college” means a college which has been granted affiliation by the
university ; .

(4) “authorities™ means the authorities of the university as specified by or under
this Act;

(3) *“‘autonomy” means a privilege of the university conferred by the statutes to

- permit a college, institution or a university department to conduct academic

programmes and examinations, develop syllabus for the respective subjects and issue

certificates of passing the exdminations, etc. A college, institution or a university

department which has been granted autonomy shall have full academic administrative
and financial autonomy subject to the provisions of the Act and Statutes ;

* 22nd Jily /1994 vide Government Notification, Higher and ' Technical Educatioxi and
Employment Department, No. USG. 1492/104201/(131/92) UNI-3, dated 22nd July 1994;
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(6) “autonomous college”, “autonomous institution” or “autonomous
department™ means a college, institution or department to which autonomy is granted
and is designated to be so by the Statutes ;

(7) . “bodies” means the bodies of the university'formed by the respective
authorities; '

~(8) “Chancellor”, “Vice-Chancellor” and ‘Pro-Vice-Chancellor” rnean,‘respectively,
the Chancellor, the Vice-chancellor and the Pro-Vice-Chancellor of the university ;

{9) *“‘collaboration” means collaborative academic activity of the university with
other universities, ac‘ademicinstitutions (local, regional, national or international),
research institutions and orgamsatrons (research, agriculture, industry, trade and
commerce);

(10) “college” means a college conducted by the university, or affiliated to the
university, situated in the university area;

(11) “conducted college” means a college mamtarned and managed by the
‘ umversrty,

(1A ) “Denotified Tribes (Vimukta J atrs)” means tribes, declared as such by the
State Government, from time to time;) :

(12) “department” meansa department teaching a particular subject or a group of
subjects in a college as prescribed in the Statutes ;

~ (13) “Director” means a head of an institution including a centre, ora school of
the university as designated by the Management Council;

(14) “Director of Higher Education™, “Director of Medical Education and .
Research”, “Director of Physical Education” and “Director of Technical Education”
means, respectively, Director of Higher Education, Maharashtra State, Director of
Medical Education and Research, Maharashtra State and Director of Physical
Education, Maharashtra State, Director of Technical Education, Maharashtra State;

(15) “higher education” means the pursuit of knowledge beyond learning at the
stage of school education ; ’

. {16) “hostel” means a place of residence for the students of the umversrty or
a college] provided, maintained or recognised by the university;

(17) “institution” means an academic institution of higher learning, not being a
college, associated with and admitted to the privileges of the university;

(18) “Local Managing Committee” means a committee constituted for a college
under the provisions of this Act;

(19) “Maharashtra State Council for Hrgher Education” means the council
constituted under section 56 of this Act;

Bom.  (20) “management” means the trustees or the managing or governing body. by

" of f;(;(); whatever name called, of any trust registered under the Bombay Public Trusts Act,

21 of 1860, 1950 (or any society registered under the Societies Registration Act, 1860) under the

! This clause was inserted by Mah: 55 of 2000, s. 2 (a) .
2 This letter and word was substituted for the words “affiliated college™. by Mah. 55 of 2000.s. 2 (b).
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management of which one or more colleges or recog,m%ed mstltunons or othe
. conducted and admitted to the pr1v1leges of the university:

‘Provided that, in relation to any (,ollége or institution established or maintained by
the Central Government or the State Government or a local authority like a Zilla
- Parishad, municipal council or municipal corporation, it means, respectively, the
Central Government or the State Government or Zilla parishad or the municipal
council or the municipal corporation, as the case may be;

'[(204) « Nomadic Tribes” means tribes wandering from place to place in search
of their livelyhood, as declared by the State Government, from time to time;]

'(21) * non-vacational academic staff’” means such staff as the Government nmay
classify to be non-vacational academic staff and includes all such staff which is
complimentary to academic staff but, shall not include the staff engaged purely in
discharging administrative functions;

(22) “Other'Backward Classes” means and includes persons belonging to such
classes or groups within such classes as adopted by the State Government to be -
other backward classes ; '

(23) “post-graduate department” means a department in a college or institution
~of higher learning, research or specialised studies, recognised to be so by the
university and imparting post-graduate instruction or guidance for research ;

(24) “prescribed” means ﬁrescribed by Statutes or Ordinances or Regulations, as
the case may be, made by or under this Act;

(25) “principal” means a head of a college, specialised educatlonal institution,
post-graduate centre or other recognised institution duly approved by the university;

(26) “recognised institution” means an institution of higher learning, research or-
specialised studies, other than *[a college], and recognised to be so by the university;

(27) “‘registered graduate” means a graduate of a university registered or deemed
to be registered by or under the Act with one of the universities ;

(28) ‘Schedule” means the schedulq io this Act;

(29) “*Scheduled Castes™ means such castes, races or tribes or parts of, or groups
within, such castes, races or tribes as are deemed to be Scheduled Castes, in relation
to the State of Maharashtra under article 341 of the Constitution of India :

.(30) “Scheduled Tribes” means such tribes or tribal communities or parts of or
groups within, such tribes or tribal communities as are deemed to be Scheduled
Tribes in relation to the State of Maharashtra under article 342 of the Consntutmn of
. India reSIdmg in any part.of the State of Maharashtra; 3*#:

(31) “school” means a school of studies maintained by or rcuwgmsed as such by
the university;

.

! This clause was inserted by Mah 35 of 2000 <.2(c}

? This letter and word was substituted for the words “an affiliated college”, by Mah. 55 of 2600. s. 2(d).

3 These words “and for the purposes of this Act, includes Denotified and Nomadu Tribes™ were
deleted by Mah. 55 of 2000, s. 2(e).
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(31 A) “State Governmém” means the Government of Maharashtra ;}

(32) “Statutes”, “Ordinances” and “Regu[atiohs” mean, respectively, the Statutes,
Ordinances and Regulations of the university made by or under this Act:

(33) “Students’ Council” means the students’ council established under this Act;

(34). “teacher” means full-time approved professor, associate professor, assistant
professor, reader, lecturer, librarian, %[ principal, deputy or assistant librarian and
documention officer in the university and college librarian,) Director or instructor of
physical education in any university department, conducted, affiliated or antonomous
college, autonomo‘us institution or dé‘partmem or recognised institution in the
university; o

(35) “Tribunal” means the tribunal established under this Act;v
(36) ** university *“ means any of the universities mentioned in the Schedule:

K (37) “ unjversity area " means the area specified against the name of the university
in the Schedule ;

(38) ““university department” means a department established and maintained by .
the university; ‘ ' .

(39) “ University Grants Commission” means the University Grants Commission

3 of established under the University Grants Commission Act, 1956;
1956. :

(40) *“ university institution” means a centre, a school, or an institute established
and maintained by the university;

(41) “ university teacher” means a teacher appointed by-the university.

CHAPTER 11
- UNIVERSITIES.

3. (1) Inrelation to each of the existing universitics specified in column (/) of Incorpo-
Part I of the Schedule with effect from the date of commencement of this Act, the ration of
corresponding university with the name, specified against it in column (2) of the said "Pversties.
Part, is hereby constituted under this Act, for the same area specified in column (3) of
the said Part for which it was constituted immediately before the date of commencément

of this Act. ' ,

(2) The State Government may, from time to time, by notification in the Official
“Gazette, constitute any new university under this Act by such name, for such area
and with effect from such date as may he <pecified by it, and ingert necessary entries
in Part 1 of the Schedule: and may for that purpose or any other purposes specified
in that behalf diminish, increase or alter the arez of any eaisting or new university, by

! This clause was inseited by Mah. 55 of 2000. 5.2}
! These words  were inserted by Mah, 55 of 2000, 5. 2(8).
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suitably amending the Schedule, by the said notification; and thereupon the entries
in column (3) of Part I, or in column (2) of Part I, as the case may be, of the Schedule,
shall stand amended accordingly, and all educational institutions, whether colleges,
institution, by whatever name called, within the area of the new university which are
affiliated to or recognised by the existing university shall, from the date aforesaid,
stand affiliated to or recognised by the new university : .

Provided that, no suc_h notification shall be issued except on a resolution passed
by both Houses of the State Legislature. . -

(3) Notwithstanding anything contained in sub-section (2), if, in the exigency of
circumstances the new university considers it expedient that certain privileges of the
_ existing university to which such educational institutions as referred to in sub-section
(2), were entitled immediately before the date specitied under sub-section (2), should
be continued for a certain period, not exceeding a period of five years in the aggregate,
after the date aforesaid, the new university may accordingly forward its
recommendations to the State Government and on receipt of such recommendations
the State Government may, if it is satisfied that such privileges should be so continued,
by notification in the Official Gazette, provide that for such period as may be spccxﬁed
in the notification such privileges shall contmue

(4) The Chancellor, Vice-Chancellor, Pro-Vice-Chancellor. if any, the members of
the Senate, Management Council and Academic Council for the time being holding
office as such in each university are hereby constituted and declared to be a body
corporate by the name specified therefor in the Schedule and shalf have perpetual
succession and a common seal and-may by that name sue and be sued.

(5) Each university shall be competent to acquire and hold property, both movable

and immovable, to lease, sell or otherwise transfer or dispose of any movable or

- immovabie property, which may vest in or be acquired by it for the purposes of the

university, and to contract and do all other things necessary for the purposes of this
Act: ' )

Provided that. no such lease, sale or transfer of such property shall be made
without the valuation made thereof by the approved valuer appointed by the university
and without the prior consent of the State Government.

Objects of 4. The objects of the university shall be to disseminate, create and-preserve -
university. knowledge and understanding by teaching, research, extension and service and by
effective demonstration and influence of its corpomte life on society in general, and
+ in particular the objects shall be —

(J) tocarry outits respohsibility of creation, preservation, and dissemination of
knowledge;

(2) to promote discipline and the spirit of intellectual inquiry and to dedicate
itself as a fearless academic community to the sustained pursuit of excellence;
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(3) to encourage individuality and diversity within a climate of tolerance and
mutual understanding;

(4) to promote freedom, secularism, equality and social justice as enshrined in the
Constitution of India and to be catalyst in socio-economic transformation by
promoting basic attitudes and values of essence to national development;

(5) toextend the benefits of knowledge and skills for development of individuals
- and society by associating the university closely with local and regional problems of
development; '

(6) to carry out social responsibility as an informed and objective critic, to
identify and cultivate talent, to train the right kind of leadership in ail walks of life and .
to help younger generation to develop right attitudes, interests and values ;

(7) to promote equitable distribution of facilities of higher education ;
(8) to provide for efficient and responsive administration, scientific management
and develop organisation of teaching ![research and extension J;

(9) to promote acquisition of knowledge in a rapidly developing and changing
society and to continually offer opportunities of upgrading knowledge, training and
skills in the context of innovations, research and discovery in all fields of human

_endeavour by developing higher educational network with use of modern
communication media and technologies appropriate for learning society ;

(10) to promote national integration and preserve cultural heritage ;

(11) to develop work culture and promote dlgmty of labour through applied
components in the syllabi;

(12) to build up financial self-éufficiency by undertaking academic and allied -
programmes and resource generative services in a cost-effective manner;

_ (13) to promote better interaction and co-ordination among different universities
and colleges by all such means generally to improve the governance of the university
and facility it prov1des for higher educatlon

(14) to generate and promote a sense of self-respect and dlg,mty amongst the
weaker sections of the society;

(15) to strive to promote competitive merit and excellence as the sole guiding
criterion in all academic and other matters relating to students.

5. The university shall have the following powers and duties, namely :- Power and

duties of

(1) toprovide for instruction, * [extension,] teaching and training in such branches university.

of learning and courses of study as the university may, from time to time, determine;

(2) to make provision for research and for the advancement and dissemination of
knowledge, and generally to cultivate and promote the arts (including the fine arts),
commerce, sciences, medicine, engineering, technology, law, physical education, and
other branches of learning and culture and their interdisciplinary areas ;

! These words were subsitituted for the words “and research” hy Mah. 55 of 2000. s. 3.
2 This word was inserted, by Mah. 55 of 2000, s. 4 (a).
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(3) tonake provmon to enable conducted and affiliated colleges and recognised
institutions to undertake specialised studies ;

“(4) to organise, maintain and manage university departments, laboratonee Jibraries,
museums and equipments for teaching [research or extenslon]

" (5) toestablish, maintain and manaoe departments and institutions of resemch
of specmllscd studies or of academic services unit;

(6) to establish, maintain and manage colleges, institutions, hostels heallh centres,
auditoria and gymnasiums ; : :

(7) ‘to provide for establishment, on the university- campus, of autonomous
institutions like inter-university centres, research laboratories, modern instrumentation
centres and like centres of learning, set up by the University Grants Commission,
Central Government or State Government, which may be used by a umvemty or
college or group of universities or colleges : »

Provided that, in the case of any industry or any non-Government organisation
availiting themselves of such facility of a university or such organisations providing
-the facility to a university, prior approval of the State Govemment shall be obtamed
by the university concerned ;

(8) to provide for establishment of sub-campuses for serving a group of; 7* colleges,
and also provide for and maintain common resources centres in'such sub-campuses in
the form of libraries, laboratories, computér centres, and the like centres of learning

(9) to create posts of directors, principals, professors, readers, lecturers and other
teaching or non-vacation academic posts required by the university with the prior
approval of the State Government and to prescrlbe 1helr qualifications and make-
appointments thereto.; :

(10) to appoint or recognise person working in any other university or organisation
- as adjunct professors, adjunct readers, adjunct lecturers, visiting professors of the .
university for specified periods ; :

(11) " to create non- teaching skilled, administrative, ministerial and other posts
and prescribe the qualifications and pay-scales with prior. approval of the State
Government and to make appointments thereto ;

(12) to facilitate mobility of teachers within the umverslty and to other umversmeb
. with the consent of the teacher concerned ; :

(/13) to0 prescrlbe the courses of instruction and studies for the various examinations
. leading to specific degrees and dipolmas or certificates ;

(14) to make provision, wherever feasible, in the university departments, *
colleges, institutions, recognised institutions, and schools, for survey and collection
of statistics, data and other particulars relevant to various developmental activities
including State and National plan, evaluation of the development schemes with the_

_ participation of the students as a part of their circular activities-; '

(/5) tosupervise, control and regulate admission of students for various courses
of study in university departments cotducted and affiliated colleges, mstltutlons
schools and recognised institutions ;

! These words were substituted for the words. “or rescarch™ by Mah. 55 of 2000, s.4 (h),
* The words “affiliated™ was deleted by Mah. 55 of 2000, s.4 (c),
* The words “affiliated” was delcted hy Mah. 55 of 2000, s.4 (d),
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(16) to guide teaching in colleges by deputation of teachers from a pool of
teachers of the university and supplement teachmg in * colleges for improving their
standards

(17) to institute degrees and post-graduate diplomas and post-higher secondary
diplomas, certificates and other academic distinctions on the basis of examinations or
by other tests or otherwise ;

. (18) to hold examinations and confer degrees and post-graduate diplomas and
award post-higher secondary diplomas and certificates and other academic distinctions
on persons who- »

{a) unless exempted therefrom in the manner prescrnbed have pursued
approved courses of study in the university, or in*[a college] or in an institution or
a recognised institution or a school and have passed the examinations prescribed
by the university ;or

_ (b) have pursued approved courses of study in the university, or in [a college]
- or in an institution or a recognised institution or a school and have passed the.
examinations prescribed by the university ; or

{c) have engaged in research under conditions provided by Ordinances and
Regulations ;°

(19) to confer and award such degrees, diplomas and certificates to, and provide
for such lectures; instruction and training for, external students, and the students
under correspondence and distance education, open umversrty and continuing
education courses'; -+

(20} to confer honorary degrees or other academlc dlSththnS as prescribed by
the Statutes ; -

(21) to lay down the conditions of affiliation of colleges and recognition of
institutions taking into account the credibility of the management and the norms of
academic performance of colleges, faculties and subjects, as may be laid down, from

© time to time, and satisfy itself by peériodical assessment or otherwxse that those
conditions are fulfilled ;

(22) to admit to the privileges of the university, affiliated colleges and institutions
-not maintained by the university and withdraw all or.any of those privileges and
recognise hostels not maintained by the university and withdraw such recognition,
temporarily or permanently ; :

{23) to designate a university department, conducted college, an afﬁllated college
institution, or school as an autonomous university department, conducted college,
affiliated college or institution or school, as the case may be, in accordance with the
guidelines, if any, laid down by the University Grants Commission ;

(24) - to monitor and evaluate the academic performance and affiliated colleges
and recognised institutions for affiliation and periodical accreditations:

(25) to inspect, where necessary,** colleges and recongnised institutions through
suitable machinery established for the purpose, and take measures to ensure that
proper standards of instruction, teaching and training are maintained by them, and

! The words “affiliated” was.deleted by Mah. 55 of 2000. s.4 (e} :

2 This letter and word were subsitituted for the words “an affiliated college”by Mah. 55 of 2000, s4 (f).
3 This letter and word were subsitituted for the words “‘an affiliated college”by Mah. 55 of 2000, s4 (g)(i)..
4 The word “affiliated” was deleted by Mah. 55 of 2000, s.4 (g)(ii).
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adequate library. laboratory, '[hostel}, workshop and other academic facilities are
provided for ; '

(26) to hold and to manage trusts and endowments and institute and award
fellowships, travelling fellowships, scholarships, studenrs}up medalq and prizes for
teachers and students of the university and colleges”; v

(27) to fix, demand and receive or recover such Fees and other Charus as may be
regulated by the *{Ordinance], from time to time ; :

(28) to supervise, control and regulate the conduct and discipline of the students
of the university, **colleges, institutions, recognised institutions, schools and hostels;

(29) to provide for mobility of students from formal to non-formal stream and vice-
versa; -

(30) to prov1de facilities for revision or inservice courses for teachers of the
university, colleges, schools and institutions ;

"(3]) to make arrangements for promoting the healthy atmosphere, corporate life
and welfare of the students of the university, colleges, schools and institutions ; _

'(32) to make arrangements for promoting welfare of the employees of the university;

(33) to co-ordinate and regulate teaching ,* [resealch and extension in the colleaes]
and recognised institutions ;

(34) to provide for the training and quahty improvement of teachers and non-
teathing employees; ’

* (35) to provide for periodical assessment of the performance of teachers and non-
teaching employees of the colleges, iustitutions and umvers:ty in accordance with
the provisions of the Statutes ;

(36) 1o regulate and provide for attendance of the teachers on the premises of the
university or colleges or institutions during teaching hours and beyond teaching
hours, as prescribed and to prohibit teachers from takmg or conducting pnvate tuition
or prwate coaching classes ; .

(37) to provide for conduct and dlsc1p1me rules for teaching and non-teaching
staff and the enforcement thereof ;

{38) to prescribe Code of conduct for managements ;

(39) to establish, maintain and manage, whenever necessary—

~ (a) a printing and publication department ;
¢ (b) university extension boards ;

(c) information bureaus ;

(d) employment guidance bureaus ; and

" (e} such other activities as may be necessary and p0551ble to fulfil the objects
" of the university ;

(40) to make provision for participation of students in—
(a) the national service scheme ;
(b) the national cadet corps ;-
{c) home guards and civil defence ;

This word was substituted for the word “hospital” by Mah. 55 of 2000, s. 4 (9)(ii).
The word was substituted tor the word “statutes”, by Mah. 55 of 2000, s. 4 (k). *
The word “affiliated” was deleted by Mah. 55 of 2000, s. 4 (i) '
These words were substituted for the words “and research in the a(ﬁhatcd colleges” by Mah. 55 of

2000, s. 4(j). o : ‘
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. '(d) the natiqnal sports organisation;
(e) physical and military traininé;
(f) extra-mural teaching and research;
( g) pro,grémmeé related to adult and cbntinqing education, and ext:ension;

(h) any other programmes, services or activities directed towards cultural,
economic and social betterment as may be necessary and possible to fulfil the
objectives of the university; '

{(41) to provide for special training or coaching for competitive examinations, for

recruitment to the public services, public undertakings and other competitive -

employment opportunities, with prior approval of the State Government ;

(42) to co-operate or collaborate with any other university, institution, authority
or organisation for research and advisory services and for such purposes to enter
into appropriate arrangement with other universities, institutions, authorities or
orgamcatmns to conduct certain courses as the suuatxon may demand ;

(43) to resund affiliation granted to colleges; .

(44)'toybo¥r’6’w funds for the purposes of the university on the security of the

-property of the university, with the prior permission of the State Government ;

(45) to explore the possiblities of augmenting the resources of the university by

exploring or:innovating activities such as research and development, censultancy,

training programmes and providing services for different clients from industry, trade
or any other non-government orgamsatlons,

(46) 10 recommend to the State Government to take over, in the pubtic interest, the
management of an affiliated college, institution or autonomous college in case where
irregularities or commissions or omissions of criminal nature by the management of
such college or institution are przma Jacie evxdent to the committee of enquiry
appointed by the university ;

(47) to undertake academic collaboration programmes with universities and
institutions abroad, with the approval of the State Government;

(48) to receive funds for collaboration programmes from foreign agencies subject
to rules and regulations of the Central Govemment and State Government in that
behalf;

( 49) to lay down for teachers and university teachers, service conditions including
code of conduct, workload, norms of performance appraisal, and such other
instructions or directions as. in the opinion of the university, may be necessary in

. academic matters ; '

{30} to underfake development prog’rammes in higher education, research,
ccmaulmno) -based projects and training programmcs for outside agencies, by charging
fees, so as Lo generate resources;

11
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(51) to make special provisiorls‘ for the benefits of the uhiversity education to be
made available to classes and commumtles which are socially and educationally
backward ; ‘

( 52) to make special provision for such benefits of -the university education to be
made available for women students and handicapped students as the university may
think necessary;

(53) to make special provision for-higher education in rural and tribal areas;

(54) to implement the national literacy and adult education programme through
teachers and students on voluntary basis in the university system and to evolve
measures to give due weightage to the efforts and performance of the students in this
area in addition to their normal academic performance, and also to evaluate the
performance of the teachers in this area;

(55) to promote by itself, or in co- operatiori with other universities the study of -
Marathi and the use of Marathz as a medium of instruction, study, research and
exammatron,

(56) to promote by itself, or in co-operation with other universities or organisations,
the study of foreign languages in general and Asian languages in particular;

(57) to evolve an operational scheme for ensurinig accountability of teachers,
non-vacation academic and non-teaching staff of the university, institutions and
colleges;

(58) to provide for joint appointments in single grade of pay in more than one
department in the university as also between umversrty -research laboratories,
university-industry and other bodies;

(59) to do all such other acts and things as may be necessary for, or incidental or
conducive to, the attainment of all or any of its objects ;

(60) to comply with and carry out any directives issued by the State Government
from time to time, with reference to above powers, duties and responsibilities of the
university.

Iurisdncnm{ 6.(1) The territorial limits, within which the powers conferred upon the university
a dmlssmn by this Act shall be exercised, shall comprise the whole of university area as specrfled

to against the name of such university in the Schedule :
privileges

universigf Provided that, the benéfit of distance-education courses, correspondence courses,
open university courses or external degree courses of any university may, with the
prior permission of the State Government. extend and cover the entire area of the
State outside the umversrty area.

(2) Subject to the provisions of sub-section (3) of section 3, no educational
institution situated within the university atea shall, except with the consent of the
university and the sanction of the State Government, be associated in-any way with,
or seek admission to any privilege of, any other university established by law :
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- Provided that, if an educational institution seeks to be associated with, or be
admitted to the privileges of, a university, jurisdiction of which is not restricted to any
State or area, such association or admission may be permitted by the State Govemment:

Provided further that, if a university, the jurisdiction of which is not restricted to
any State or area, wishes to establish a centre or other unit of research inthe umversrty
area, it may do so w1th the sanction of the State Government. .

{3) Save as otherwise provided by or under thrs Act, any privilege enjoyed by any
educational institution within the area of another university before the date on which
this Act comes into force, shall not be withdrawn, wrthout the sanction of the State
‘Government.

'[(4) If a new district is created by the State Government, the area of such district
shall be under the jurisdiction of such university, as may be declared by the State
Government, by notification in the Official Gazette, for the purpose of admrssron to
the privileges of such university.]

7. (1) Nocitizen of India shall be excluded from any ofﬁce of the university or from

membership of any of its authorities, bodies or committees, or from appointment to :
-any post, or from admission to any degree, diploma, certificate or other academic
distinction or course of study on the ground only of sex, race, creed, class, caste,
place of birth, religious belief or profession, or political or other opinion :

Provided that, the university may maintain, accredit or recognise any college or
institution exclusively for women, or reserved for women.

(2) The university shall adopt Government policy and orders issued, from time to
time, in regard to the reservation for Scheduled Castes, Scheduled Tribes, 2[Denotified
Tribes (Vimukta Jatis), Nomadic Tribes] and Other Backward Classes for appointment

- to different posts of teachers and non-teaching officers and employees and for the
purpose of admission of students in the affiliated or conducted colleges, university
departments, university institutions or recognised institutions.

*(3) The university shall adopt the general policy of the State Government in regard
to the welfare of various categories of weaker sections of the society and mmormes
as directed by the State Government from time to time.

8. (1) Without prior approval of the State Government the university shall not,—

(a) create new posts of teachers, officers or other employees;

(b) revise the pay, allowances, post-retirement benefits and other benefits of its
teachers, officers and other employees; ~

(c) grant any special pay, allowance or other extra remuneration of any description
whatsoever, including ex gratia payment or other benefits having financial
implications, to any of its teachers, officers or other employees;

13
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(d) divert any earmarked funds received for any purpose other than that for Wthh ,

it was received;
(e) transfer by sale or lease immovable property; -

- {f) incur expenditure on any development work from the funds received from the
State Government or University Grants Commission or any person or body for the
putposes other than the purposes for which the funds are received ;

' This sub-section was added by Mah.55 of 2000, s. 5.
? These words were inserted, by Mah. 55 of 2000, s. 6.
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(¢) take any decision regarding affiliated colleges resulting in mcreased fmanc1al
liability, direct or indirect, for the State Government.

(2) The university shall be compctem to incur expenditure from the funds received
from,-

(a) various funding agencies without any share or contribution from the State
Government;

" (b) fees for academic programmes started on self-supporting basis;’
prog p £

(¢) contributions received from the individuals, industries, institutions,
organisations or any person whosoever, to further the objectives of the university;

() contributions or {ees for academic or other services offered by the university;
(e) development fund, if any, established by the university ;
for the pu1'p()ges of— . 7

(i) creation of posts in various categories for specific period ;

. (ii) oranting pay, allowances and other benefits to the posts created through

holding the posts for which Govemment confr 1but10n 1s recelved ;
g1 1
(iii) starting any academic programme on self-supperting basis ;

(iv} incurring expenditure on any development work, without referring the
matter for approval of the State Government, provided there is no financial
liability, direct or indirect, immediate or in future on the State Government.

(3) The State Government may in accordance with the provisions contained in this
Act, for the purpose of securing and maintaining uniform standards, by notification
in the Oﬁﬁcial.(iaz'ctte., prescribe a Standard Code providing for the classification,
manner and mode of selection and appointme‘m, absorption of teachers and émployees
rendered surplus, reservation of posts in favour of members of the Scheduled Castes,
Scheduled Tribes, '{Denotificd Tribes (Vimukta Jatis), Nomadic Tribes] and Other
Backward Classes, duties, workload, pay, allowances, post-retirement benefits, other
benefits, conduct and disciplinary matters and other conditions of service of the
officers, teachers and other employees of the universitics and the teachers and other
employees in the affiliated colleges and rcconmsed institutions (other than those
managed and maintained by the State Government, Central Government and the local
authorities). When such Code is prescribed, the provisions made in the Code shall

. prevail, and the provisions made in the Statutes. Ordinances, Regulations fnd Ruoles

riade under this Act, for matters inchuded in the Code shall, 5o the extent fo which
they are inconsistent with the provisions of the Code, be invalid.

1 These words were inserted by Main35 of 2000, 5. 7 (a).
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{(4) Incase of failure of the university toexercise powers or perform duties specified -
in section 5 or where the university has not exercised sach powers or performed such
duties adequately, or where there has been a failure to comply with any order issued
by the State Government, the State Government may, on making such enquiry as it
may deem fit, issue a directive to the university for proper exercise of such powers or
pertormance of such duties or comply with the order; and it shall be the duty of the
university to comply with such direction :

'[ Provided that, in case the university fails to comply with the directives, the State
Government shall call upon the university to give reasons in writing why the directives
- were not complied with. If the State Government is not satisfied with the explanation,
it may refer the matter to the Chancellor for taking necessary action under sub-
section (3) of section 9 .]

(5) The State Government may carry out test audit or full audit of the accounts of
an university, college. school or institution 1egu1mly at such intervals as the State
Government may deem fit.

CHAPTERII
OFricErs OF THE UNIVERSITY
(A) Tue CHANCELLOR

9.(1) The Governor of Maharashtra, for the time being, shall be the Chancellor of Chanécllor
‘every university and the Chancellor, by virtue of his office, shall be the Head of the and his
university. ‘ powers,

(2) The Chancellor, when present, shall preside over the Convocation of the
university and may issue direction to Vice-Chancellor to convene the meeting of any
authority of the university for specific purposes, whenever necessary, and the Vice-
Chancellor shall submit the minutes of such meeting to the Chancellor for his perusal.

2[(3) The Chancellor,—

(a) shall, onreceiving a reference from the State Government under the pmvmo to
sub-section (4) of section 8 in such matter ; or
(b} may, in dny m’ittel suo moti or otherwise,

call fora xcport oran explanation or such information and record relating to such
matter or any matter or affairs of the university, and shall, after considering such
report or explanation, or information or record, issue such directions thereupon as
may be deemed fit in the interest of the university or students or larger interest of the
public, and his directions shall be final and shall be complied with by the university
forthwith.]

- (4) The Chancellor may, after taking report in writing from the Vice-Chancellor,
suspénd or modify any resolution, order or proceedings of any authority, body,

" committee or officer which, in his opinion, is not in conformyity with this Act, Statutes,
Ordinance, or Regulations made thereunder, or is not in the interest of the university
and the university authority, body, committee and officer shall comply with the same:

! This proviso was inserted by Mah. 55 of 2000, s. 7 (h).
? 'This sub- section was substituted by Mah. 55 of 2000, 5. § («).
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Provided that, before making any such order, the Chancellor shall call upon the
university, authority, body, committee or, as the case may be, officer to show cause
why such an order should not be made, and if any cause is shown, within the time
fixed by the Chancellor, he shall consider the same and wherever he deems it necessary,
after consulting the State Government, decide the action to be taken in the matter, and
his decision shall be final.

(5) Where, in the opinion of the Chancellor, the conduct of any elected or nominated
or-appointed or co-opted member is detrimental to the smooth functioning of university
or any authority or body or committee, he may, after giving such member an opportunity
to offer his explanation in writing and after considering such explanation, if any, and
satisfying himself that it is necessary so to do, '[disqualify such member or suspend
him] for such period as he may deem fit. :

(6) The Chancellor shall exercise such other powers and perfofm such other duties
as may be conferred upon or vested in him by or under this Act.
(B) OTHER OrFicERs OF THE UNIVERSITY

i Other  10. The following shall be the other officers of the university, namely:—
. officers of

mversggf (7) the Vice-Chancellor; .
(2) the Pro-Vice-Chancellor;
(3) the Deans of Faculties ;
(4) the Registrar; o
(5) the Controller of Examinations ;
(6) the Director of sub-campuses of the university
(7) the Director, Board of College and University Development ;
(8) the Librarian of the univsrsity library ;
(9) the Finance and Accounts Ofﬁser ;
(10) the Director of Students’ Welfare ;

(11) such other officers in the service of the umversxty as may be prescrlbed by
Statutes.
Vice- 1. (1) There shall be a Vice-Chancellor appointed as provided in section 12 who
Chancellor
and Pro-Vice Shall be the pr1nc1pal executive and academic officer of the university and ex-officio
Chancellor. chairman of the Management Council, Academic Council, Board of Examinations,
Finance Committee and Academic Services Committees and shall preside in the -
absence of the Chancellor at any convocation for conferring degrees and also at any
meeting of the Senate. His powers and duties shall be as provided in section 14.

' These, worls were substituted for the words suspend or dlsquahfy such membu by Mah. 55
of 2000, s. 8 (b).
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{2) The Pro-Vice-Chancellor shall be appointed as provided in section 13 and the
Pro-Vice-Chancellor, wherever appointed, shall be responsible for the duties allotted
to him specifically by the Vice-Chancellor with the approval of the Management

- Council and he shall preside over the meeting of the authorities of the university in
the absence of the Vice-Chancellor.

(3) Save as otherwise provided the emoluments and, terms and conditions of
services of the Vice-chancellor and Pro-Vice-Chancellor shall be such as may be
determined by the State Government, from time to time.

(4) The other officers of the university shall be appointed in such manner and
exercise such powers and perform such duties as provided in this Chapter.

12. '[(1) The Vice-Chancellor shall be appointed by the Chancellor in the manner Appointment
stated hereunder :— of theVice-

(a) There shall be a committee consisting of the following members to Chencelior
recommend suitable names to the Chancellor for appointment of Vice-Chancellor,
namely :—
(i) amember nommated by the Chancellor, who shall be the retired Judge of the
Supreme Court or retired Chief Justice of a High Court or an eminent scientist of
national repute or a recipient of Padma Award in the field of education ;

(ii) the Principal Secretary of Higher and Technical Education Department or
any officer not below the rank of Principal Secretary to Government nommated by
the State Government;

(iii) the Director or Head of an institute or organisation of national repute, such

" as, Indian Institute of Technology, Indian Institute of Management, Indian Institute

of Science, Indian Space Research Organisation or National Research Laboratory,

nominated by the Management Council and the Academic Council, jointly, in the

manner specified by the State Government by an order pubiished in the Ojfficial
Gazette;

(b) The member nominated by the Chancellor shall be the Chairman of the
Committee;

(c) The members nominated shall be the persons who are not connected with the
university or any college or any recognised institution of the university ;

(d) No meeting of the Committee shall be held unless all the three members of the
Committee are present.}

(2) The process of preparing a panel shall begin at least three months before the
probable date of occurrence of the vacancy of the Vice-Chancellor and shall be
completed within the time limit fixed by the Chancellor. The Chancellor, however, may
extend such time limit if in the exigency of the circumstances, it is necessary so to do,
so however that the period so extended shall not exceed three months in the aggregate.

2[(3) The Committee shall recommend a panel of not less than five suitable persons
for the consideration of the Chancellor for being appointed as the Vice-Chancellor. .
The names so recommended shall be in alphabetical order without any preference
being indicated. The report shall be accompanied by a detailed write up on suitability
of each person included in the panel. ' '

(3A) A person recommended by the Committee for appointment as a Vice-Chancellor
shall,—

{a ) be an eminent academ1c1an or an administrator of high caliber;

(b) be able to provide leadership by his own example;

! Sub-section (/) was substituted by Mah. 14 of 2009, s. 10 (a).
2 Sub-sections (3), (3A) and (3B) were substituted for the original-sub. section (3) by Mah. 14 of 2009, s. 10 (b).

(J)145-3




Maharashira Universities Act, 1994 (1994 : Mah. XXXV

(c) be able to provide vision and have ability to tlaIlSthC the same into reality in
the interest of students and society ; and

(d) possess such educational qualifications and experience as may be specified
by the State Government, by an order published in the Official Gazeite, in consultation
with the Chancellor.

(3B) The eligibility conditions and the process for recommendation of names for
appointment as Vice-chancellor shall be given wide publicity to ensure the recommendation
of most suitable candidates.) .

(4) The Chancellor may appoint one of the persons included in the panél to be the
Vice-Chancellor: ‘

Provided, however, that if the Chancellor does not approve any of the persons so
recommended, he may call for a fresh panel either from the same committee or after
constitution of a new committee for the purpose, from such new committee.

(5) The person appointed as the Vice-chancellor shall, subject to the terms and’
conditions of his contract of service, hold office for the contract period of five years
from the date on which he enters upon his office or till attaining the age of sixty-five
years, whichever is earlier and shall not be eligible for re-appointment.

(6) The person appointed as the Vice-chancellor shall hold a lien, if any, on the
post in which he is confirmed prior to the appointment.

(7) In any of the following circumstances, the l[exmency] whereof shall solely be
judged by the Chancellor. namely :— :

(a) where the committee appointed under sub-section (/) is unable to recommend
any name within the time limit specified by the Chancellor;

(b) where the vacancy occurs in the oftice of the Vice-Chancellor because of
death, resignation or otherwise, and it cannot be conveniently and expeditiously
filled in accordance with the provisions of sub-sections (7) to (4):

(c) where the vacancy in the office of the Vice-Chancellor occurs temporarily
because of leave, illness or other causes |

(d) where the term of Vice-Chancellor has expired; or
(e) where there is any other emergency;
the Chancellor may appoint any suitable person. to act as the Vice-Chancellor for

*[a term not exceeding eighteen months), in the aggregate as he may specify in his
order:

Provided that, the person so appointed shall cease to hold such office on the date
on which the person appointed as the Vice-Chancellor in accordance with the
provisions of sub-sections (1) to (4) assumes office or the Vice-Chancellor resumes
office.

(8) The Vice-Chancellor shall be a whole-time salaricd officer of the university and
shall receive pay and allowances as determined by the State Government. In addition,
he shall be entitled to free furnished residence, a motor car for his use (including its
maintenance, repairs and fuel required thucfor) with the service of a chauffeur free of
charge.

! This word was substituted for the word “existence” by Mah. 55 of 2000, s. 9 (b).
* These words were substituted for the words “a term not exceeding twelve months” by Mah. 8
of 2015, 5.2 :
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(9)- Such sumptuary allowance shall be placed at the disposal of the Vice-Chancellor,
as the State Government may approve.

(10) If a person receiving an honorarum from the consolidated fund of the State,
or if a principal of an affiliated college or a recognised institution or a university
teacher is appointcd as Vice-Chancellor. his terms and conditions of service shall not
be altered to his disadvantage during his tenure as Vice-Chancellor ;

Provided that, the résultim‘_t vacancy in such post shall not be filled in by a long-
term appointment during his tenure as Vice-Chancellor.

(11) . Notwithstanding anything contained in the foregoing sub-sections, the
person referred to in sub-section (6) shall stand retired from his original post in
accordance with the terms and conditions of services of that post.

(12) The Vice-Chancellor may, by writing under his signature addressed to the
Chancellor, after giving one month’s notice resign from his office and shall cease to

hold his office on the acceptance of his resignation by the Chancellor or from the date |

of expiry of the said notice period, whichever is earlier.

(13) The Vice-Chancellor may be removed from his office if the Chancellor is
satisfied that the incumbent,—

(a) has become insane and stands so declared by a competent cCourt;
(b) has been convicted by a court for any offence involving moral turpitude ;

(c) has become an undischarged insolvent and stands so declared by a competent
court;

(d) has been physically unfit and incapable of discharging functions due to
protracted illness or physical disability

‘ "(d-1) has willfully omitted or refused to carry out the provisions of this Act or has
committed breach of any of the terms and conditions of the service contract of any
other conditions prescribed by the State Government under sub-section (3) of section
11.. or has abused the powers vested in him or if the continuance of the Vice-Chancellor
in the office is detrimental to the interests of the university;]

(e) is a member of, or be otherwise associated with, any political party or any -

organisation which takes part in politics, or is taking part in, or subscribing in aid of,
any political movement or activity ;

Explanation — For purposes of this sub-clause, whether any party is a political
party. or whether any organisation takes part in politics, or whether any movement

! This clause was inserted by Mah. 55 of 2000, 5.9(c)(i).
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or activity falls w1thm the scope of this sub-clause, the decision of the Chancellor
thereon shall be final :

Provided that, the Vice-Chancellor shall be given a reasonable opportunity to
show cause by the Chancellor before taking recourse for his removal under clauses

(d) '[(d-1) and_(e)].

Thef 13. (1) The Chancellor may, in consultation with the Vice-Chancellor, appoint a
apgzﬁ?: e?“ Pro-Vice-ChanceHor for the university which has more than 150 affiliated colleges and
of Pro-Vice-recognised institutions. ’

Chancellor.

?[(2) The Pro-Vice-Chancellor shall be a person who has held the post of Professor,
or Principal of a college or an msututlon having not less than 15 years teaching
experlence ]

3{(3) The term of the Pro-Vice-Chancellor shall be co-terminus with that of ihe
Vice-Chancellor or till he attains the age of superannuation, whichever is earlier.]

{4) The Pro-Vice-Chancellor shall be a full time salaried officer of the university,
and the pay and allowances admissible to him as well as the terms and conditions of
his service shall be such as determined by the State Government.

- {5) When the office of the Pro-Vice-Chancellor falls vacant or when the Pro- Vice-
Chancellor is, by reasons of illness or absence or any other cause, unable to perform
the duties of his office, the Chancellor, upon the recommendation of the Vice-Chanceltor
may appoint a suitable person qualified to be appointed as Pro-Vice-Chancellor to
officiate as Pro-Vice-Chancellor, till the Pro-Vice-Chancellor résumes office, or a new
Pro-Vice-Chancellor assumes duties, as the case may be.

4[(6) The provisions of sub-section (13) of section 12 shall mutratis mutandzs
apply for’ removal of the Pro-Vice-Chancellor.]

Powers and 14. (I} The Vice-Chancellor shall be the principal academic and executive officer
d““flslc"f of the University responsible for the development of academic programmes of the
Chancellor. umvemty He shall oversee and monitor the administration of the academic
programmes and general administration of the university to ensure efﬂcxency and

good order of the university.

{2) He shall be entitled to be present, with the right to speak, at any meeting of any
other authority or body of the university, but shall not be entitled to vote thereat,
unless he is the Chairman or member of that authority or body.

{3) The Vice-Chancellor shall have the power to convene meetings of any of the
authorities, bodies or committees, as and when he considers it necessary so to do.

! These brackets, Jetters and word were substituted for the word, brackets and letter.* and (e)” by
Mah. 55 of 2000, s. 9 (¢) (iii).

* This sub-section was substituted by Mah. 55 of 2000, s. 10 («).

3 This sub-section was substituted by Mah. 14 of 2013, s.2.

4 This sub-section was inserted by Mah 55 of 2000, s. 10(b),
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(4) The Vice-Chancellor shall ensure that directions issued by the Chancellor are
strictly complied with or, as the case may be, implemented.

(5) It shall be the duty of the Vice-Chancellor to ensure that ![the directives of the -
State Government, if any, and] the provisions of the Act, Statutes, Ordinances and

Regulations are strictly observed and that the decisions of the authorities, bodies
and committees which are not inconsistent with the Act, Statutes, Ordinances or
Regulations are properly implemented.

(6) The Vice-Chancellor may defer implementation of a decision taken or a resolution
passed by any authority, body or committee of the university if, he is of the opinion
that the same is not consistent with the provisions of the Act, Statutes, Ordinances or
Regulations or that such decision or resolution is not in the interest of the university
and at the earliest opportunity refer it back to the authority, body or committee
concerned for reconsideration in its next meeting with reasons to be recorded in
writing. If differences persist, he shall within a week, giving reasons submit it to the
Chancellor for decision and inform about having done so to the members of the

authority, body or committee concerned. After receipt of the decision of the Chancellor, -

the Vice-chancellor shall take the action as directed by the Chancellorand inform the
authority, body or committee concerned accordingly.

’

(7) If there are reasonable grounds for the Vice-Chancelior to believe that there is
an emergency which requires immediate action to be taken, he shall take such action,
as he thinks necessary, and shall at the earliest opportunity, report in writing the
grounds for his belief that there was an emergency, and the action taken by him, to
such authority or body as would, in the ordinary course, have dealt with the matter. In
the event of a difference arising between the Vice-Chancellor and the authority or
body whether there was in fact an emergency, or on the action taken (where such
action does not affect any person in the service of the university), or on both, the
matter shall be referred to the Charicellor whose decision shall be final:

Provided that, where an_y such action taken by the Vice-Chancellor affects any
person in the service of the university, such person shall be entitled to prefer, within
thirty days from the date on which he receives notice of such action, an appeal to the
Management Council. - '

(8) Where any matter is required to be regulated by the Statutes, Ordinances or °

Regulations, but no Statutes, Ordinances or Regulations are made in that behalf the

Vice-Chancellor may, for the time being, regulate matter by issuing such directions as-

he thinks necessary, and shall, at the earliest opportunity thereafter, place them before
the Management Council or other authority or body concerned for approval. He may,
at the same time, place before such authority or body for consideration the draft of
the Statutes, Ordinances or Regulations, as the case may be, required to be made in
that behalf. ‘ B '

! These words were inserted by Mah. 55 of 2000, s. 11 (a).
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'{9) The Vice-Chancellor shall be the appointing and disciplinary authority for the
university teachers who are appointed on the recommendations of the selection
committee constituted for the said purpose.]

(10) The Vice-Chancellor shall be the [appointing and disciplinary authority] for
officers of the university of the rank of Assistant Registrar and of the rank equivalent

thereto and above.

(/1) Asthe Chairman of the authorities or bodies or committees of the university
the Vice-Chancellor shall be empowered to suspend a member from the meeting of the
authority, body or committee for persisting to obstruct or stall the proceedings or for
indulging in behaviour unbecoming of a member, and shall report the mattet‘
acuordmaly, to the Chancellor

(12) The Vice—Chancellor shall place before the Management Council a report of
the work of the university periodically as provided undes the Ordinances.

{13) The Vice-Chancellor shall exercise such other powers and pufmm such other
duties as may be conferred upon him by or under the Act.

(14) (a) The Vice-Chancellor shall have the right to cause an inspection to be -
made by such person or persons or body of persons as he may direct, of the university,
its buildings, laboratories, libraries, museums, workshops and equipments and of any
institution, affiliated. conducted or autonomous college, hall or hostel maintained or
recognised by the university, and of the examinations, teachings and other work
conducted by or on behalif of the u;)i\fersity, and to cause an inquiry to be made ina
tike manner regarding any matter connected with the administration or finance of the
university, affiliated college or recognised institutions :

Provided that, the Vice-Chancellor shall, in the case of affiliated college or
recognised institution, give notice to the management of such affiliated college or
recognised institution of his intention to cause an inspection or an inquiry to be so
made:

Provided further that, the management shall have right to make such representation
to the Vice-Chancellor. as it thinks necessary before such inspection or mquny is .
made ;

(b) after considering such representation. if any made, the Vice-Chancellor may
cause such inspection or inquiry to be made or may drop the same ;

(c) in the case of management when an inspection or inquiry has been caused to
be made, the management, shall be entitled to appoint a representative, who shall
have the right to be present and be heard at such inspection or inquiry;

(d) the Vice-Chancellor may, if the inspection or inquiry is made regarding any
college ar institution admitied (o the privileges of the university, communicate to the
management the result of such inspection or inguiry ;

Y This sub-section was substituted by Mah. 55 of 2000.s. 1) ih).
* These words were substinted foc the words “appointing authority”™ by Mah. 55 of 2606, 5. 11 (¢}
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(5]
(oS

{e) the management shall communicate to the Vice-Chancellor such action. if any,.
as it proposes to take or has been taken by it;

(f) where the n_ianagemeni. does not, within the time fixed by the Vice-Chancellor,
take action to his satisfaction, the Vice-Chancellor shall place before the Management
Council the inspection or inquiry report and explanation furnished or representation
made by the management, for its consideration.

15. (/) There shall be a Dean for each faculty. He shall be an academic officer of Deans of
the university concerned with and responsible for implementation of the academic Facultics.
policies approved by the Academic Council in respect of academic development,
maintenance of standards of teaching and research and training of teachers within
his faculty.

(2} (a) The Dean of the faculty shall be elected by the members of the Faculty
from amongst themselves and shall not be eligible for election for a second consecutive
term, '

(b) No member assigned by the Academic Council on the Faculty shall be eligible
to contest the election to the post of the Dean.]

(3) The Dean shall convene meetings ot the taculty, as and when required, in
consuitation with the Vice-Chancellor and shall preside over the same. He shall formulate
the policies and development programme of the faculty and present the same to the
appropriate authorities for their consideration. )

‘ ~ (4) The Dean shall be responsible for the academic development of the faculty and
shall ensure proper implementation of the decisions of the Management Council,
Academic Council, Board of College and University Development and the Board of
Examinations in respect of his faculty and the decisions of the faculty and the Boards
of Studies under his purview.

(5) Subject to the superintendence, direction and control of the Vice-Chancellor,
the Dean shall, after taking such advice as he thinks necessary, decide upon the
grievances of students regarding the enrolment, eligibility, migration. scholarships,
studentships or free-ships, grant of terms, admission to university examinations.

{6) The Dean shall enquire, on being directed by the Academic Council. into any
malpractice related to any academic programme in his faculty by a university
department, affiliated or conducted college or recognised institution and report the
findings to the Academic Council.

_(7) The Dean shall prepare proposals for the award of fellowships, scholarships
and other distinctions in his faculty for submission to the Academic Council.

' This sub-section was substituted by Mah. 55 of 2000, s. 12.



24 Maharashtra Universities Act, 1994 [1994 : Mah. XXXV

Director of  10- (1) The Director of the Board of College and University Development shall be
Board of nominated by the Vice-Chancellor, from amongst professors of the university,

CS:;\]ge :‘_‘:d institutions or departments or principals ‘[with fifteen years teaching experience.]
iversity

Develop-
ment.

(2) The Director shall be,—

{a) the principal academic planning and academic audit officer for the academic
development programmes, including post-graduate teaching, research and
extension programmes and collaborative programmes of the university;

(b) the Secretary of the Board of College and University Development and
shall conduct academic audit of university departments or institutions, recognised
institutions, post-graduates centres and affiliated colleges *[as the Board may
direct and on receiving complaints suo-motu;] -

(c) responsible for ensuring that the decisions of the Board for long-term and
short-term development plans of the university and its 3* colleges in their academic .
programmes are duly processed and implemented thréugh relevant authorities,
bodies, committees and officers;

(d) the principal liaison officer with the external funding agencies for generating
funds for the collaborative and development programmes of the university and

monitor their proper utilisation ;
: 1

(e) responsible for establishing liaison for fostering and promoting coliaboration
between the university, colleges and national and international institutions and
scientific, industrial and commercial organisations ;

(f) responsible for submitting an annual report on the progress achieved in
different developmental and collaborative programmes to the Vice-Chancellor who
shall place the same before the Management Council.

4 [(3) The term of the Director shall be co-terminus with that of the Vice-
Chancellor or till he attains the age of superannuation, whichever is earlier. ]

Registrar. 17. (1) The Registrar shall be appointed by the Vice-Chancellor on the
recommendation of a selection committee constituted for the purpose:

* [Provided that, if the post has remained vacant for a period of six months from the
date the post has fallen vacant, the State Government shall appoint, on deputation, a
suitable person possessing the qualifications prescribed by the University Grants
Commission to perform the duties of the Registrar for a period of not more than one
year at a time and not more than three years in the aggregate or till the new Registrar
is duly appointed by the Vice-Chancellor, whichever is earlier.]

! These words were added by Mah. 55 of 2000, s. 13 (a).

? These words were added by Mah. 55 of 2000, 5. {3 ().

3 The word “affiliated” was deleted, by Mah. 55 of 2000, s. 13 (c).
+ This sub-section was added by Mah. 55 of 2000,s. 13 (c).

N Th'is“. proviso was added by Mah. 55 of 2000, s. 14 (a).
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{2) The Registrar shall be the Chief Administrative Officer of the university. He
- shall be a full-time salaried officer and shall work directly under the supermtendence
direction and control of the Vice-Chancellor.

(3) Appointment of the Registrar shall be for a term of five years and he shall be

eligible for reappointment '[for only one more term of five years.] The qualifications-

and experience for the purpose of selection of the Registrar shall be as laid down by
the University Grants Commission and approved by the State Government.--

(4) When >* the Registrar is by reason of illness or absence or any other cause,
unable to perform the duties of his office for a period not exceeding six months, the
Vice-Chancellor shall appomt a suitable person to officiate as the Regrstrar until 3[the
Registrar resumes duty.]

(5) The Registrar shall act as Secretary of the Senate, Management Council,
Academic Council and such other authorities, bodies and committees as prescribed
by or under this Act.

(6) The Registrar shall be the appointing and the disciplinary authority of the
employees of the university other than the teachers, non-vacation academic staff and
officers of the rank of Assistant Registrar and other officers holding posts equivalent
therete or above. An appeal by a person aggﬁeved by the decisicn of the Registrar
* may be preferred within thirty days from the date of communication of such decision,

to the Vice-Chancellor.

(7) Subject to the decisions of the authorities of the university, the Registrar shall
have the power to enter into agreements, sign documents and authenticate records
on behalf of the university.

(8) The Registrarshall be the custodian of the records, the common seal and such

other property of the umversrty as. the Management Council may, commit to his .

charge.

’

(9) The Registrar shall conduct elections as per the programme approved by the
Vice-Chancellor.

(10) The Registrar shall prepare and update the- Handbook of the Statutes,

Ordinances and Regulations approved by the authorities, bodies or committees from
time to time and make them available to all the respective members of the authorities
and officers of the university.

(11) The Registrar shall receive complaints and suggestions in regard to the
improvement of administration and consider them for appropriate action.

U These words were inserted by Mah. 55 of 2000, s. 14 (b).

? The words “the office of the Registrar falls vacant or when” were deleted by Mah. 55 of 2000,
s. 14 (c)i).

* These words were substituted for the words “a new Registrar is appointed and assumes office or

thie Registrar resumes duty, as the case may be” by Mah. 55 of 2000, s. 14 (c)ii).
() 1454 : -
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(12) The Registrar shall exercise such other powers and perform-such other
duties as prescribed by or under the Act or assigned to him, from time to tlme by the
Vice- Chancellor.

Controller of  18. (1) (a) The Controller of Examinations shall be appointed by the Vice-
Examinations.Chancellor on the recommendations of a seléction committee constituted for the
purpose : ’

[Provided that, if the post has remained vacant for a period of six months from the
date the post has fallen vacant, the State Government shall appoint, on deputation, a
suitable person having prescribed qualifications, to perform the duties of the Controller

" of Examinations for a period of not more than one year at a time and for not more than
- three years in the aggregate or till the new Controller of Examinations i is duly appointed
by the Vice-Chancellor, whichever is earlier;]

(b) the Controller of Examinations shall be the principal officer-in-charge of the
conduct of examinations and tests of the university and declaration of their results.
He shall discharge his functions under the superintendence, direction and guidance
of the Board of Examinations. He shall be a full-time salaried officer of the university
and shall work directly under.’[ the directions and control] of the Vice-Chancellor ;

(c) his appointment shall be for a term of five years, and he shall be eligible for
reappointment *[for only one more term of five years.] The qualifications and
experience for the purpose of selection of the Controller shall be such as may be -
prescribed. :

(2) The Controller shall be the Member-Secretary of the Board of Examinations
and of the committees appointed by the board except the committees constituted
under section 32(5)(a) for appointment of paper-setters, examiners and moderators.
He shall be responsible for prompt and proper implementation of their decisions.

(3) Without prejudice to the generality of the provisions of sub-section.(/)(b) the
Controller shall be responsible for making all arrangements necessary for holding
examinations and tests and declaration of results. It shall be his responsibility,—

(a) to prepare and announce in advance the calendar of examinations;
“(b) to arrange for printing of question papers;

(c) to arrange to get performance of the candidates at the examinations properly
assessed, and process the results ;

(d) to arrange for the timely publication of results of examinations and other tests;

(e) to postpone or cancel examinations, in part or in whole, in the event of
malpractices or if the circumstances so warrant, and take disciplinary action or initiate
any civil or criminal proceedings against any person or a group of persons ora
college or an institution alleged to have committed malpractices ;

! ‘This proviso'was added by Mah. 55 of 2000. s. I5 (a).
2 These words were substituted for the words “under the control” by Mah. 55 of 2000, s. 15 (b).
3 These words were inserted by Mah. 55 of 2000, s. 15 (c).
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(f) to take disciplinary action where necessary against the candidates, paper-
setters, examiners, moderators, or any other persons connected with.examinations
and found guilty of malpractices in relation to the examinations;

(g) to review from time to time, the results of university examinations and forward
-reports thereon to the Academic Council.

(4) The Controller shall exercise such other powers and perform such other duties
as may be prescribed or assigned to him, from time to time, by the Board of
Examinations.

19.(1)(a) Wher"e, in a university, there is a department of library science, the head

of that department, not below the rank of Reader, shall ex-officio, function as the -

Librarian.

(b) Where, in a university, there is no department of library science, or where
the head of the department is below the rank of reader, the’Librarian shall be the
prihcipal officer of the university library. He shall be full-time salaried officer of the
university. He shall work directly under the control of the Vice-Chancellor.

(2) The Librarian shall be appointed by the Vice-Chancellor on the recommendation
of aselection committee constituted for the purpose. His qualifications, emoluments,
and terms and conditions’ of service shall be as recommended by the University
Grants Commission and approved by the State Government.

(3) When the office of the Librarian falls vacant, or when the Librarian is, by

reason of illness or absence or any other cause unable to perform the duties of his

- office, such duties shall be performed for the time being, by such person as the Vice-

Chancellor may appoint, for the purpose, for a period not exceeding six months or

until a new Librarian is appointed, or the Librarian resumes his duties, whichever is
earlier. ' '

(4) The Librarian shall be responsible for the development, modernisation, upkeep
and management of the university library or libraries and shall be responsible for
maintaining the standards of teaching, research and professional skills in library
science, in the university department of liSrary science, if any, and offer his help and
advice in this respect to the librarians or libraries of affiliated college or recognised
institutions.

(5) The Librarian shall be custodian of all books, periodicals, manuscripts, journals
and library equipment, and shall ensure that no irregularities take place and that the
books, periodicals, manuscripts, journals and library equipments are not lost. He
shall cause periodical verification of stock. He shall have the right to advise the
university on all matters including those for mobilising additional resourcesto meet
_thé developmental expenditure of the university library or libraries.

(6) The Librarian shall be Member-Secretary of the Library Committee and shall
ensure proper implementation of the decisions taken by the Library Committee.

27
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The Finance 20. (1) (a) The Finance and Accounts Officer shall be the principal finance,
Accou“r:‘td accounts and audit officer of the university. He shall be full-time salarled OfflCCI' and
Officer. Shall work directly under the control of the Vice-Chancellor. ’
(b) The '[Finance and Accounts Officer] shall be appointed by the Management
Council either by nomination or by obtaining the services of a suitable 6fficer on
deputation from the Government of India or the State Government;

*[(c) The appointment of the Finance and Accounts Officer shall be for a term of
five years if appointed by'nomination and he shall be eligible for re-appointment for
only one more term of five years.]

(2) The Finance and Accounts Officer shail be the Member-Secrétary of the Finance

“and Accounts Committee. He shall have the right to be present, speak and otherwise

take part in the proceedings of the Management Council on matters which have
financial implications but shall not be entitled to vote.

(3) The Finance and Accounts Officer shall maintain minutes of the meetings of
Finance and Accounts Committee and the committees appomted by the Finance and
Accounts Committee.

(4) The Finance and Accounts’ Officer shall be respons1ble for presenting the
annual budget, statement of accounts and audit reports, to the Finance and Accounts
Committee and to the Management Council. )

{5) The duties of the Finance and Accounts Officer shall be to,—

(a) exercise general supervision over the funds of the university, and shall
advise the Vice-Chancellor as regards the finances of the university;

{b) hold and manage the funds, property and investments, including trust and
endowed property, for furthering any of the objects of the university;

(c) ensure that the limits fixed by the university for recurring and non- recurring
expenditure for a year are not exceeded, and. that all allocations are expended for
the purposes for which they are granted or allotted;

(d) keep watch on the state of the cash and bank balances and of inVestments;

(e) keep watch on the progress of collection of revenue and advise the Vice-
Chancellor ‘on the methods to be employed for collection;

(f) have the accounts of the university audited regularly ;

(g) ensure that the registers of buildings, land, equipment and machinery are

" mainfained up-to-date and that the stock taking of equipments and other consumable

materials in all offices, *[conducted college]. workshops and stores of the university
is conducted regularly ;

1 These worﬂs ‘were substituted for the words “Finance Officer’” by Muh. 55 of 2000, s. 16{a)(i). '
* Clause (¢) was added by Mah. 55 of 2000, s. 16 (a) (ii). o
3 These words were substituted for the word “college™ by Mah. 55 of 2000, 5. 16 (b) (i).
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(h) propose to the Vice-Chancellor that explanation be called for unauthorised
expenditure or other financial irregularities from any academic member of ::niversity;

(i) propose to the Registrar that explanation be called from any non-academic
member for unauthorised expenditure or irregularities in any particular case, and
recommend disciplinary action against the persons at fault ;

(j) call for from any office centre, laboratory, '[conducted college], department of
the university or university institution, for any information and returns that he thmks
necessary for the proper discharge of his financial responsibilities; and

(k) exercise such other powers, perform such other duties, and discharge such
other financial functions as are assigned to him by the Vice-Chancellor or are prescribed
by the Ordinances.

2L () The Director of Students’ Welfare shall be nominated by the Vice-Chancellor, Director of
from amongst the teachers. The emoluments, terms and conditions of service and Students’
powers and duties shall be as prescribed by the Ordinances. He shall work directly Welfare.

under the control of the Vice-Chancellor.

(2) The Director shall hold office for a term of two years and shall ellglble for re-
appointment.

22, (1) The Director of Adult and Continuing Educaiion and Extension Services Director of
shall be a full time salaried academic officer and shall be appointed by the Vice- Adult and

Continuing
Chaneellor on the recommendation of a Selection Committee, consisting of — Education
: : : and
(a) the Vice-Chancellor—Chairman; . : Extension
- Services.

(b) 2% * . 0% *
(c) two experts in the field, nominated by the Management Council.

(d)3[two nommees] of the Board of Adult and Continuing Educatlon and Extension
Services.

(2) The emoluments and terms and conditions of service of the Director shall be
prescribed by the Ordinances. ‘

(3) The Director shall be the Member-Secretary of the Board of Adult and

. Continuing Education and Extension Services and shall be responsible for organising

and coordinating the adult education, continuing education and extension programmes

of the university under the overall guidance and advice of the Board. He shall

prepare annual report of the adult and continuing education programmes and extension

- service of the university for the approval of the Board and for submission to the
Management Council.

! These words were substituted for the word “colieges”, by Mah. 55 of 2000, s.J6(b)(ii).
? Clause (b) was deleted by Mah, 35 of 2000, s. 17 (a).
3 These words were substituted for the words * onc neminee” by Mah, 55 of 2000, s. 17 (b)
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(4) The Director of Adult and Contmumg Education and Extension Servrces shall
work directly under the control of Vice-Chancellor.

Officers, 23, Allsalaried officers, members of the authorities, committees or bodies, teachers

’;‘3{{‘,2?{3;3 of the university and other employees of the university, shall be deemed to be public |

bodies and servants within the meamng of section 21 of the Indian Penal Code. XLV
employees of
of : : 1860.
university as '
servant.

AUTHORITIES OF THE UNIVERSITY.

‘ Authorfi‘i::s 24. The following shall be the authorities of the university, namely :—
of the .

university. (1) the Senate,
(2) the Management Council,
(3) the Academic Couhcil,
{4) the Faculty,
(5) the Board of College and University Development
'[(5-A) the Board of University Teachmg and Research,]
(6) the Board of Studles,
(7) the Board of Inter-disciplinary studres
(8) the Board of Examinations,
(9) the Board of Aduit and Continuing Education and Extension Services,

(10) the Students’ Council,
.(11) such other bodies of the university as are designated by the Statutes to be the

authorities of the university.
Gov‘;‘;xgeg{ [24A. Notwithstanding anything contained in any other provisions of this Act, in
to specify consultation with the Chancellor, the State Government may, by an order published in
eligibility the Official Gazette, specify the eligibility conditions for being elected or nominated

conditions
for being as 2 member of any authority of the university.]

member

of any
authority of
. university.

25. (1) The Senate shall be the principal authority for all financial estimates and
budgetary appropriations and for providing social feedback to the university on
current and future academic programmes.

* (2) The Senate shall consist of the followrng members, namely:—

(a) the Chancellor;

(b) the Vice-Chancellor;

(c) the Pro-Vice-Chancellor, if any;

. (d) the Director of Higher Education or his nominee not below the rank of Joint
Dircctor;
(e} the Director of Techaical Education 3

Senate.

! Clause (5-A) was inserted by Mah. 55 of 2000, s. 18.
* Section 24A was inserted by Mauh. 14 of 2009, s, 11,
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(f) the Director of Medical Education ;

(g) the Director, Board of College and University Devellopment;
(h) the Director of Students’ Welfare ; ‘

(i) the Librariaﬁ of the University Library;

(j) one head of the Academic Services Units of the unlver51ty, by rotatxon as
prescribed;

(k) the Director of Adult and Continuing Education and Extension Services ;

'[(1) eighteen principals of the affiliated, conducted and autonomous colleges,
of whom not less than two shall be women and atleast one shall be a person
belonging to the Scheduled Castes or Scheduled Tribes -or. Denotified Tribes
(Vimiikta Jatis)/ Nomadic Tribes or Other Backward Classes, by rotation, elected
by the electoral college consisting of principals ;]

(m) 2[eight] representatives of the managements of affiliated colleges or
recognised institutions elected by the electoral college consisting Chairman or
President or the representative of the Managements as the management may
recommend. Where a management conducts one or more colleges or institutions

" only one Chairman or President or representative of such management as the case

may be, shall be the member of the electoral college :

3[Provided that, out of the eight representatives, two shall be women and one shall

be a person belonging to the Scheduled Castes or Scheduled Tribes or Denotified
Tribes (Vimukta Jatis)/ Nomadic Tribes or Other Backward Classes, by rotation;]

(n) the President and the Secretary of the University’s Students” Council;
(o) the Registrar, who shall act as the Se(;retary of the Senate;

(p) twenty teachers “[of which three shall be women and two shall be persons
belonging to the Scheduled Castes or Scheduled Tribes or Denotified Tribes

(Vimukta Jatis) INomadic Tribes or Other Backward Classes by rotation] having.
teaching experience of not less than five years other than heads of university

departments or university institutions or principals or heads of recognised
institutions, elected by the teachers from amongst themselves, these seats being
allotted facultywise proportionately but voting to be in common ;

- *[(g) two members of the Maharashtra Legislative Assembly, nominated by the

" Speaker of the Maharashtra Legislative Assembly and two members of the

Maharashtra Legislative Council, nominated by the Chairman of the Maharashtra
Legislative Council;]

i
‘2
3
4

5

Clause (I) was substituted by Mah. 55 of 2000, s. 19(a). .

This word was substituted for the word “five” by Mah. 55 of 2000, s. 19 (b)(i).
This proviso was inserted by Mah. 55 of 2000, s. 19(b)(ii).

These words were inserted by Mah. 55 of 2000, s. 19(c).

Clause (g) was substituted by Mah. 27 of 2005 .s.7.

3]
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'{(r) ten members from the registered graduates of the university elected by
electoral college constituted as provided in sub-section (5) of section 99, of whom
one shall be a woman and one each shall be from the category of Scheduled
Castes, Scheduled Tribes , Denotified Tribes (Vimukta Jatis)/ Nomadic Tribes
and Other Backward Classes :

Provided that, the registered graduates~ to be elected shall not include the graduates

- falling in or covered by the category of teachers (regular or on contract basis, -

irrespective of their teaching experience), principals, heads of the departments,
managements or any other categories mentioned in this sub-section ;)

. (s) ‘*[seven] persons, nominated by the Chancellor, who shall include
distinguished educationists, scholars, social workers, women, persons belonging
to the minorities, backward communities, industry and professions ;

(t) 3[two] persons from amongst the heads of recognised institutions, nominated
by the Chancellor;

(u) three persons from amongst heads of the university departments or of the

" university institutions not below the rank of reader, nominated by the Vice-

Chancellor: ‘
(v).Deans of faculties;

.{(w) two persons, nominated by the Vice-Chancellor one of whom shall be an
employee of the university and the other shail be from amongst the employees of
the affiliated colleges or recognised institutions other than university teachers,
teachers registrars, deputy registrars, assistant registrars ;

(x) one representatlve of 'the donor-individuals or donor-organisations,
nominated by the Chancellor;

4 {(y) five post-graduate teachers, having not less than five years teaching
experience at the post-graduate level, elected by the post-graduate teachers from
amongst themselves of which two shall be women and one shall be a person
belonging to the Scheduled Castes or Scheduled Tribes or Denotified Tribes
( Vtmukta Jatis)/ Nomadic Tribes or Other Backward Classes, by rotation ;

- (z) one representative of the Education Committees of Zilla Parishads within
the university area, nominated by the Vice-Chancellor for a term of one year by
rotation;

(aa) one representative of a Municipal Council or a Municipal Corporation
within the university area nommated by the Vice-Chancellor for a term of one year
by rotation.] »

(3) The Chancellor shall normally preside over the Senate and in his absence the

Vice-Chancellor shall preside.

'(4) The Senate shall meet at least twice a year on the date to be fixed by the

Chancellor. One of the meetings shall be the annual meeting,

t
2
3

4

Clause (r) was substituted by Mah. 55 of 2000, s. 19 (d).
This word was suhstituted for the word “six” by Mah. 55 of 2000, s. 19 (e).
This word ‘was substituted for the word “three” by Mah. 55 of 2000, s. 19 (/).

Clauses (), (z) and (aa) were added. by Mah. 55 of 2000, s. 19 (g).
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26. (I) The Senate shall transact the following business at its annual meeting, Functions’

and duties
namely:- .
Y of Senate.

(a) review current academic programmes and collaborative programmes ;

(b) suggest hew academic programmes consistent with the societal requirements
in higher education ;

(c) suggest measures for improvement and development of the university ;

(d) suggest institution of new degrees, diplomas, certificates and other academic
distinctions ; and :

(e) confer, on the recommendations of the Management Council, honorary degrees
- or other academic distinctions.

(2) The Senate shall receive, discuss and approve '[the annual financial estimates
‘(budget),] the annual réports, accounts and audit reports of the university.

(3) The Senate shall review broad policies and programmes of the university and
suggest measures for its improvement and development.

27. (1) The Management Council shall be the principal executive authority to Management
formulate statutes and forward the same to the Senate for approval and make Council.
Ordinances to administer the affairs of the university and shall carry out all such
duties which are not specifically assigned to any other authority, It shali consist of

* the following members, namely:—

. {a) the Vice-Chancellor—Chairman;
(b) the Pro- Vice-chancellor, if any;
(c) one Dean, ? [elected by the Senate from amongst the Deans];
(d) one person nominated by the Chancellor ;

~ (e) the Secretary, Higher Education or his nominee not below the rank of Deputy
Secretary or Joint Director of Higher Education ;

(f) the Director of Techmcal Education or his nomince not below the rank of
Joint Director ;

(g) the Director of Higher Education or his nominee not below the rank of Joint
Director of Higher Educatlon ;

(/1) one head or Director, nominated by the Senate, from amongst the heads or
Directors of university departments or university institutions ;
(£) the Director, Board of College and University Development;

(j) *[two principals], elected by the Senate, from amongst the principals, who
are members of the Senate, *[of whom one principal shall be a person belonging to
the category of the Scheduled Castes or Scheduled Tribes or Denotified Tribes
(Vimukta Jatis)/ Nomadic Tribes or Other Backward Classes, by rotation];

! These words were inserted by Mah. 55 of 2000, s. 20.
* These words were substituted for the words * nominated by the Senate™ by Mah. 55 of 2000, s.
21 (a) (i)
*These words were substituted for the words “ one principal” by Mah. 55 of 2000, s, 21 (a) (ii).
* These words were added by Mah. 55 of 2000 s.21 (a) (ii) ().
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(k) one teacher from the university department or university institutions with ten
years post-graduate teaching experience, who is not a Head or Director of university
department or university institution, elected by the Senate from amongst the teachers,
who are members of the Senate :-

! [Provided that, if no teacher from the university department or university
institutions with ten years post-graduate teaching experience is available then the
teacher from the university department or university institutions with lesser experience
but, in any case not less than five year§ post-graduate teaching experience. may be
considered;]

(1) two teachers from amongst the teachers of the affiliated colleges with sixteen’
years teaching experience, who is not a principal, elected by the Senate from amongst
the teachers of the affiliated colleges ' who are members of the Senate *[of whom one
shall be woman; )

(m) one person, who is not a Dean, Head or Director of university department,
principal, teacher, *[student member or representative of management] elected by the
Senate from amongst its members; '

(n) three persons elected by the Academic Council from amongst its members as
prescribed by Statute ;

3[(0) two representatives of the managements, elected by the Senate tfrom amonyst
themselves of whom one shall be a woman representative] :

Provided that not more than one person shall be from one facuity as prescribed by
the Statutes.

Sk

" (3) The Finance and Accounts Officer and the Controller of Examinations shall be
permanent invitees of the Council, but they shall have no right to vote.

(4) There shall be not less than four meetings of the Management Council in a _\"e;n
and the rules of procedure for conduct of business to be followed at a meeting
including the quorum at the meeting and such other matters in relation to meetings as
may be necessary shall be such as may be prescribed by the Statutes.

Powers and  28. The Management Council shall exercise the following powers and perform the

duties of fo)lowing duties, namely:—
Management

Council. s : ‘ L
ou (a) make such provisions, as may enable colleges and institutions to undertake

specialised studies and, where necessary or desirable, organise and make provision

! This proviso was added by Mah. 55 of 2000, s. 21 (a)(iii).

2 These words were added by Mah. 55 of 2000, s. 21 (a)(iv)

3 These words were substituted for the words “or student member” by Mah, 55 01 2000, s.
21 {a)v).

4 Clause (o) was addcd by Mah. 55 of 2000, s. 21 (a)(vi)-

5 Sub-section (2) was deleted by Mah. 55 of 2000, .s. 21(b).
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for common laboratories, libraries, museums and equipment for teaching and
research; )

(b) establish departments. colleges, schools. institutions of higher learning,
research and specialised studies, hostels and provide housing for staff, on the
recommendation of the Academic Council;

(c) make, amend or repeal Ordinances and prepare draft Statutes and make such
recommendations thereon to the Senate as it thinks fit;

(d) hold. control and arrange for administration of assets and properties of the
university:

{e) present the budget estimates as received from the Finance and Accounts
Committee with its own madifications, if any, to the Senate for its final approval;

{f) enter into, vary. carry out and cancel contracts on behalf of the university;

{g) determine the form of a common seal for the university, and provide for its
custody and use; :

(1) accept. on behalf of the university, trusts. bequests, donations and transfer of
any movable or immovable property to the university ;

(i) transfer by sale, or otherwise. any movable property on behalf of the university:

() borrow, lend or invest funds on behalf of the university as recommended by the
Finance and Accounts Committee:

(k) lay down policy for administering funds at the disposal of the university for
specific purposes ;

(1) provide buildings, premises, furniture, apparatus and other means needed for
the conduct of the work of the university;

(m) recommend to the Senate conferment of honorary degrees and academic
distinctions ;

{n) institutc and confer such degrees. diplomas, certificates and other academic
distinctions as recommended by the Academic Council and arrange for convocation
for conferment of the same. as provided by the Ordinances ;

(0) institute fellowships, travelling fellowships, scholarships, studentships,
exhibitions, awards. medals and prizes, and prescribe rules therefor in accordance
with the Regulations made in this behalf;

(p) make Regulations for colfaboration with other universities, institutions and
crganisations -for mutually beneficial academic programmes recommended by the
Board of College and University Development; '

(g) create posts of university teachers and non-vacation academic staff on
recommendation of the Academic Council as and when required ;

35



36

Maharashtra Universities Act, 1994 (1994 : Mah. XXXV

(r) lay down by Statute, on the basis of qualifications and terms and conditions of
service and other guidelines approved by the State Government from time to time, and
the procedure for appointment of university teachers and non-vacation academic
staff and fix their emoluments and norms of workload and conduct and discipline;

(s) create posts of officers and other employees of the university, subject to prior
approval of the State Government;

(t) lay down by Statutes the procedures for appointment of officers and other
employees of the university, qualifications, mode of recruitment, pay scales, terms
and conditions of service including conduct, discipline and their duties;

(1) prescribe by Statutes procedure for appointment of teachers, officers and
other employees in all institutions and colleges affiliated to the university, terms and
conditions of their service and rules and proeedures for their appointments;

( v) prescribe fees énd other chargesg

(w) prescribe honoraria, remunerations and fees and travelling and other allowances
for paper-setters, examiners and other examination staff, visiting faculty, and for such
¥
other services rendered to the university;

(x) receive and consider report of the working of the university from the Vice-

_ Chancellor periodically as provided by the Ordinances;

(y) prepare academic calendar of the university as per the Statutes, and guidelines
from the University Grants Commission for next academic year before the expiry of the
current academic year;

(z) confer autonomous status on university departments, affiliated colleges and

‘recognised institutions on the recommendation of the Academic Council subject to

the predetermined norms approved by the State Government having regard to the
guidelines of the University Grants Commission;

(aa) consider the perspective plan for the academic development of the university,
prepared by the Board of College and University Development;

(bb} assess and approve the féasibility of proposals from the Academic Council
for academic programmes;

- (cc) consider and adopt the annual report, annual accounts and audit reports and
forward them to the Senate for approval;

- (dd) cause an inquiry to be made in respect of any matter concerning the proper
conduct, working and finances of colleges, institutions or departments of the
university; :

(ec) delegate. any of its powers, except the power to make, amend or repeal
Ordinances, (o the Vice-Chancellor or such officer or authority of the university ora
commirtee appointed by it, as it thinks fit.
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29. (1) The Academic Council shall be responsible for laying down the Academic Academic
policies in regard to maintenance and improvement of standards of teaching, research, Council.
I[extension], collaboration programmes in academic matters and evaluation of work- ‘
load of the teachers.

(2) 1t shall consist of the following members, namely:—
{a) the Vice-Chancellor— Chairman;
{(b) the Pro-Vice-Chancellor, if any:
(c) the Deans of Facuities;
{d) Chairmen of the Boards of Studies;
{e) the Director of the Board of College and University Development;

_ () *[eight principals of whom two shall be women and one shall be a person
belonging to the Scheduled Castes or Scheduled Tribes or Denotified Tribes
(Vimukta Jatis)/ Nomadic Tribes or Other Backward Classes, by rotation] of
conducted, autonomous or affiliated colleges to be elected by the principals from
amongst themselves;

{(g) one professor from amongst the professors in the university departments
or institutions, nominated by the Vicé-Chancellor;

(1) one teacher representing each faculty to be co-opted by the Academic
Council from amongst the teachers having not less than sixteen years’ teaching
experience, other than principals of colleges, Heads of university departments and
Heads of recognised institutions;

(i) one head of a recognised institution, nominated by the Vice-Chancellor;

(j ) one head or director of an academic services unit of the university, nominated
by the Vice-Chancellor; ’

(k) two eminent experts in the field of higher education, nominated by the .
Chancellor; '

(1) the Director of Higher Education, Maharashtra State *{or his nominee, not
below the rank of Joint Director];

*[(1-a) the Director of Technical Education, Maharashtra State or his nominee
not below the rank of Joint Director ;] '

(m) the Chairman of the Maharashtra State Board of Secondary and Higher
Secondary Education *[or his nominee, not below the rank of Divisional Chairman
of the Board]; '

[(n ) two representatives of the managements, elected by the electoral college,
consisting of the President, Chairman or a nominee of each management from
amongst themselves. Where the management conducts more than one college or
recognised institutions, only one nominee of the management shall be a member of
the electora] college].

! This word was inserted by Mah. 35 of 2000, s. 22(a).

Y These words were substituted for the words ** five principals” by Mah 53 of 2000, s. 22 (b)i).
‘These words were added by Mah, S5 of 2008, s, 22 ¢h)(ii.

1 This clause was inserted by Mah, 55 of 2000, = 22 ¢th)iil

* These words were added by Mah. 55 of 2000, 5. 22 f&)iv).

¢ This clanse was added by Mah. 55 of 2000, 5. 22 (b)(v).
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1(3) The Controller of Fxaminations shall be a permanent invitee and he shall have
right to speak on matters pertaining to examinations].

() The Academic Council shall meet not tess than twice a year.

Powers and 30. (/) The Academic Council shall be the principal academic authority of the
duties of )
Academic ) ) -
Council. teaching, research andsexaminations in the university.

university and shall be responsible for regulating and maintaining the standards of

(2) Without prejudice to the generality of the foregoing provisions, the Academic
Council shall exercise the following powers and perforin the following duties,
namely:—

(a) recommend to the Management Council regarding institution of degrees.
diplomas. certificates and other academic distinctions:

(b) recommend to the Management Councii to make. amend or repeal Ordinances
on issues related to academic matters;

(¢) make, amend or repeal Regulations on matters specified in section 55 of the -
Act

() allocate subjects to the faculties *fand assign faculty to cach principal and
teacher who ts member of the Academic Council];

(¢) make proposals for the establishment of conducted colieges, schools,
departments. institutions of higher learning, research and specialised studies, academic
services units, libraries, laboratories and muscums in the university:

{f) constder and make reconnmendations regarding new proposals for creation of
professorships. associate professorships, readerships, lecturerships and non-
vacational academic staff required by the university:

(g) recommend to the State Government or otherwise of the qualifications as
prescribed by the University Graats Commission for different categories of teachers
and non-vacational academic staff, and for a particular post in these categories,
whether in the university or in any affiliated college or a recognized institution. and
preseribe additional qualifications, if any;

(h) make proposals to the Management Council for the institution of fellowships,
travelling fellowships, scholarships, studentships. medals and prizes and make
regulations for their awared;

&

(i) prescribe qualifications and norms for appointment of paper-sctiers. examiners,
moderators and others, concerned with the conduct-of examinations:

{j) appoint committees to review periodically the utility and practicability of the
exisung coutses i study and the desirability or necessity of teviewing or modifying
them in the light of new knowledge or changing societal requirements;

! This sub-section was substituted by Mah, 55 of 2000, s. ZZV(CV),
* These words were added by Mah. 55 of 2000, s. 23 (a).
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(k) make proposals for the conduct of interfaculty and area or regional studies,
.common facilities, such as instrumentation centres. workshops, hobby centres,
museums. ete.;

(1) prescribe norms for recognition of any member of the staft of an affiliated
college or recognised institution as a teacher of the university; '

() prescribe norms for granting affiliation. continuation of #{filiation. extension
or affiliation to colleges. and recognition. continuation of recognition, extension of
recognition to institutions of higher learning and research or spectalised studies:

(n) grant affiliztion to colleges or institutions in accordance with the provisions of
the Statutes. Ordinances and Regulations:

(0) accord recognition to institutions of higher learning. research or specialised
studies on the recommenduiion of the commitiees appointed by the Council:

(p) recommend to the Management Council conferment of autonomous status on
university institurions, departments, aftiliated or conducted| colleges and recognised
mstitutions in accordance with the provisions of ? [Statutesi:

{¢) make preposals ¢ the Munagement Council to prescribe fees and other
charges;

{r) generally, advise the university on all academic matters and submit to the
Management Council “[the details of the academic calendar and] feasibility reports
on academic programmes recommended by the Senate at its last annual meeting:

(s} exercise such other powers and perform such other duties as may be conferred
or imposed on it by or under this Act, the Statutes, Ordinances and Regulations.

31. (/) The Board of Examinations shall be the authority for conducting the Board of
examinations and making policy decisions in regard to organising and holding FYaminations.
examinations, improving the system of examinations. appointing the paper-setters,
examiners. moderators and also prepare the schedule of dates of holding examinations
and declaration of the results. The Beard of Examinations shali-also oversee and
regulate the conduct of examinations in the autonomous colleges. institutions and
university departments. *{The Board shall submit the detailed programme of
examinationsto the Academic Council for preparation of Academic Calendar.}

(2) The Board of Examinations shall deal with all the matters in relation to
examinations and shall hear and decide the complaints received pertaining to any
matter arising out of conduct of examinations. The procedure to be followed by the
Board in their deliberations shall be such as may be prescribed.

U These words were inserted by Mah.55 of 2000, s. 23 (h)i)

® This word was substituted for the word “Ordinances™ by Mab. 55 of 2000, s. 23 (hiii).
* These words were inserted by Mah, 55 of 2000, 5. 23(¢).

* These words were added by Mah. 55 of 2000, 5. 23(«).
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(3) Board of Examinations shall consist of the following members, namely:—
(a) Vice-Chancellor—Chairman; ' .
(b) Pro-Vice-Chancellor, if any; N
(c) the Dean of the faculty concerned with the examination;

(d) one head of university department, not below the rank of Reader. nominated
by the Vice-Chancetlor;

(e) one principal other than Dean, nominated by the Management Council;

. (f) one teacher other than heads of ![university departments] or principals,
nominated by the Management Council;

(g) Director of Higher Education, or his nominee not below the rank of Joint
Director; )

(h) one evaluation expert, co-opted by the Board;

(i) Controller of Examinations, Member-Secretary. '

. Powers and ''32. (1) The Board of Examinations shall ensure proper organisation of
duties of examinations and tests of the university, including moderation, tabulation and the

B f .
oard of o 1aration of results.
Examinations.

(2) The Board shall meet at Jeast once in each academic term.

(3) In particular and without prejudice to the generality of duties as mentioned in
sub-section (/), the Board shall exercise the following powers and perform the following
duties, namely:—

(a) to appoint paper-setters, examiners and moderators from amongst the
persons included in the panels prepared by the respective Boards of Studies and,
where necessary, having regard to the recommendations made by the committee
under clause (b) of sub-section (6) rémove them or debar them;

(b) to undertake, exercise and experiment in examination reforms:

(¢} to exercise such other powers in relation to examinations as may be assigned
to it by or under the Act.

(4) Incase of any emergency requiring immediate action to be taken, the Chairman
of the Board or any other officer or person authorised by him in that behalf, shall take
such action as he thinks fit and necessary, and shali report at the next meeting of the
Board the action taken by him.

(5) (a) In order to appoint paper-setters, examiners and moderators, the Board of
Examinations shall constitute committees for every subject consisting of -

(i) the Pro-Vice-Chancellor, if any, Chairman;
(if) the Dean of the concerned faculty;

(iir) the Chairxllan of the concerned Board of Studies;

! These words were substituted for the words “departments”™ by Mah. 55 of 2000, s. 24 (b).
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(iv) two members of the Board of StudiesAnominated by it from amongst its
members '[of whom at least one shall be a post graduate teacher]:

Provided that, where a Pro-Vice-Chancellor is not appointed in a university the
Dean of the concerned faculty shall be the Chairman;

2% * * *

(b) The Controller of Examinations shall act as Secretary of such committges ;.

(c) The committees shall prepare lists of persons for various examinations and
tests, from amongst persons, included in the panels to be prepared by-the Board of
Studies and shall submit them to the Examination Board, which shall then appoint
paper-setters, examiners and moderators, and where necessary referees ;

(d) No member of the Board of Examinations or the commxttees shall be appomted

as paper-setter examiner, moderator or referee ;

{e) The committee shall obtain three sets of question papers in sealed covers

in the respective subject. The Chairman of the committee shall draw at random one

of such sealed covers containing question papers. This sealed cover with seals
intact shall then be sent to the press. '

(f) Assessment of answer books for all degree examinations shall be done
centrally through central assessment system. All the answer books of an

examination shall be collected at a convenient central place. The answer books

then will be given code numbers and will be masked. All the examiners will attend
the central assessment centres and they will assess the answer books at the centre
only. The answer books will then be demasked and the result sheets will be
prepared by the 3[tabulators and / or moderators]: SN

~ Provided that, the university may adopt the same system for post-graduate courses
as well whenever it considers it expedient and practicable :

4 [,Providéd further that, the university may adopt an alternative syéteni to the

masking and de-masking system for ensuring objective of secrecy as provided above.]

% [(g) It shall be obligatory on every teacher and on the non-teaching employee of
the university, affiliated, conducted or autonomous college or recognised institution
to render necessary assistance and service in respect of examinations of the university.

If any teacher or non-teaching employee fails to comply with the order of the university

or college or institution, in this respect, it shall be treated as misconduct and the
employee shall be liable for disciplinary action.] )

! These words were added by Mah. 55 of 2000, s. 25 (1)(a)(i).
2 The second proviso was deleted by Mah. 55 of 2000, s. 25 (1 )Xa)(ii). . '

. % These words were substituted for the word “moderators” by Mah. 55 of 2000, s. 25 (1)(b)(i).
4 This proviso was added by Mah. 55 of 2000, s. 25 (I)(b)(ii).

> Clause (g) was added by Mah. 55 of 2000, s. 25 (1) (c).
) 145-6 '
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(6) (a) In order to mvesngate and take disciplinary action for mal- -practices and
lapses on the part of candidates, paper-setters, examiners, moderators, referees,
teachers or any other persons connected with the conduct of examinations ![including
the pre-examination stage and the post-examination stage or at any stage whatsoever]
the Board of Examinations shall constitute a commlttee of not more than five persons
of whom one shall be Chairman ; '

(b) Such a committee shall submit its report and recommendations to the Board of
Examinations which shall take disciplinary action in the matter as it deems fit *[against

the person or persons involved in the mal-practices, directly or indirectly;]

(7) The Board shall prepare the financial estimates for incorporation in the budget

- of the university and shall submit the same to the Finance and Accounts * {Committee].

(8) The Board shall arrange for strict vigilance during the conduct of the
examinations so as to avoid use of unfair means by the students, teachers, invigilators,
supervisors, etc. . '

33. (1) The faculties shall be the principal academic co-ordinating authorities of
the university in respect of studies and research in relation to the subjects included
in the faculty, and also in respect of studies and research in multi-faculties.

(2) The untversity shall have such faculties as are prescribed by the Statutes.

(3) A faculty shall be constituted, divided, combined with or abolished, only with
the approval of the Academic Council and as prescribed by the Statutes. '

(4) The facuity shall comprise such subjécts as are prescribed by thé Statutes.

(5) The faculty Shall.consist of the following members—

(a} th;e Dean of the faculty—ex-officio Chairman ;

(b) Chairma-n of each Board of Studies, for the subjects compriséd in the faculty;

(c) three members of each Board of Studies t§ be elected by the membér’s of the
Boards of Studies from amongst themselves out of whom at least one shall be a post-

graduate teacher.

4 [(d) the principal and teacher a551gned to the faculty by the Academxc Council,
from amongst its members.] ’

! These words were inserted by Mah. 55 of 2000, s. 25 (2)(i).

2 These words were added by Mah. 55 of 2000, s. 25(2)(ii).

3 This word was substituted for the word “Officer” by Mah. 55 of 2000, 5.25(3).
4 Clause (d) was added by Mah. 55 of 2000, 5.26.
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.

34. The faculty shall have the following powers and duties, namely :— , govvers fand
uties 0

. C . o Faculty.
(a) to consider and report on any matter referred to it by the Management actily

Council, Academic Council or Board of College and University Development Hor
the Board of University Teaching and Research;]

(b) to consider and approve recommendations of the Boards of Studies in the
faculty, and matters related to more than one Board of Studies not affecting any
other faculty, and recommend to the Academic Council for action as it thinks fit;

(c) to consider and recommend to the Academic Council, the *[academic matters
which affect] any other faculty or faculties or which involve administrative or

- financial implications *{and approve the academic matters, within its purview; such
as approval of publication, improvement of courses, organisation of orientation or
refreshers courses, etc., and not involving administrative or financial implications;]

(d) to consider and recommend to the Academic Council establishment of new .
courses, interdisciplinary courses and short-term training programmes, referred to
" it by *[the Board of University Teaching and Research], the Boards of Studies or
Board of Interdisciplinary Studies, if any, constituted by the Statutes :

(e) to make recommendations to the Board of College and Umversrty‘
Development inrespect of the requirements regarding the conduct of post-graduate
or under-graduate instruction, teaching, research and training in university
institutions or departments, affiliated colleges and recognised institutions S[with
reference to the manpower development] ;

(f) to ensure that guidelines and rules framed for the followmg matters by the
Academic Council are implemented :—

(i) long-term curriculum development; '

(ii) faculty development ;

(iii) teaching or learning material development;

(iv) research in educational matters with particular reference to colleges’;
(g) to pl-an and organise inter-departmental and inter-faculty programmes bi.n

consultation with *[the Board of University Teaching and Research,] the Boards of
Studies, other faculties, Board of College and University Development;

! These words were added by Mah. 55 of 2000, s. 27 (a). : :

2 These words were substituted for the words “academic matter within its purview with effect”,
by Mah. 55 of 2000, s.27 (b)(i).

3 These words were added by Mah. 55 of 2000, .27 (b)(ii).

4 These words were inserted by Mah. 55 of 2000, s.27 (c).

5 These words were added by Mah. 55 of 2000, s. 27 (d).

6 These words were inserted by Mah. 55 of 2000, s. 27 (e).
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(h) to recommend to the academic staff college and the Academic Council
regarding organisation of refresher and orientation courses for téachers of affiliated
colleges and university departments especially for the revrsed or newly introduced

or inter-disciplinary courses of study;
* (i) to elect the Deans of the faculties ;

(j) to prepare and submit.the annual report of the functioning of the facu]ty to.

the Vice-Chancellor;

(k) to consider any other academic matter which may be referred to it.

~ 35. (1) The Board of College and University Development shall be responsible

College and to plan development of the university, both physical and academic, and it shall conduct

University academic audit of the university departments, institutions, colleges and recognised

Development. jnstitutions. It shall also plan, monitor, guide and co-ordinate undergraduate and
post- graduate academrc programme and development of afﬁllated colleges

~(2) It shall consist of the following members, namely —

(a) the Vice-Chancetlor;

(b) the Pro-Vice- Chancellor, if any,
(¢) one Dean of faculty, nominated by the
" Academic Council;

(d) one Head or Director from among the.

Heads or directors of the university, institutions
or departments, not below the rank of professor
‘and who is not a Dean nominated by the
Academic Council;

(e) one teacher, 1mpart1ng post graduate

!linstruction] or guiding research, but who is not

a Dean, Head of the university institutions or
departments nominated by the Vice-Chancellor ;

" (f) one teacher, imparting under graduate

instruction havmg not less than sixteen years of

teaching experience, nominated by the .

Management Council;

(g) one principal of an affiliated college of
arts, science or commerce, nominated by. the
Management Council from amongst the principals
who are members of the Academic Council;

(h) one principal of an affiliated professional
college, nominated by the Vice-Chancellor;

(i) two experts, co-opted by the Board, from
amongst the Heads of National and State level
research institutions ;

{(j) two persons to represent mdustry, banks, ;‘.

commerce or professional bodies to be nommated
by the Vice-Chancellor;
[ (ja) two members nominated by the Senate,
one of them being the representatrves of the
Managements;]

(k) the Director of the Board of College and
University Development.

Chairman

Member-
" Secretary:

'" This word was substituted for the word “institution” by Mah. 55 of 2000, s, 28 (a).

2

Clause (ja) was inserted by Mah. 55 of 2000, s. 28 (b).
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Provided that, the members nominated in categories (c) to (/) above shall, as far as.
practlcable be drawn from different faculties.: :

(3) The Board shall actively establish collaboration w1th national and mternatlonal
institutions, industry, business and commerc1al orgamzatlons

(4) The Board shall meet at least twice a year.

36. The Board shall, —

(1) suggest measures to create links and develop specific schemes of inter- duties of

Powers and

d of
university and university and college interaction with mdustry, agr1culture banks, ?o(i?e;eoan d
commerce and community. : : University
. Development.

(2) prepare university and college ![perspective development] plans, both short-
term and long-term, keeping in view the objectives of the university as laid down in
the Act, and with due regard to the State and National Educational Policy *[and
submit the same to the Maharashtra State Council for Higher Educatxon ‘the State
Government and the Chancellor].

&) reeommend to the Management Council the development and collaborative
_ programmes for the departments, colleges and the university;

(4) monitor and report the progress of all such approved development and
collaborative programmes to the Management Council *[and submit the same to the
Maharashtra State Council for ngher Education, the State Government and the

' Chancellor] once a year;

) evaluate and assess the use of grants by university departments, post-graduate
centres and ** colleges in respect of development projects and submit the report to
the Academic Council;

(6) assess the manpower requirements of trained persons in different fields, such
as, commerce, industry, social service, science and technology and make necessary
recommendations to the Academic Council introducing and strengthening of relevant
courses of study; : '

2 organxse academic audxt of development and collaboratwe programmes of
university, institutions or departments, post-graduate centres and 3 **colleges,
according to the provisions of the Statutes at least once in three years®{ or earlier, if
deemed necessary] and make necessary recommendatlons to the university for
1mplementat10n .

[¢)) scrutlmse the appllcatlons recelved for establlshment of new colleges or
institutions for affiliation to the university and process the same for forwardmg to the
State Government as provided by the Statutes.

! These words were substituted for thé word ‘development by ‘Mah, 55 of 2000 5. 29 (a) (i).
? These words were added by Mah. 55 of 2000, s. 29 (a) (u) :

3 These words were inserted by Mah. 55 of 2000, s. 29 (b).

* The word “affiliated” was deleted by Mah. 55 of 2000, s. 29 (c).

* The word “affiliated” was deleted by Mah. 55 of 2000, s. 29 (d) (i).

6 These words were inserted by Mah. 55 of 2000, s. 29 (d)(ii).
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Board of  [36A. (1) There shall be a Board of University Teaching and Research for each

University
Teachmg umversrty B

nd
Resea?ch (2) The Board of University Teaching and Research for Faculty shall consist of
the following members :— - .
(i) Vice-Chancellor, ' Chairman
. (ii) the Pro-Vice-Chancellor, ifany, Member
(iii) the Dean of the Faculty, g Member
(iv) the Heads of the University o Member
 Departments in the Faculty, ‘ '
(v) the Chairman of the Boards of ‘ Member
~ Studies in the Faculty,
(vi) the Director, Board of College and Member-
University Development. ' Secretary.
(3) The Board shall,—

»

(i) control, regulate and co-ordinate research activities to maintain standards of
teaching and research in the University Departments Post-Graduate Departments in
colleges and recognised institutions ;

(ii) make recommendations to the Academic Council regarding the conduct of
post-graduate courses in University Departments Post-Graduate Departments in
colleges and recognised institutions ; :

(iii} make recommendatrons to the Academic Council regarding the norms of
recognition of post-graduate teachers and research guides in Post-Graduates
Departments in colleges and recognised institutions ;

(iv) grant recognition to the post-graduate teachers and research guides as
recommended by the Research and Recognition Committee in accordance with the
norms prescribed by the Academic Council; .

(v) approve the course structure for Ph.D., pre-Ph. D. and M.Phil. courses.

(4) The Board shall be responsible for post-graduate teaching and research in
various faculties and subjects and shall ensure standards of research. It shall deal -
- with the work of granting recognition to teachers in affiliated colleges and recogmsed
institutions for post-graduate teachmg and guiding research.

(5) There shall be a Research and Recognition Committee for each Board of Studies.
The Committee shall consist of,

(i) the Pro-Vice-Chancellor, . . Chairman

(ii) the Dean of the Faculty, © Member

(iii) the Chairman of the Board of Studies, Member

(iv) the Head of the University Depanment, ‘ Member
if any. '

! This section was inserted by Mah. 55 of 2000, s. 30.



1994 : Mah. XXXV ] Maharashtra Universities Act, 1994

(v} two experts in the subject, not below the Members

rank of Readers, who have successfully

guided at least five Ph.D. students and

have published research work in

recognised or reputed national or

interriational journals, anthologies, etc.,
“one of them being from outside the
. University, to be nominated by the Vice-

Chancellor, '

.(vi) an expert in the area of specialization Member
nominated by the Vice-Chancellor, where a
_referee is to be appointed for evaluation of
highly specialised topic or subject.

The nominated members shall attend the meeting only for the particular item :

Provided that, if there is no Pro-Vice- Chancellor the Dean shall officiate as the
Chalrman of the Committee.

(6) The Research and Recognition Committee for a Board of Studies shall,-
(i) approve.the topic of thesis or dissertation in the subject,
(ii) recommend panel of referees for thesié or dissertation to the Board,

(iii) recommend names of post-graduate teachers and research guides to the
Board,

(iv) advise the Board of Studies or the Faculty, on measures to improve courses
of studies at the post-graduate level,

(v) recommend to the Board, the course-structure for Ph.D., pre-Ph.D. and
M.Phil. courses for approval.]

37. (1) There shall be a Board of Studies for every subject or group of subjects as Board.of
‘prescribed by the Statutes. Studies.

(2) The Board of Studies shall consist of{—-
(a) the Head of the university department or institution in ‘the relevant sﬁbject: . »

Provided that. where there is no university department in the subject, the Board
shall at its first meeting co-opt the Head of the Department from an affiliated college
having post-graduate teaching in that subject;

) (b) six Heads of Departments in !* ' * cblleges 2k *
having not less than ten years’ teaching experience, elected by the Heads of
Departments >* * from amongst themselves.

! The word “affiliated” was deleted by Mah. 55 of 2000, s. 3! (a)(i). .
? The words “other than principals” were deleted by Mah. 55 of 2000, s. 31 (a)(ii).
% The words “in affiliated colleges” were deleted by Mah. 55 of 2000, s.31(a)(iii).
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(3) T he Board at its first meeting, shall co-opt,—

(a) one post-graduate teacher having not less than ten years teachmg experrence
from amongst the teachers of affiliated colleges having post graduate teaching in the
, subject ‘

.(b) one teacher having not less than ten years teaching experience; from amongst
affiliated college teachers in the subject who is not head of the department in the
university or affiliated college or principal; '

(¢) two eminent persons who are;—
(i) either professors or readers in other universities ; or

(if) persons holding rank not lower than that of Assistant Director in national
laboratories or institutions or recognised institutions; or

(iii) experts in related field having published,—
- (a) at least one l[reference book in the subject]; or
(b) *[at least three research papers] in recognised national or
international Journals : ~ |
3[Provrded that at least one of them shall be frorn the category under clause (l) ]

“[ (d) a person holding a rank not lower than that of Research and Development or
Production Officer or Quality Control Officer in an industry with significant presence
with respect to research and development in the relevant subject.] - n

(4) The Chairman shall be elected by the members of the Board from amongst
. themselves.

3[(5) The Chairman of the Board of Studies shall not be elrgrble for second
consecutive term.] '

Powers and  38. The Board of Studies shall have the following powers and duties, narnely:—-
duties of

Bgafg of (a)to recommend, upon reference to it by the Management Council or Academic
tudies. council or the faculty concerned or otherW1se the courses of study in the subject or
group of subjects within its purview : - ‘ o :

¢ {Provided that, the Board may pass a specral resolution, by a majority of not less
than three-fourths of the members present, that the changes in the course or courses

! These' words were substituted for. the word “book”, by Mah, 55 of 2000, s. 31 (b)(A)(i).
* These words were substituted for the word “paper” by Mah. 55 of 2000, s. 31 (b)(A)(ii)
* This proviso was added by Mah. 55 of 2000, s. 31 (b)(B).

4 Clause (d) was added by Mah. 55 of 2000, s. 31 (b)(c).

3 Sub-Section (5) was added by Mah. 55 of 2000, s. 31 (c).

¢ This proviso was added by Mah. 55 of 2000, 5.32 (a).
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of studies be brought about expeditiously, in the light of advancement of
_knowledge in the subject or group of subjects. Such changes shall be so
implemented, with the concurrence of the Dean of the Faculty or the Deans of
the Faculties concerned, and the approval by the Vice- Chancellor. The action
taken shall then be reported to the Faculty and Academic Council];

(b) to recommend books, including text-books, supplementary reading
‘reference books, and other material for such courses of study; .

(c) to recommend to the Academic Council for its approval thepreparation
and publication of selections or anthologies or writing or work of authors and
other masters as well as material consequent to curriculum development by the
teachers of the university for its introduction in the syllabus of the courses of
study under the purview of the Board in accordance with the Regulations
made by the Academic Council in that respect; '

(d) to advise the faculty or facultxes concerned regarding improvements in
the courses of study ;

(e) to recommend names of suitable persons for inclusion in the panel for
appointment of paper-setters, examiners and moderators at the umversuy
examinations in the subject by the Board of Examinations ;

(f) to recommend to the Board of Examinations, names of persons suitable
for appointment of referees for evaluation of thesis and dissertations and for
conduct of viva-voce examinations, wherever prescrlbe for awarding post-
graduate, doctorate and hlgher degrees ; o

(g) to suggest orgamsatlon -of orientation and refresher courses in the
subject;

(h) to prepare requirements in respect of teaching of the subject at various
levels in respect of teachers and their qualifications, library, laboratory
equipment and consumables for the use of the Board of College and University
Development for formulating the norms and requirements for granting affiliation
or extension or continuation of affiliation to colleges and for granting
recognition or extension or continuation of recognition to institutions by the -
university;

(i) to elect three members to the Faculty.}

! Clause (i) was added by Mah. 55 ot 2000, s: 32 (b).

(J) 145-7
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Board of 39, (]) There shall be a Board of Adult and Continuing Education and Extension
Adult and goryices of the University to '[plan and] oversee the various academic and extension

Continuing
Education Programmes of the university. The Board shall consist of,—

and
Extension
Services.

(a) the Vice-Chancellor—Chairman;

(b) three persons, engaged in Adult, Continuing Education or Extension Services,
who are residents within the university area, nominated by the Vice-chancellor;

?[(c) the Director of Adult Education or his nominee not below the rank of Deputy
Director];

(d) two members, one each being nominated by the Senate and the Academic
Council from amongst their members, *[one of whom shall be the principal of a college
where such activities are undertaken.} '

(e) one of the Station Directors of All India Radio (Akashwani) in the university
area, to be nominated by the Vice-Chancellor ;

- (f) the Director of National Adult Education Programme or his nominee;

(g) the Director of the Department of Adul tand Continuing Educatlon and Extension
Services—Member-Secretary ;

“{(h) the Co-ordinator, National Social Service, shall be the permanent invitee.)
(2) The Board shall meet at least twice a year.

"(3) The Board shall prepare an annual programme of its actwmes and shall review
the same periodically.

(4) The Board shall submit an annual report to the Mapagemem Council.

Students’ 40. (1) There shall be a University Students’ Council as specified in sub-section

Council. (4) a University Departments Students” Council for the post-graduate departments of
the university and a Students’ Council for each conducted college or institution of
the University and each affiliated college, to look after the welfare of the students and
to promote and co-ordinate the extracurricular activities of different student’s
associations for better corporate life. The Councds shall not engage in political
activities,

(2) (a) The University Department Students’ Council shall consist of the following
members, namely —

( i) Vice- Chancellor——Presxdent
(ii) Dlrector of Students Welfare—Chairman§
(iii) Director of Sports and Physical Education, if any;

{iv) National Service Scheme Co-ordinator, if any;

! These words were inserted by Mah. 55 of 2000, s. 33 (a).
? Clause (c) was substituted by Mah. 55 of 2000, s. 33 (b).
* This portion was added by Mah. 55 of 2000, s. 33 (c).

4 Clause () was added by Mah. 55 of 2000, s. 33 (d).
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-

(v) One student from each university department who has shown academic

merit at the preceding degree examination and is engaged in full-time studiesina -

university, institution or department or conducted college, nominated by the Vice-
Chancellor;

(vi) Two lady students nominated by the Pro- Vice-Chancellor Hand if there is
no Pro-Vice-Chancellor, the Vice-Chancellor shall nominate two lady students].

(b) the Students’ Council for each institution, conducted college *[or] affiliated
college shall consist of the following:—

(i) Principal-Chairmdn;

(ii) One lecturer, nominated by the principal;

(iii) lTeacher in charge of National Cadet Corps ;
(iv) National Service Scheme Programme Officer ;

(v) One student from each class, who has shown academic merit at the
examination held in the preceding year and who is engaged in full-time studies
“in the college, nominated by the principal;

(vi) Director of Sports and Physical Education, if any;

(vii) One student from each of the following activities, who has shown
outstanding performance, nominated by the principal, namely:— .

(1) Sports ;
(2) National Service Scheme and Adult Education ;
(3) National Cadet Corps;
@) ‘Cultural Activities. -
( viii) Two lz}dy’ sktudents nominated by the principal:

*[Provided that, two of the students from the categories (vii) and (viii) shall be
those belonging to the Scheduled Castes or Scheduled Tribes or Denotified Tribes
(Vimukta Jatis) or Nomadic Tribes or Other Backward Classes.]

- (3) The student members of both these Cduncils shall elect, from amongst
themselves, the Secretary of their respective council.

'(4) (a) There shall be University Students’ Council consisting of not more than
fifteen persons, nominated through selection, from amongst Secretaries of the
respective councils under sub-section (3) as prescribed by the Statutes :

Provided that, at least one seat each be reserved for students belonging to
(i) Scheduled Castes ;
(ii) Scheduled Tribes ;

! These words were added by Mah. 55 of 2000, s. 34(a)(i).
2 This word was substituted, ibid., s. 34(a)(ii)(A).
3 This proviso.was added, ibid., s. 34(a)(iii)(B).
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Wiia) Denot‘ified Tribes (Vimukta Jatis); |
»( iib) Nomadic Tribes ;]
(iii) Othgr Backward Classes ; and

(iv) One seat for women students, remaining seats being distributed
districtwise: o

Provided further that, for the purpose of nomination through selection details
based on academic performance, participation in National Cadet Corps, National
Service Scheme and Adult Education, Cultural Activities or such other activities as
may be prescribed by the Statute ;

(b) The University Students’ Council so formed shall elect its own President
and Secretary; ’

(c) Every meeting of the University Students’ Council shall be presided over by
the Vice-Chancellor and shall be attended by ‘such other officers as may be
prescribed.

(5) A student shall be eligible to be, or continue to be, a member of any of the
Students’ Council, only if he is enrolled as a full time student.

(6) The nomination of the student members of the Students’ Council shall be made
every year, as soon as possible after the commencement of the academic year on a
date to be fixed by the Management Council. The term of office of the nominated
student members shall begin with effect from the date of nomination and shall extend
upto the last day of the academic year, unless they have, in the meantime, incurred
any of the disqualifications specified by or under the Act; and shall then expire.

(7) One third of the members of the Council shall constitute the quorum. The rules
and procedure for conduct of business of the meetings and such other matters shall
be such as may be prescribed. The Council shall meet at least once in every three
months. '

Powers, 41, The constitution, powers and the functions or duties of the authorities of the
functions |, hiversity, not laid down under any of the provisions of this Act shall be as prescribed

and duties of
authorities, PY the Statutes. ’

Term of (42, (1) The term of every authority constituted under this Act shall commence
office of o the st September and shall be of five years from the said date and the term of the
members of- . : . . . . .
authorities members of every authority shail expire on the expiry of the said period of five years
irrespective of the date on which a member has entered upon his office. .

! These sub-clauses were inseyr[ed by Mah. 55 of 2000, s. 34 (/).
? This section was substituted by Mah. 55 of 2000, s. 35.
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(2) The process of election and nommatlon shall be commenced three months
before the date on which actual vacancy occurs and shall be completed not later
than 31st December, in that year.

(3) The process of co-option shall be completed within three months of
commencement of the term of the authority.] »

43. Notwithstanding anything contained in this Act or the Statutes made cessation of
thereunder, where a person, elected, nominated, appointed or co-opted as an membership.
officer of university or a rnember of any of the authorities or bodies of the
university by virtue of his being eligible to be so elected, nominated, appointed
or co-opted as such an officer or a member under any of the categories of officers
or members specified by or under the relevant provisions of this Act in relation to
such office, authority or body, he shall cease to be such an officer of the university
or a member of such an authority or a body as soon as he ceases to belong to
such category and shall be deemed to have vacated his office as such officer or
member

44.A person shall be dlsquahfled for being a member of any of the authorities Disqualifica-

of university, 1f he— ; ) " tion for
’ ) membership

. . ' : of authority.
{a) is of unsound mind and stands so declared by a competent court;

(b) is an undischarged insolvent;
A c) has been convicted of :-my offence involving moral turpitude ;

(d) is conducting or engagmg himself in. prlvate tuitions or private coachmg
classes

(e) has been pumshed for mdulgmg in or promoting unfalr practlces in the
conduct of any exammatlon in any form anywhere :

| (f) discloses or causes to disclose to the public, in any manner whatsoever,
any confidential matter, in relation to examination, the knowledge of which he has
come to be in possession, due to his official position.]
45. No person shall be a member of the Management Council, the Academic Ineligibility
Céuncil or the Board of Examinations for a second consecutive term whether, as for second
 an elected, nominated, appointed or co-opted member as the case may be : Consecutive
Provided that, any person who was a member of the Academic Council or
Mah. the Executive Council on the date of commencement of the Maharashtra
- XXVH of Universities (Temporary Postponement of Elections of Members’of University
1993 Authorities and Other Bodies) Act, 1993, and had hold such membership

! This entry was gdded by Mah. 55 of 2000, s. 36.
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for two consecutive terms whether completed or not on the said date, whether as an
elected, appointed, nominated or co-opted member, as the case may be, shall. not be
eligible for being such a member of the Management Council, the Academic Council
when these authorities are constituted for the first time after the commencement of
this Act.

Conclusive- 46. Save as otherwise provided by or under the provisions of this Act, each
ness of authority of the university while acting and exercing its powers and discharging its
decision of fynctions or duties assigned to it by or under the provisions of this Act shall have the
authority. exclusive jurisdiction to deal with and decide the matters assigned to and discharging
its functions or duties assigned to it by or under the provisions of this Act shall have

the exclusive jurisdiction to deal with and decide the matters assigned to it.

Election to  47. (/) Every election to any authority or, body of the university under this Act
be by shall be held by ballot in accordance with the system of proportional representation

p;‘;g;’e’;‘e‘;’::l by means of the smgle transferable vote and as precribed by the Statutes.

tion. .
o (2) The other details relating to electxons not specified in the Act shall be as

prescribed by the Statutes

Resignation 48. (1) Amember other than an ex officio member, may resign by writing under
of member- his signature. A nominee of the Chancellor may resign by addressing to the Chancellor,
ﬁllufghl:l; ‘igg and any other member may resign by addressing to the Vice-Chancellor. The person
casua) Shall cease to be a member upon his resignation being accepted by the Chancellor or
vacancy. the Vlce Chancellor, as the case may be.

(2) If a person nominated, elected, appointed or co-opted to an authority or body
remains absent without prior permission of the authority or body for three consecutive
meetings, he shall be deemed to have vacated his membership and he shall cease to
be a member from the date of the third such meeting in which he has remained absent.

Meeting of -~ 49. (1) Save as otherwise provided by this Act, all matters with regard to the ,
_theconduct of meetings of the authorities, bodies or committees, constituted by the
_a“Fh°"“e5- university or any authority shall be such as may be prescribed by the Statutes.

+

(2) A meeting of an authority or body shall be convened on the date determined
by the Chairman by a notice issued by its Secretary.

(3) Except as otherwise provided, the quorum for a meeting shall ordinarily be
one-third of the number of the sitting'members. If there is no quorum, the meeting
shall be adjourned by the Chairman to a specific time on the same day, or on a later
date and no quorum shall be necessary for such adjourned meeting,

(4) Where no provision is made by or under !{the Statutes] for a President or
Chairman to preside over a meeting of any authority or body of the university or when
the President or the Chairman so provided for is absent and no provision is made for
any other preson to preside, the members present shall elect a person from amongst
themselves to preside at the meeting. ’

' These words were substituted for the words “this Statutes” by Mah. 55 of 2000, s. 37 (a).
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(5) Save as otherwise provided all items, questions, matters or proposals on the
agenda shall be decided by a majority of votes of members present. The Chairman
shall have a vote. In case of equality of votes, the Chairman shall have a casting vote.
The secretary, if not a member, shall have right to participate in the deliberations but
shall not have the right to vote. ' ' :

. '[ (6) The officer who is designated to be the permanent invitee of the authority
shall be entitled to receive the notice of its meetings and take part in the deliberations
relating to the topics with which he is concerned, but shall have no right to vote.]

50. (1) When any vacancy occurs in the office of a member, other than an ex- Casual
officio member of any authority or other body of the university before the expiry of vacancy and
his normal term, the vacancy shall be filled, as soon as may be, by nomination of a g:::::fm
person by the Standing Committee constltuted under sub-section (2). The person so ,, ¢y
nominated shall be a person who is otherwise, eligible to be elected on the said vacancies.
authority or body from the same category. The person so nominated shall hold office
only so long as the member in whose place he has been nominated, would have held

it, if the vacancy had not occurred.

2[(2) The constitution of the Standing Committee for filling in the vacancies
mentioned in sub-section (/) shall be as follows, namely:—

“{a) four members, nominated by the Senate from amongst its members, one of
whom shall be the Dean and one shall be a teacher;

(b) three members, nominated by the Management Council from amongst its
members, one of whom shall be a woman representative of the managements and one
shall be a teacher;

(c) three members, nominated by the Academic Council from amongst its members,

one of whom shall be a person belonging to-the Scheduled Castes or Scheduled

* Tribes or De-notified Tribes (Vimukta Jatis)/ Nomadic Trtbes or Other Backward
Classes, by rotation and one shall be a teacher; and

(d) nominee of the Chancellor on the Management Council.]

(3) The Chairman of the Standmg Commlttee shali be eleeted by its members from
amongst themselves.

. (4) The term of office of the Standing Committee shall be co-terminus with the term
of the Senate.

CHAPTERV
THE STATUTES, ORDINANCES AND REGULATIONS

51. Subject to the provisions of this Act, the Statutes may provide for all or any Statutes.
of the following matters, namely :— .

(1) conferment of honorary degrees and holding convocation;

(2) the establishment and maintenance of the university departments institutions,
conducted colleges, institutions of higher learning, research or specialised studies
and hostels

! This sub-section was added by Mah. 55 of 2000, s. 37 (b).
* This sub-section was substituted by Mah. 55 of 2000, s. 38.
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(3) the powers and duties of the officers of the university;
(4) the powers and duties of the authonnes of the university ; .

(5) the principles governing the semonty and service conditions of the employees
of the university; . L .

(6) the provision fordtsquahfymg members of the authormes bodnes or commnteee
of the universities ;

(7) abolition of university departments or institutions and conducted colleges ;

(8) qualifications, recruitment, workload, code of conduct, terms of office, duties
and conditions of service, including periodic assessment of teachers, officers and
other employees of the university and the affiliated colleges (except those colleges or
institutions maintained by the State or Central Government or a local authority), the
provision of pension, gratuity and provident fund, the manner of termination of their
services, as approved by the State Govemment'

. (9) application of funds of the umversxty for furtherance of the objects of the
umvers:ty ; : :

(10) norms of affiliation of colleges or for withdrawing the afﬁ!iation of the colleges ;

(11 )' the norms for grant of autonomy to university departments or institution,
affiliated colleges and recogmsed institutions, subject to the approval of the State
Government;

(12) acceptance and management of trusts, bequests, donatlons endowments: .
and grants from individuals or organisations ; ‘ : '

(13) provision of reservation of adequate number of posts of teachers, officers
and other employees of the university, affiliated colleges and recognised institutions,
for members of the Scheduled Castes and Scheduled Tribes, and Other Backward
Classes in accordance with the policy of the State Government;

(14) number of working days, number of actual days of instruction, hohdays
other than Sundays, vacation and terms in academic year ;

( 15) disciplinary action against defaultmg teachers, officers and other employees
of the university, affiliated colleges and recognised institutions other than the colleges
or institutions managed and maintained by the State Govemment or Central
Government or Local Authorities;

(16) the taking over or transferring, in public interest, of the management of a .
college or institution by the university and the conditions for such taking over or
transferring, subject to the approval of the State Government;

(17) any matter which is to be prescribed or Wthh 1s necessary to give eftect to
the provisions of this Act.

Statutes  52. (1) The statute may be made, amended orrepealed by the Senate in the manner
how made. hereinafter provided.

(2) The Senate may take into consideration the draft of a Statute either of its own

~ motion or on a proposal by the Management Council. In the case of a draft which is

not proposed by the Management Council, the Senate, before consxdermg the same,
shall obtain the opinion of the Management Council :
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. Provided that, if the Managemf-qt Council fails to submit its apinion within three
“months from the da(e 1t ICCoi\/es the draft, the Senate may proceed to take the draft
_ mto consxderauon

(3) The Senate, if it thinks necessary may also obtain the opinion of-any officer,
. authcr:ty or body of the university in regard to any draft Statute which is before it
for consideration ; : :

Provided that, where any such draft Statute peftains to academic matters, the
Senate shall obtain the opinion of .the fxua,QQm\o Council before considering the

_ same.
", wvery Statute passed by the Senate shall be submitted ta the Chancellor
who may give ot withhold his assent thereto or send it buck to the Senate for

reconsideration.

(5) No Statute passed by the Senate shall be valid or shall come into force until
assented to by the Chancellor. ‘

(6) Notwithstanding anything contained in the foregoing sub-sections, the .
Chancellor, either suo motu or on the advice of the State Government, may, direct
the university to- make provisions in the Statutes in respect of any matter specified
by him and if the Senate fails to implement such a direction wihin sixty days of its
receipt, the Chancellor may, after considering the reasons, if any, communicated
by the Senate for its inability to comply with such direction, make or amend the
Statutes suitably.

53. Subject to the conditions prescribed by or under this Act, the Management Ordinance
Council may make Ordmances to prov1de for all or any of the following matters, and their

subject
namely :—
y: matter.

(i) the conditions under which students shall be admitted to courses of study
for degree, diplomas, certificates and other academic distinctions;

(ii) the fees to be charged for enrolment of students for attending such courses
in the university and colleges (including the tuition fees and hostel charges),
which shall, as far as possible, be uniform for the colleges situated in the same
local area, for admission to the examinations leading to degrees, diplomas,
certificates and other academic distinctions, and for registration of graduates ;

{ iii) the conditions of residence, conduct and discipline of the studénts of the -
university, and the action to be taken against them for breach of discipline of
misconduct, including the following ;—

(a) useof unfalr means at an examination, or abetment thereof;

(b) refusal to appear or give evidence in any authorised inquiry by an officer in
charge of an examination, or by any officer or authority of the university, or

{c) disorderly or otherwise objectlonab]e conduct, whether within or out51de
the university ;

(3) 1458
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(iv) the qualifications and classification of teachers in university departments,
colleges and recognised institutions;

(v) the conditions goveming the appointment and duties of examiners ;

(vi) the conduct of examinations and other tests, and the manner in Whldl the
candidates may be assessed or examined by the examiners ;

(vii) the recognition of teachers of the university and the conditions subject to
which persons may be recognised as qualified to give instruction in the university
department, colleges and recognised institutions;

(viii) the inspection of colleges, recognised institutions, halls and hostels ;
(ix) the recognition of halls and hostels ;

{x) the mode of execution of contracts or agreements for, or on behalf of the
university;
{xi) the rules to be observed and enforced by colleges and recogmsed institutions

regarding transfer of students ;

(xii) the powers and functions of students’ associations and other orgamsatlons
in colleges ;

(xiii) al} other matters which, by or under this Act or the Statutes, are to be, or
may be, provided by Ordinances; and '

(xiv) generally, all matters for which provision is, in the opinion, of the
Management Council, necessary for the exercise of the powers conferred, or the
performance of the duties imposed, on the Management Council by or under this
Act, or the Statutes. :

54, (1) The Management Councﬂ may make, amend or repeal’ Ordinances in the -

and their manner hereinafter provided.

making..

(2) No Ordinance concerning the matters referred to in clauses (i) to (vii) of the

~ {ast preceding section, or any other matter connected with the maintenance of the

standards of teaching and examinations within the university, shall be made by the
Management Council unless a draft thereof has been proposed by the Academic
Councxl '

(3) The Management Council shall not have the power to amend any draft proposed
by the Academic Council under sub-section (2), but may reject or return it to the
Academic Council for reconsideration, in part or in whole, together with any
amendments which the Management Council may suggest. ‘

(4) All Ordinances made by the Mahagement Council shall have effect
from such date as it may direct, but every Ordinance so made shall be

-submitted to the Chancellor within two weeks. The Chancellor shall
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have the power to direct the Management Council, within four weeks of the receipt of '
the Ordinance, to suspend its operation, and he shall, as soon as possible, inform the
Management Council of his objection to it. He may, after receiving the comments of
the Management Council, either withdraw the order suspending the Ordinance or
disallow the Ordinance, and his decision shall be final. ‘

55. (1) Subject to the conditions prescribed by or under this Act, and the approval Regulations:
of the Management Council, the Academic Council may make regulations consistent and Rules.
with this Act, the Statutes and Ordinances, providing for all or any of the matters
which, by or under this Act, the Statutes or Ordinances, are to be or may be provided
by Regulations, and for all other matters solely concerning itself.

(2) Any authority or body may, subject to the previous approval of the Management
Council, make rules, consistent with this Act, the Statutes, Ordinances and
Regulations, for— '

(a) giving notice of the dates and hours of its meetings and of the business to be
conducted thereat; '

(b) regulating the procedure atits meeting and the number of members required to
form a quorum, and keeping of records of the proceedings of such meetings;

(¢) providing for all matters solely concerning such authority or body.

(3) Such rules be submitted to the Management Council, which may amend or’
annul them in such manner as it thinks proper, after ascertaining and considering the-
views of the authority or body making them.

CHAPTER VI
MAHARASHTRA STATE Counci. For HIGHER EDUCATION
56. (1 ) The State Government may, by notification in the Official Gazette, establish Maharashtra

the Maharashtra State Council for Higher Education. . State Council
: for Higher

Education.

'[(2) The compositioh of the Maharashtra State Council for Higher Education
shall be as follows, namely:— ' g

‘ (1) Chief Minister. ' Chairman. ‘
-(2) Minister for Higher and Technical Education. Vice-Chairman.
.(3) Minister of State for Higher and Technical Education. Member.

4) Two Members of the Maharashtra Legislative Assembly Mémbers.
nominated by the Speaker of the Maharashtra Legislative »
Assembly.

(5) One Member of the Maharashtra Legislative Council ~ Member.
nominated by the Chairman of the Maharashtra '
- Legislative Council. '

! This sub-section was substituted by Mah. 27 of 2002, s. 2(/).
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(6) Four Educational Bxperts or Educational Administrators ~ Members.
nominated by the Chancellor, of which one shall be the
repfEScniative of the Management. :

{7y One principal nommated by the Chancellor from amongst  Membet.

the Principats. ' : ,

(8) One teacher nominated by the Chancellor from amongst Member.
the teachers. _ . .

(9) Three Vice-Chancéllors of the Universities in the State -~ Members.
nominated By the Chancellor from amongst the Vice- '
Chaieellors.

(10) The Secretary, Higher and Technical Education . Member.

~ Department. ‘

(11) The Secretary, Medical Educatlon Department . Member.

(12)'The Secretary, Planning Department _ Member.,

(13) The Secretary, Fifiance Department. ' _ Member.

(14) The Secretary, Sports Department. Member.

(15) Director, Technical Education, Maharashtra State, -~ Member.

(16) Di'r‘ectt')r; Higher Education, Maharashtra State. _ Member-

Secretary.]

(3) '{The Maharashtra State Council for ngher Education shall be the authority of -
the Staté Government in-charge of, and responsible for, the state higher education. - '
The Council shall be the planning, monitoring, co-ordinating and evaluating authority
and] shall act as a think-tank for Higher Education including technical, medical and
professional education. It shall tender advice to the State Government inthe followmg
matters, Haffiely:—

(a) to prepare programmes in the various subljécts in the sphere of higher
education, keeping in view the overall priorities, perspéctives and needs of the
society and expectations from higher education;

{b) to advise the State Government in respect of determining and maintaining
uniformity of standards of education in the universities;

{c¢) to-advise on promoting co-operation and co-ordination of the various
educational institutions among themselves and explore the scope for interaction
between the tniversities on the one hand and industry and other organisations on
the Giner hand ; ' ‘

(d) to suggest ways and means of raising additional resources for higher
education from industry and other sources ;

{e) to advise on inter-university programmes for various activities undertaken
by the universities in fulfilment of the provisions of the Act; :

(f) to advise on programmes for greater co-operation 3nd interaction and exchange
of Umverslty teachers, college 1eachers and the teachers of unn'e.lsny departments

! These words were subsntuted for the words “The M*‘"ardsntm State Council for Higher Education”
by Mah. 53 of 2000, s. 39(/))(1)
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'[(g) to consider and approve the developmental programme of the univer.s'ities :

(1) to initiate inter-university programme for various activities related to teaching,
research and extension in the field of higher e’ducation',

(i) to take steps and recommend to the State Govemment and to the universities
the steps that may be taken to remove the regional imbalance, and to make higher
cducanon available to backward classes, rural and tribal communities, women and
any such specified groups.]

(4) The term of office of members other than ex officio members shall be five
years. ‘ '

(5) The Maharashtra Staté Council for Higher Education shall meet at least
twice in a year. ‘

- (6) Nothing in this section shall empower the Council to carry out any executive
functions in the Management of the affairs of the universities.
CHAPTER VII

TEACHERS AND EMPLOYEES

61

57. (/) There shall be a grievances committee in each university to deal with the Grievances
grievances of teachers and other employees of the university, colleges, institutions Committee.

and recognised institutions and to hear and settle grievances ‘as far as may be

practicable within six months, and the committee shall make a report to the Management

Council.

(2) 1t shall be lawful for'the grievances committee to entertain and consider

grievances or complaints which are not within the jurisdiction of the Tribunal and

_ report to the Management Council to take such action as it deems fit and the
decisions of the Management Council on such reports shall be final.

(3) The Grievances Committee shall consist of the following members, namely:—

(a) The Pro-Vice-Chancellor, where there is no Pro-Vice-Chancellor, a member
of the Management Council nominated by the Management Council.............cvuruven.
................................................................................................... Chairman;

{b) 2{Two] members of the Management Council nominated by the Management
Council from amongst themselves 3[one of them belonging to the Scheduled
Castes or Scheduled Tribes or De-notified Tribes ( Vimukta Jatis) INomadic Tribes
or Other Backward Classes by rotatlon]....................................‘.' ...................... Members;

! These clauses were added by Mah. 55 of 2000, s. 39 (b) (ii).
2 This word was substituted for the word “four”” by Mah. 55 of 2000, s. 40(a)(i}A).
* 3 These words were added by Mah. 55 of 2000, s. 40 (a)i){B).
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' {(ba) two members of the Senate nominated by the membersof ~ Members;
the Senate, from amongst themselves, one of them being
the woman representative of the management and one shall
be a teacher; '

(bb) lwo members nominated by the members of Academic  Members;]
Council, from amongst themselves, one of them being the
principal and one shall be a teacher.

(©) The REZISIAT. e.veveveereeseensietrreneseeseraass seannasnsssscscsmesersas i Member-Secretary.;

2% ‘ * ‘ . * * ' *
University - 58. (1) Subject to the provisions of section 66 there shall be one or more

and College ynjversity and college Tribunals for *[one or more universities] in the State of
Tribunal.
Maharashtra for adjudication of disputes between the employees of the universities
and their respective university and between the employees of the affiliated college or
recognised institutions and their respectlve managements, with revard to the matters
specified in sub-section (J) of section 59.

(2) The State Government shall, by notification in the Official Gazette, constitute
one or more tribunals to be called University and College Tribunals, for adjudication
of disputes or difference between the teachers and employees and the university,
management of any affiliated college or recognised institution (other than managed
and maintained by the State Government, Central Government or local authority)
connected with. or arising out of, the matters specified in sub-section (/) of
section 59.

(3) A Tribunal shall consist of one person. only, to be appomted by the State
Govemment

(4) A person shall not be quallfled for appointment as a Pre51dmg Offxcer of a
Tribunal, unless,—

(a) he is or has been a Judge of High Court; or
(b) he is qualified to be appointed as a Judge.of High Court:

Provided that a person to be appointed under clause (b) shall be from amongst
the panel of three persons recommended by the Chief Ju%tlce of High Court of
Judicature atBombay

&) The appointment of a person as a Presiding Officer of a Tribunal shall be on a
full time basis, and for such period or periods, but not exceeding three years in the
aggregate, as the State Government may, from time to time, in each case decide.

(6) The remuneration and other conditions of service of the Presidiﬁg Officer shall
be as determined by the State Government. '

! These clauses were inserted by Mah. 55 of 2000, s. 40(aj(ii).
2 Sub-section (4) was deleted by Mah. 55 of 2000, s. 40(b).
3 These words were substituted for the words “every-university” by Mah. 55 of 2000, s. 41.
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(7) The university shall make available to a Tribunal such ministerial staff as may
be necessary for the discharge of its functions under this Act.

(8) All expenditure on account of the remuneration, pension, provident fund
contribution, leave allowance and other allowances and facilities which may be
admissible to the Presiding Officer and the staff placed at his disposal, shall be met
from the university fund.

(9) If any vacancy, other than a temporary vacancy, occurs in the office of the
Presiding Officer of a Tribunal, the State Government shall, as soon as may be possible
but in any case within three months, appoint another qualified person to fill the
vacancy. Any proceedings pending before the former Presiding Officer may be
continued and disposed of by his successor from the stage at which they were when
the vacancy occurred. '

59. (1) Notwithstanding anything contained in any law or contract for the time Right of .
being in force, any employee (whether a teacher or other employee) in any university, appeal.
! * college or recognised institution (other than that managed and maintained by the
State Government, Central Government or a local authority), who is dismissed or
removed or whose services are otherwise terminated or who is reduced in rank by the
university or management and who is aggrieved, shail have a right of appeai and any
appeal against any such order *{shall] lie to the Tribunal:

Provided that, no such appeal shall lie to the Tribunal in any case where the matter
has already been decided by a court or Tribunal of competent jurisdiction or is pending
before such court or Tribunal on the date of commencement of this Act or where the
order of dismissal, removal, otherwise termination of service or reduction in rank was
passed by the management at any time before the date on which this Act comes into
force and in whiich case the period for filing an appeal has éxpired. '

(2) Such appeal shall be made by the employee to the Tribunal within thirty days.
from the date of receipt by him of the order of dismissal, removal, otherwise termination
of services, or reduction in rank, as the case may be : ' ‘

Provided that, where such order was made before the date of commencement of
this Act, such appeal may be made if the period of thirty days from the date of receipt
of such order has not expired. ’

(3) Notwithstanding anything contained in sub-section (2), the Tribunal may
entertain an appeal made to it after the expiry of the said period of thirty days, if it is
satisfied that the appellant had sufﬁcxent cause for not preferring the appeal within
that penod

! The word “affilated” was deleted by Mah. 55 of 2000 s, 42 (a)
! This word was subsntuted for the word “should”, by Mah. 55 of 2000, s. 42(1))
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(4) Every appeal shall be acommpanied by a fee of four hundred repeee which
shall not be refundable and shall be credited. to the university fund: ’

Provided that it shall be lawful for the State Government to revise, by notification
in the Official Gazette, such fees as it may deem fit from time to time.

General  60. (1) For the purposes of admission, hearing and disposal of appeals, the
pawers and "Trihunal shall have the same powers as are vested in an appellate court under the _
ofp{.?flff: ar‘e Code of Civil Procedure, 1908, and shall also have the power to stay the operation v of
of any order against which an appeal is made, on such condition as it may. think fit 1908.
" to impose and such other powers as are conferred on it by or under this Act.

(2) The Presiding Officer of the Tribunal shall decide the procedure to be
-followed by the Tribunal for the disposal of its business including the place or
places at which and the hours during which it shall hold its sittings.

(3) Every appeal shall be decided as expeditiously as possrble In every case,
endeavour shall be made by the Tribunal to decide an appeal within three months
from the date on which it is received by the Tribunal. If the Tribunal is urjqb]e ta
dispose of any appeal within this period, it shall put gp its record the reason
therefor. o

Powers of 61. (/) On receipt of an appeal, where the Tribunal after giving reasonable -
Tribunal to opportunity to both parties of being heard, is satisfied that the appeal does not
give pertain to any of the matters specified in sub section (1) of section 59 or is not
appropriaic maintainable by it, or there is no sufficient ground for interferring with the order

-reliefs and °
directions. Of the umversrty or management it may dismiss the appeal.

( 2) Where the Tribunal, after glvmg reasonable opportunity to both the parties

of being heard, decides in any appeal that the order of dismissal, removal, otherwise

~ termination of service or reduction in rank was in contravention of any law, contract

or conditions of service for the time being in forge or was otherwise illegal or

improper, the Tribunal may set aside the arder of the university or the management,

as the case may be, partially or wholly, and direct the university or, as the case
.may be, the management—

. ({a) to reinstate the employee on the same pQSt ar on a lower post as it may
specify; ‘

(b) to restore the employee to the rank which he held before reduction or tg
any lower rank as it may specify ; A

(c) o give arrears Of emoluments t¢ e employee for such perrod as it may
specxfy, :
(d) to award such lesser punishment as it may specify in lieu of dismissal,

remow. ntherwise termination of service or reduction in rank, as the case may
be; :
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(e) where it is decided not to reinstate the employee or in any other appropriate.
case to give such sum to the employee, not exceeding his emoluments for six months,
by way of compensatlon regard being had to loss of employment and possibility. of-
getting or not gettmg suitable employment thereafter as it may specify ; or

(P - to give such other relief to the employee and to observe ‘such other conditions
as'it may specrfy, havmg regard to the crrcumstances of the c case.

(3) It shall be lawful for the Tr1buna1 to recommend to the State Government that
any’ dues directed by it to be paid to the employee may be deducted from the grant..
payable to the university or as the case may be, the management and be paid to the
employee direct. ‘ -

(4) Any direction’ 1ssued by the Tribunal under sub- sectlon (2) shall be
commumcated to both parties in writing and shall be comp]red wrth by the umversxty, }
or as the case may be, management; within the period specrﬂed in tire direction, whtch.g
shall not be less than two months from the date of its receipts by the umversrty or, as
the case may be, management

62 Notwrthstandmg anythmg contamed in any law or contract for the time being Decision of
in foree the decision of the Tribunal on an appeal entertained and disposed of by it Tribunal to
shall be final and binding on the employee and the university or, as the case may be; Ef’ g‘,“a' and
management; and no suit, appeal or other legal proceeding shall lie in any court'or: ncing-

before any other Tribunal or authority, in respect of the matters decided by the Tribunal.

63, (1) 1f thé University or, as the case may be, managemient fails, without any Penalty to
reasonable cause, to comply with any direction issued by the Tribunal under section management
/61 within the period specified in the direction, or within such further period as may be izrrnf;;mjl :}?
allowed by the Tribunal, the university or, as the case may be, management shall on Trjpunat’s

conviction, be punished,— y direction.
(a) for the first offence, with fine which may extend to one thousand rupees:

Provided that, in'the absence of special and adequate reasons to the contrary to be
mentioned in the judgement of the Tribunal, the fine shall not be less than one
hundred rupees ;and |

(b) for the second and subsequent offences, with fme whrch may extend to two
thousand rupees

Provided that,, in the.absence of special and adequate reasons to the. contraryto
be mentioned in the judgement of the. Tribunal. the fine shall.not be less than five ::
hundred rupees-::.

Provnded further that, when the direction issued by the Tubunal is not complied .
with within the period stipulated in the direction or within such further period as
allowed by the Tribunal, and when the contravention is a continuing one, the convictéd
person shall be punished with a further fine of rupees one hundred per: day during:
which such contravention continues after conviction.

(J) 145-9
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{2) (a) Where the university or, as the case may be. management committing an
offence under this section is a society, every person who at the time the offence was
committed, was in charge of and was responsible to the society, for the conduct of the
affairs of the society, as well as the society, shall be deemed to be guilty of the oftenee
and shall be liable to be proceeded against and punished accordmoly

Provided that, nothing contamed in this sub-section shalil render any person liable

- to the punishment, if he proves that the offence was committed without his knowledge

or that he had exercised all the diligence to prevent commission of the offence.

(b) Notwithstanding anything contamed in clause. (a) where the offence has
been committed by a society and it is proved that the offence has been committed

- with the consent or connivance of, or is attributable to any neglect on the part of the

~ one or more colleges or institutions are conducted and admitted to the pnvxleﬂes of

Legal
practitioners
excluded
from
appearance.

Admissions.

Management Council of the University or any president, chairman, secretary, member,
principal or manager or other officer or servant of the society such Management
Council, president, chairman, secretary, member, principal or manager or other officer
or servant concerned shall be deemed to be guilty of the offence and shall be lmblc to
be proceeded against and punished accordmély :

Explanation.-For the purposes of this section, “society”, means a society
registered under the Societies Registration Act, 1860 or public trust registered under
the Bombay Public Trusts Act, 1950, or any other body corporate, and includes an
association or body of persons, by whatever name called, under whose managenient

the umversny

€4. Notwithstanding anything contained in any law for the time being in force, a
legal practitioner shall not be entitled to appear on behalf of any party in any
proceedings before the Tribunal.

CHAPTER VIII
ADMISSIONS, EXAMINATIONS AND OTHER MATTERS RELATING TO STUDENTS.
65. In accordance with the reservation policy of the State Government for the

weaker sections of society, admissions to all courses in the university department
and affiliated colleges shall be made on the basis of competitive merit in accordance

“with the rules, if any, made by the State Government and published in the Official

Gazette, or by the univesity and pubhshed inthe umvemty gazette by the Univer: sny

Piovided that, where model rules have been framed by the State Government in the,
interest of students throughout the State, the university shall adopt the same and
such rules shall be published in the university gazette or the Official Gazette as the

case may be at least 8ix months before the start of any academic session which shall

begin not later than first Auaust every year :

Prov1ded furtner that, havmg regard to the maintenance of discipline, the authority
concerned shall have the power to refuse admission to a student.

XXl of
1860."
Bom.
XXIX of
1950.
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66. The Tribunal or Trihunals constituted under sub-section (1) of section 58 for Admission
every university shall also be the Tribunal or Tribunals for any such university for Tribunal.
adjudu,atxon of all the disputes relating to admissions to affiliated colleges or
recognised institutions of such university. Such Tribunal or Tribunals shall adjudicate
the admission disputes as provided herematter :

67. The provisions of sub-sections (3) to (9) of section 58, sub-sections (1) and Application
(2) of section 60 and sections 62 and 63 of this Act shall mutaris mumnd:s apply for ;::()visiom
adjudication of all disputes relating to admission.

68. (1) Any student seeking admission to a course run by the university or its Right to
affiliated or conducted or recognised college or institution having any grievance se¢k
relating to admission or to the rules of admission framed by the university or the redressal
State Government as the case may be, shall have the right to file an appeal to the
Tribunal for appropriate redressal.

(2) Such appeal shall be made by the prdspective student to the Tribunal within
10 days from the date of finalisation of admission or from the date of decision on his
application for admission, whichever is earlier:

Provided that. the Tribunal may entertain an appeal ﬁude to it after the expiry of -
the period specified in the sub-section (2) if it is satisfied that the applicant had
sufficient cause for not filing the appeal within the aforesaid period.

(3) Every appeal shall be accompanied by a fee of Rs. 300 which shall not be
refundable and shall be credited to the university fund.

69. (/) When the appeal is against the validity of the rules of admission as Powers of
framed by the University or the Staté Government as the case may be, the Tribunal the
shall be competent to stay the operation of these rules for a period of 15 days and shall ribunal.
proceedto dispose of the matter finally as far as possible within the said period.

(2) Inthe case of an appeal by an individual prospective student. the Tribunal
shall be competent to direct university or the management or the affiliated or
conducted or recognised colleges and institution concerned, to reserve a seat for the
appellant temporarily pending final adjudication of the appellant’s claims,

70. (1) On receipt of an appeal where the Tribunal, after giving reasonable poyers of
opportunity to both parties of being heard. decides that the order -of denial of Tribunal 1o -
appropriate admission to the appellant was in contravention of rules or was otherwise fe'lvl f r{";"ﬁ'l"
illegal or improper. the Tribunal may set aside the decision of the university or girections.
management or any other competent authority. as the case may be, partially or fully,
and direct the untversily or management or competent authority, as the case may be,
to admit the appellant in the university or college or the institution in Wthh the
appellant has sou“ht admission. ’

(2) In case of an appeal challenging the validity of the rules the Tribunal may, .
either annul or rescind the rules or may direct the university or the State Government
as the case may be. to amend or modify the 1ules n \ll(,h manner as may be directed
by the Tribunal. :
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(3) Any direction issued by the Tribunal shall be communicated to both the parties
in writing and shall complied with by the university or the management or. the competent
authority as the case may be, within the period specrfled in thrs drrectron

~ Examina--+ 71, ‘At the beginning of each academlc term'and in any case not later than 30th of
Hons-. October of every calendar year, the university shall prepare and pubhsh aschedule of
examinations for each and every course conducted by itself or by any “affiliated

college or mstrtutron within its jurisdiction and shall strictly adhere to the schedule.

- Explanation.—*“Schedule of Examination™ means a table giving details about the
time, day and date of the commencement of each paper which is a part of a scheme of
exammatrons and shall also melude the details about the practical examinations :

Provrded however that in case the university is unable to follow this schedule due
to reasons and circumstances beyond its control it shall, as soon as practicable,
submlt a report to the Chancellor and to. the State Government .incorporating the
detailed reasons for makmg a departure from the publrshed schedule. . :

Declaration  72. The university sha” strive to declare the results of every examination conducted
of results. by it within 30 days from the last date of the exammatron for that particular course and
shall in‘any case declare the results latest wrthm 45 days thereof: :

Provided however that, if for any reasons whatsoever the umversrty is unable to
_ finally declare the results of any ‘examination within the aforesaid period of 45 days it
shafl submit a report 1ncorporatmg the detailed reasons for such delay to the (‘hancellor
and to the State Government.'.

Examinations . .73, No-examination or the results of an examination shall be held invalid only for

"Otfg;v::)‘g’ the reasons that the university has not followed ‘the schedule as stipulated in-

comphanc}e sections 71 and 72 as the case may be
Wit
schedule‘: .

Sports )";ar‘;g i1 74. The university shall frame appropriate Statutes;'Ordfnanees and Regulattons to
curicular €Nsure that the students selected to represent their classes; colleges or the university as
activities. the case may be, for sports, cuiture and all other activities are selected entirely on the basis

of merit, through open merrt competmon alone and on no other basis..

CHAPI‘ER IX.
" COMMITTEES

Committees. .775..(1) Library Committee.—(a) There shall be a‘libraryvcom‘mittee'for admini-
sterlng1 organising and maintaining the libraries and lrbrary services of the university!
It shall consist of the following members, namely:—

(i) the Vice-Chiancellor—Chairman:”

(u ) three Deans of Facultres nommated by the Vice-Chancellor ;

(lll) three Heads of umversrty 1nst1tutrons or departments, nominated by the.,
Vice- Chancellor

(iv) two teachers, nominated by the Academic Council, from amongst its members;
: ( v) the Registrar; . '

t(vi)- the Librarian—Secretary.
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(b) Ail members of the library committee, other than the ex-officio members, shall
hold ofﬂce for a perlod of five years and shall not be eltglble ‘[ for a second consecutive
“term]; .

(c) The duues of the commrttee shall be as follows :—

( i ) to provxde for proper organisation and functtomng of the hbrary, documentauon
.fservzces and updating the stock of baoks ;

( u) to provtde for modermsatton and 1mprovement of library and documentation
services ;

(iii) to recommend to the Management Council fees and other charges for the use
of hbmry services by students and others ;

(iv ) to prepare the annual budget and proposals for development of the 11brary for
approval of the Management Council; ‘

{v)to submtt the annual report on the functlonmg of the hbrary

( 2 ) F mance and Accounts Commzttee —(a) There shall bea ﬁnance and accounts
committee conSIStmg of the following members namely —

: ( i) the Vlce Chancellor—Chalrman
‘ {ii ) the Pro-Vice-Chancellor, if any ;
(i) one person; nominated by the State Goyernmen_t; ot below the rank of a

Deputy Secretary ;
;(w) the Dtrector of Accounts and Treasuries or his representative, not below the

. rank of ? [Deputy Director] of Accounts and Treasuries; S
(v) three persons, nommated by the Management Councxl from amongst its
:members '
(vi) two persons, nominated by the Academic Council from amongst its members;
(vii) the Finance and Accounts orficér‘“—"s’ééférar‘y | -

“ 3((viii) the Registrar and the Duector Board of Coueoe and Umversxty Development
shall be the permanent invitees] ;

( b) The quorum for ameeting of the committe shall be six ;.

{c) All members of the committee other than’ ex-ojj‘icto member shall hold office
for a term of five. years 4{and shall not be eligible for a second consecutive term]

| These words were substituted for the words “re-nomina‘ti_on thereafter” by Mah, :55: of
2000, 5.43 (a). ) .

* These words were substituted for the words “Joint‘ Director” by Mah. 55 of 2000,_ s. 43(b)i)1).

3 'This entry was added’ by Mah. 55 of 7000 5. 43 (h)(t)(Z) v

4 These words were added by Mah. 55 of 2000, s. 43(1))( z)(n)

" 69
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() The committee shall meet at least four times a year to examine the accounts, the
progress of expenditure and all new proposals involving fresh expenditure in the light
of the provisions available :

(e} The annual statement of accounts and the financial estimates (budget) of the
university, prepared by the Finance and Accounts Officer shall be laid before the
IFinance and Accounts Committee for consideration and recommendation, and for
submission thereafter to the Management Council for such action as it thinks fit;

(/Y The budget shall be prepared in the following three distinct parts:
(i) Amainfenunce:
(ii) develdpmcnt; and
(#if) independent broject or scheme or collnborative progra'mmes grants;

(g) The committee shall perform the following addltmnul functions and dutle
namely:-

(i) recommend to the Management Council the limits for the total recurring and
non-recurring expenditure for the year, based on the income and resources of the
university,.including the proceeds of loans for productive work ;

(it) recommend to the Management Council productive investment and
management of university assets and resources :

(iii) explore the possibilities of, and resort to, augmenting further the resources
for the devetopment of the university ;

(iv) take necessary steps to have the university account audited by auditors
appointed by the Management Council;

{v) advice the Management Council on matters related to the admlmstrauon of
the property and the funds of the university ;

(vi) ensure proper implementation of the State Government’s orders issued
from time to time, in respect of financial matters ; ' '

(vii) advice on financial matters referred to it by the Management Counc:l
Academic Council or any other authority, body or Lommmec or any officer of the
university ;

( viii) report to the Vice-Chancellor any lapse or irregularity in financial matters
which comes to its notice who may take suitable prompt actions after assessing
. the seriousness of the matter or refer it to the Management Council.

* (/1) The other powers and duties of the commmcc and the procedure at its meetings
shall be such as may be prcscnbed

" (i) The zmnuul accounts of the university. colleges and institutions shall be open
for audit by the auditors appointed by the State Government.
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(3) Purchase Committee.—(a) There shall be purchase committee for dealing with

“all matters pertaining to all purchases of the university; in respect of such items where
individual cost of each item exceeds rupees one lakh at a time.

(b) The committee shall consist of the following members, hamely —
(i) the Vice-Chancellor—Chairman; |

(ii) three Heads of university. institutions or departments, nominated by the
-Vice-Chancellor; '

(iii) two members nominated by the Management Council, from amongst its
members; ’ '

'(iv) the Registrar;
(v) the Finance and Accounts Officer.

(c) The Finance and Accounts Officer shall ordinzirily act as the Secretary of the

purchase committee. During the period when there is no Finance and Accounts Officer -

or during his absence, the Registrar shall act as the Secretary of the committec.

(d) The purchase committee shall invite the heads of the university. institutions
or departments for which the purchase is to be made..

{ e) All members of the committee, other than ex-officio members, shall hold office
for a period of two years. ' :

(fi The pbwers and duties of the committee and the procedure for its meetings.
shall be such as may be prescribed. -

(4) Conunittees for Academic’ Services Unit.—(a) Each Academic Services Unit
- of the university shall have a committee whose principal responsibility shall be to
organise, oversee and maintain the services under its charge.

(b) The Committee of such unit shall consist of the following membeérs, namely:—
(i) the Vice-Chancellor—Chairrnan ;
(ii) one Dean nominated by Deans from amongst themselves :

(iii) not more than three Heads of university institutions or departiments making
use of the services of the unit, nominated by the Academic Council;

(iv) one nominee of the funding agency for the unit, if any :

(v) one expert having special knowledge of the concerned academic services.
other than the empoyees of the university, nominated by the Vice-Chancellor:

(vi) Head of Director of the concerned Academic Services Unit-Secretary :
( b) The term of office of the nominated members shall be five ye'ars.v

(d) The powers and duties of the committees and the procedure of their meetings
shall be prescribed. -

(e) The committee shall meet at least twice a year.
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Selection and - 76.- (1) Subject to the provisions of this Act, Statutes and Ordinances, the Vice-

appointment Chancellor shall, till the University Grants Commission’s scheme of recruitment becomes

of ““"’C‘ZS“V operative, appoint according to the order of merit and recommendations made by the
feac ef selection committee, a umversrty teacher

(2) The sele(,tron committee for makmg recommendatxons for appomtment of
_university teachers shall consist of the followmg members :—

(a) the Vice- Chancellor, or the Pro- Vrce Chancellor upon dlrectrons of the Vice-
Chancellor—Chairman;

" (b) one nerson, nominated‘by the Chancelior ;
‘(¢) the Dean of the Faculty concerned ;

(d) the Head of the umversrty department ora head of the concerned. '[School or
multidisciplinery institution, nominated by the Vice- Chancellor]; ~

“(e) * [not less than three experts nommated by the Management Councrl out of a
panel of not less than six names of experts not ‘connected with_the umversrty, '
recommended by the Academic Council, who have specral knowledge of the subject
for which . the teacher is to be selected SRS SHERRN

(f) one person belonging to Scheduled Castes or Scheduled Trrbes 3[Denotrfred
Tribes (Vimukta Jatis) and Nomadrc Tribes] or Other Backward Classes nommated
by the Chancellor P IR :

“[(g ) Director, Higher Education or his nominee not below the rank of Jornt Dlrector
(h) Drrector, Technicl Education or his nominee not below the rank of Jomt Dlrector ]

Provided that, a head, referred toin clause (d),whoisa reader shall be a member of ‘
the selection committee for the selection to the posts of lecturer‘ .

(3) The Registrar shall act_ as Secretary of the committee.

(4) Every post of a university teacher, to be filled by selection, shall be duly and
widely advertised, according to the draft approved by the Vice-Chancellor, together
with particulars of the minimum:and additional qualifications, as prescribed, the
emoluments and number of posts to be filed, the number of posts which are reserved
for the members of the Scheduled Castes or Scheduled Tribes or Other Backward -
Classes and reasonable timmie, to be determined by the Vice- Chancellor shall be allowed
within which the applicants.may, in response. to-the advertisement; submit. their
applrcatrons '

(5) The date of the meetmg of every selectlon commlttee shall be SO trxed as to
allow a notice of at least thirty days of such meeting, being given to each member;
and the particulars of each candidate shall be sent to each niember of the selectron

! These words were substituted  for the word “institution” by Mah: 55 of 2000, s. 44 (a).

? These words were substituted for the words “three experts” by Mah. 55 of 2000, 5.'44(b). -
* These words were inserted by Mah. 55 of 2000, s 44(c).

4 These clauses were added by Mah. 55 of 2000, s. 44(d).”
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(6) The quorum to constitute a meeting of every selection committee shall be four
members, of whom at least two shall be persons nommated under Clause (e) of sub-
sectlon (2): :

Provided that, for the post of professor, the selection committee may in preference

to the candidates who have applied and appeared before it, recommend for appointment,

* with all the requisite details, the name of any other person who may not have applied

or appeared before it, but who is duly qualified and has to his credit exceptionally

high academic achievements or proficiency in the specialisation or has extraordinary
academic contribution, to be recorded in writing.

(7) If, on a petition by any person directly atfected, or suo motu, the Chancellor
~ after making or having made such inquiries or obtaining or having obtained such
explanations, including explanations from the teachers whose appointments are likely
to be affected, as may be or may have been necessary, is satisfied that the appointment
of a teacher of the university, made by any authority or officer of the university at any
time was not in accordance with the law at that time in force, the Chancellor, may, by
order, notwithstanding anything contained in the contract relating to the conditions
of service of such teacher, direct the Vice-Chancellor to terminate his appointment
after giving him one month’s notice or one month’s salary in lieu of such notice, and
the Vice-Chancellor shall forthwith comply and take steps for a fresh selection to be
made. The person whose appointment has been so terminated shall be eligible to
apply again for the same post,

(8) Any order made by the Chancellor, under the last preceding sub-section, shall
be final and a copy of the order shall be served on the teacher concerned by the Vice-
Charcellor within three days from its receipt.

(9) It shall be the duty of the Vice-Chancellor to ensure that no payment whatsoever
is made to any person, by way of salary or allowance, from the funds of the Umversnty,
for any period after the termination of his services, and any authority or officer
authorising or making any such payment shall be liable to reimburse the amount so
paid to the University. ‘

Filling  77: Where an appointment is to be made on a temporary vacancy of a teacher of
temporary umversxty the appointment shall be made, if the vacancy is for a period of more than
vaf}?ﬁifg:}f one year, on the recommendation of the selection committee in accordance with the
teachers. provisions of ! {section 76. The quorum for the selection commmee shall be lhree

one of them being the expert under clause (iv}] :

Provided that, if the Vice-Chancellor is satisfied that, in the interest of teaching, it
is necessary to fill in the vacancy immediately, he may make the appointment of a’
person duly qualified, for a period not exceeding one year on the recommendation of
alocal selection committee constituted as follows and shall inform the Management
Council of such appointments :— '

(i) the Vnce-Chancellor—,—Chatrman ;

(ii) the Dean of the Faculty concerned ;

(iii) the head of the department concerned ; 2 [* *].

! These words were substituted for the words “the last preceeding section” by Mah. 55 of 2000,
s. 45(a).
2 The word “and” was deleted by Mah. 55 of 20% 8. 45(b)(i).

(3)145-10
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_(iv) one expert nominated by the Vice-Chancellor, except that, where the head of
the department is also the Dean, the Vice-Chancellor shall nominate two persons
instead of one;

(v)one member belonvmé to Scheduled Castes or Scheduled Tribes or Denouﬁed _
Tribes (Vinukta Jatis)/Nomadic Tribes or Other Backward Classes, nominated by
the Vice-Chancellor; »

(vi) Director, Higher Education or his nominee not below the rank of Joint Director;
and '

(vii) Director, Technical Education or his nominee not below the rank of Joint
Director :] . »

Provided furthel that, before the expiry of one year as aforesand the Vice- Chancellor
shall take steps to fill up the post by appointment in accordance with the provisions
“of *[section 76].

Appointment 78. The selection committee for selection of principals of conducted colleges
and or directors or heads of university institutions or post-graduate centres or sub-

selection of
principals of centres maintained by the university, shall consist of the following, namely —

conducted *(a) the Vice-Chancellor—Chairman;
colleges.
(b) one nominee of the Chancellor; ,
(c) two experts, nominated by the Management Council and one expert nominated
by the Academic Council, who are not connected with the university;

3[(d) one member belonging to Scheduled Castes or Scheduled Tribes or Denotified
Tribes (Vimiikta Jatis)/Nomadic Tribes or Other Backward Classes, by rotation
nominated by the Vice-Chancelior;

(e) Director, Higher Education or his nominee not below the rank of Joint Director;
() Director, Technical Education or his nominee not below the rank of Joint

-Director. |
Selection 79. (1) (a) There shall be a selection committee for making recommendatlons of
committees g, iraple candidates for appointment to the posts of—
for officers . ) .
and () Registrar;
employees cey : Y .
of university (ii) (,ontro!ler of Examinations ;
and (iii) Finance and Accounts Officer ;
principals, A .
teachers and (iv) Librarian ;
other 3 oo .
employees (b) The selection committee shall consist of— _
Ofl‘l‘f;‘::“c" (i) the Vice-Chancellor, or the Pro-Vice-Chancellor upon the direction of the
cole . )

Vice-Chancellor, Chairman;

(ii) two members, nominated by the Management Council, from amongst its
members;

(iit) a Dean, not being a member of the Management Council, nominated by the
Vice-Chancellor ; .

! These clauses were added by Mah. 55 of 2000, s. 45(h)(ii).

% This word and figure was substituted for the words * the last preceding statute” by Mah. 55 of
2000, s. 45(c).

3 These clauses were added by Mah. 55 of 2000, s. 46.
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(iv) two experts haVing special knowledge in the field related to the post to be
filled, who are not connected with the university, and affiliated college or recognised
institution, nominated by the Vice-Chancellor;

{v) one person belonging to Scheduled Castes or Scheduled Tribes, or Other
Backward Classes, nominated by the Vice-Chancellor;

(vi) the Registrar shall act as Member-Secretary of the selection committee, except
where he himself is a candidate for the post.

(2) The selection committee and mode of appointment, of other officers of the
university shall be such as may be prescribed. '

(3) The selection committee and mode of appointment for principals, teachers and
other employees of affiliated colleges shall be such as may be prescribed.

(4) The management of any affiliated college, shall before proceeding to fill in
vacancies of teachers and other employees in accordance with the prescribed procedure
shall ascertain from the university and the Director of Higher Education whether
there is any suitable person available on the list of surplus persons maintained by the
university for absorption in other colleges and in the event of such person being
available the management shall appoint that person.

80. In addition to the committees constituted undcr this Act, the authorities of the committees. '
university may appoint committee with suitable terms and reference for any specific
task, and such committee shall consist of members of the same authority constituting
such a committee and also of such other persons as that authority may nominate.

CHAPTER X
PERMISSION, AFFILIATION AND RECOGNITION.

81. (/) The management applying for affiliation or recognition, and management Conditions
whose college or institution has been granted affiliation or recogmtlon, shall give and for

comply with the following undertakmg, :rfli:“a“"“

o . : L ‘ . recognition,
(a) that the provisions of the Act and Statutes, Ordinances and Regulations '

thereunder and the standing orders and direcnons of the university shall be
observed;

(b) that there shall be a separate local managing committee provided for an affiliated
college as provided by section 85 ;

(c) that the number of students admitted for courses of study shall not exceed the
limits prescribed by the university and the State Government from time to time';

(d) that there shall be suitable and adequate physical facilities such ‘as buildings,
laboratories, libraries, books, equipment requlred for teaching and research, hostels
gymnastum as may be prescribed ;



76 . . Maharashtra Universities Act, 1994 . [1994.:1\’13115‘XX5:('i\"

(e) that the financial resources of the college or institution shall be Stich as to make
" due provision for its continued maintenance and workin:

(f) that the strength and qualifications of teaching and non-teaching staff of the -
affiliated colleges and recognised institutions and the emoluments and the terms and
conditions of service of the staff of affiliated colleges shall be such as pruscnbud by
the university and which shall be sufficient to make due provision for courses of
study, teaching or training or research, efficiently

(g) that the services of all teaching and non-teaching employees and the facilities
of the college to be affiliated shall be made available for conducting examinations,
![and evaluation,] and for promoting other activities of the university ;

(1) that the directions, and orders issued by the Chancellors, Vice-Chancellor and
other officers of the university in exercise of the powers conferred on them under the
provisions of the Act, Statutes, Ordinances and Regulations shall be complied with ;

(i) that there shall be no change or transfer of the manaeement without prevxous
permission of the university ;

(j) that the college or institution shall not be closed without previous permission
of the university ; :

(k)that in the event of disaffiliation or derecogmtmn or closurce of the college or
institution under section 92 all the assets of the college or institution including building
and equipment which have been constructed or created out of the amount paid as a
grant-in-aid by the State Government or the University Grants Commission shall vest
in the State Government. :

(2) No college which is part of another university shall be considered for affthatlon
unless a “no objection certificate™ is given by the parent university.

Procedure g3, ?[(1) The university shall prepare a perspective plan, and get the same

pcrmissio(:\r. approved by the State Council for Higher Education for educational development for
' the location of colleges and institutions of higher lcarning in a manner ensuring
equitable distribution of facilities for Higher Education having due regard, in particular,
to the needs of unserved and under-developed areas within the jurisdiction of the
university. Such plan shall be prepared by the Board of College and University
Devélopment, and shall be pfaced before the Academic Council and the Senate through

the Management Council and shall, if necessary, be updated every year.]

(2) No application for opcning a new college or institution of higher learning,
which is not in conformity with such plan; shall be considered by the university. '

(3) The managements seeking permission to open a new college or institution of
higher learning shall apply in the prescribed form to the Registrar of the university
before the last day of October of the year preccdmg the year from which the permission
is sought.

.(4) All such applications received within the aforesaid prescribed time-limit, shall
be scrutinised by the Board of College and University Development and be forwarded
to the State Government with the approval of the Management Council 3{on or before
the first day of May of the year], with such recommendations (duly supported by

" relevant reasons) as are deemed appropriate by the Manag,emmt Council.

! These words were inserted by Mah. 55 of 2000, s. 47.

2 This 'sub-section was substituted by Mah, 55 of 2000, s. 48 ().

¥ These werds were substituted for the words "on or before the last day of December of the year”
by Mah. i6 of 2011, 5. 2 (a).
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(5) Outof the applications recommended by the university, the State Government
may grant permission to such institutions as it may consider right and proper in its
absolute discretion, taking into account the State Government’s budgetary resources, -
the suitability of the managements secking permission to open new institutions and
the State level priorities with regaid to location of institutions of higher learning :

Provided, however, that in exceptional cases and for the reasons to be recorded in
writing any application not reccommended by the university may be approved by the
State Government for starting a new college or institution of higher learning :

' [Provided further that from the[academic year 201 1-2012] such peimission from
the State Government shall be communicated to the university *[on or before 5th
June of the year]. in which the new college is proposed to be started. Permissions
received thereafler shall be given effect by the university only in the subscquent
academic year.] . B ' ‘ v h

*[(5A) Notwithstanding anything cotitdined in the second proviso to sub-section
(5), for the academic year 2011-2012; such péritnisson from the State Government
shall be communicated to the university 6n or béforé 20th Atigust 2011 and shall be
given effect by the university in the same academic year.] :

* [(5B) Notwithstanding anything contained in this Act. 6t any othicr faw for the
time being in force. on and from the date of commencement of the Maharashtra

Universities (Second Amendment) Act. 2013, ' o
(a) no management shall establish or open a new college or an institution of higher Mah. sz r
learning in the State, except with the prior permission of the State Government; of 2013.

(b) no management shill statt a fiew course of study, subject, faculty or additional
division, except with the prior permission of the State Government. _

Explanation.-For the purposes of this sub-sectiofi, the expressions “establish or

“open a new college or an institution of higher learning”” and “start d fitw course of

study, subject, faculty or additional division”, shall include establishing ot opening *
of any such college or an institution of higher learning. and starting of any such
course of study, subject, faciilty or additional division..on the basis of no grant-in-aid
from the State Government, .

(5C) Notwithstanding anything contained-in the second proviso to sub-section

(3), for the academic year 2013-2014, such permission from the State Government shall

¢ communicated to the university on or beforé the 15th July, 2013 and shall be given
<ffect by the vaiversity in the same academic year] -

‘[5D] Notwithstanding anything contained in sub-section (4) and in the second
proviso to' sub-section (5), for the acadéitiic year 201 6-2017. in respect of the
‘recomimendations received from the university after the first day of May of the year
but before the 27th July 2616 such permission from the Stife Government shall be
communicated to the university on or before the 5th August 2016 and shall be given
effect by the univetsity in the same academic year] , -

(6) No application shall be entertaitied directly by the State Government for the
grant of permission for opening new college or institutions of higher learning.

83. (1) Onreccipt of the permissioif frem the State Govetnment under section 82 Procedure
the Academic Couneil of the university shall cOhsider grant of first time affiliation to 'for. o
the new college or instituticft by following the prescribed procedu_re given in sub- affiliation.
section (2) and after taking into account wﬂéth.er and the extent to xyhxctlthe stipulated
eonditions have been fulfilied by the college or institution. The decision of the Academic
Council in this regard shall be final.

! This proviso was added by Mah 55 of 2000, s 48 (h). . . ”
2 ghease Woida and f‘ig}ures »{’ere substituted for the words and figures “academic year 2001-2002"

y Mah: 16 6f 2011, & Abj(1) ' !

* ‘These words and fimures wg‘ré(substitutcd for the words and figures “on or before 15th July of the
year” by Mah 16 of 2011, s.2(b)(ii).

This sub-sectioi: was inserted by Mah 28 of 20! l% s, 2,

* Thesc sub-scction 5 were inserted by Mah 17 of 2013, . 2. 2016
® This sub-section was inserted by Mah 22 of 2016, s. 2. w. ¢. f. 27-6-2016.
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(2) For the purpose of considering the application for the grant of affiliation the Academic
Council shall cause an inquiry by a committee constituted for the purpose by it.

(3) The Academic Council shall decide,—

(a) whether affiliation should be granted or rejected ;

(b) whether affiliation should be granted in whole or part

{c) subjects, courses of study, the number of students to be admitted ;

( 2) conditions, if any, which may be stlpulated while granting or for orantmﬂ the
affifation.

*(4) The Registrar shall communicate the decision of the Academic Council to the
. management with a copy to the Director of Higher Education, and if the application
for affiliation is granted, alongwith an intimation reqardmﬁ——

(a) the subjects and the courses of study approved for affiliation ;
(D) the number of students to be admi»t’tcdk d
(c) the conditions, if any, subject to the fulfilment of which the approval is granted.

L[(5) The procedure referred to in section 82, except the second proviso to sub-
section (5) thereof, shall utatis-mutandis, apply for the permission to open new
courses and additional faculties. The procedure for permission for starting new subjects
and additional divisions in the existing colleges and institutions shall be such as may
be prescribed by the State Government from time to time.]

(6) No student shall be admitted h'y the college or institution unless the first time
affiliation has been granted by the university to the college or institution.

(7) The procedure referred to in sub-sections (/) to (4) shall apply, mutatis-

mutandis, for the consideration of continuation of affiliation, from time to time.
Procedure of . S e s . .
recognition  84- (1) The management of an institution actively conducting research or

of specialised studies for a period of not less than five years, and seeking recognition
institutions. ghal] apply to the Registrar of the university, with full information regarding the
following matters. namely : —

(a) The constitution and personnel of the management;
- (b) -the subjects and courses of study for which recognition is sought;

(c) the accommodation, equipment and the number of students for whom provision
has been made ; ‘

(d) the staff, permanent, visiting and honorary, of the institution, recognised for
guiding research or recognisable for the purpose by the university; their experience,
evidence of research work carried out at the institution, publication, reports,
monographs, books published by.the institution;

(e) the fees levied or proposed to be levied, and the provisions made for capital
- expenditure on buildings, eqmpment and for the continued mamtcnance and efficient
workin g of the institution,

(2) Before considering such an application, the Board of College and University
~ Development may call for any further information which it thinks necessary.

' This sub-section was substituted by Mah. 55 of 2000, s. 49,
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(3) It the Board of College and University Development decides to consider the
application, it may direct a local inquiry to be made by a competent person or persons
having specialised knowledge in the subject or field concerned. After considering the
report of such inquiry, and making such further inquiry, as it may think necessary, the
" Board of College and University Development shall submit to the Academic Council
the proposal to grant or reject the application, in part or in whole.

(4) The Academic Council shall after considering the proposal submitted by the
said Board may, either grant or reject it. The decision of the Academic Council in the
matter shall be final and binding.

85. (1) There shall be a separate local managing conimittee for every affiliated Local

college or institution, consisting of the following members :— managing or
. advisory
(a) president or chairman of the management ![or his nominee] -Chairman; . commiltee
: o of an
(b) secretary of the management or his nominee ; ?gl’]]“::d
i ege.

(c) three local members representing different fields of the area, nominated by the
management ;

(d) three teachers, elected by the teachers of the college or. institution;

(e) one non-teaching employee, elected by the non-teaching employees of the
college or institution ;

(f) Principal *[as] Member-Secretary;
3[(g) one representative of the management. |

(2) For a college or institution managed and maintained by the Government or
local authority, the local advisory committee shall consist of the following members:—

(i) Joint Director or Deputy Director designated by the Director of Higher Education
- or Director of Technical Education or the Director of Medical Education and Research
or, as the case may be, the Director of Socml Welfare as the nature of the college or
institution may requ1re ;

(ii) three persons representing different fields or activities, nominated by the
Director concerned ;

(iii) three teachers, elected by the teachers of the college or institution;

(iv) one non- teaching employee, elected by the non-teaching employees of the
- college or institution ;

(v) Principal Member—Secretary.

(3) The local managing or advisory committee shall meet at least twice a year.

' These words were inserted by Mah. 55 of 2000, s. 50 (a) (i).
2 This word was inserted by Mah. 55 of 2000, 50 (a) (ii).
3 This clause was added by Mah. 35 of 2000, s. 50 (a) (iii).
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(4) Members elected or nominated shuii have a term of five years; '{ if any vacancy
occurs in the office of such member, the vacancy shall be filled within three months
and the member so appointed shall hold office for the residual term for which the
eariler member would have held the oitice if the vacancy had not occured.]

(5) The powers and duties of the local managing or advisory committee shall be
1o,— .

(a) prepare the budget and financial statemgnts ;
-~ (b) recommend to the management the creation of the teaching and other posts;

(c) determine the programme of ms(ructxon and mternal evaluation and to
discuss the progress of studies in the college ;

_(d) make recommendations o thg management for the improvement of the
« standard of teaching in the college ;

{e) formulate proposals of new expenditure not provxded for in the colleg,e
budget ;

o

{f) advise the prmupdl regarding the intake capacity of various classes_

_ preparation of time-tables, distribution of the available teaching workload and
such other matters relating to the internal management of the college and discipline
of the college students as may be referred to it by the principal, from time to time ;

(g) consider and make recommendations on the inspection report, if any ;

(h) consider and make recommendations on the report of the focal inquiry-
_ committee, if any;-

(i) prepare the annual report on the work done by committee for the year ending
on the 30th June and submit the same to the management, the Management Council
of the university and to the concerned Director ;

(j) perform such other duties and exercise such other powers as may be entrusted
by the management and the university.

Continna-  86. The affiliated college or recognised institution may apply for continuation of
tion of affiliation or recognition for the courses of study for which affiliation or recognition
affiliation or \yag oranted ordinarily six months prior to the date of expiry of such affiliation or
recognition.
.recognition. The universities shall follow the procedure prescribed in the Statute SO
far as applicable for grant of continuation,

Extension of 87, The affiliated college or recognised institution may apply for affiliation or
affiliation or o060 nition for additional courses of study. The university shall follow the procedure
recogmition.
as prescribed in sections 81, %[82,] 83 and 84, so fai as may be applicable.

! These words were added by Mah. 55 of 2000, s. 50 ().
* These figures were inserted by Mah. 55 of 2000, s. 51.
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88. The affiliated college '[or institution] or recognised institution with at least six Permanent
years standing as an affiliated or recognised institution may apply for permanent afﬁ”a‘im’

_ affiliation or recognition. The Board of College and University Development shall 2
consider and scrutinise the application and make recommendation to the Academic
Council. Ifthe Academic Council is satisfied that the affiliated college '[or institution]
or recognised institution has fulfilled all the conditions of affiliation or recognition

satisfactorily, and has attained high academic and administrative standards as’

. prescribed by the university, from time to time, the Academic Council shall grant
permanent-affiliation or recognition to the college or institution, as the case may be.

rccognmon

89. (1) A university department or institution, affiliated college or recognised Autonomous
institution may apply to the university for grant of autonomous status. The university
Management Council on the recommendation of the Academ1c Council may confer dep“rtmem :
the autonomous status. - mstltutron,

(2) The autonomous university department or institution or college or recognised :gcl:)e:;;rd

institution may constitute its authorities or bodies and exercise the powers and perform j;qritution.
the functions and carry out the administrative, academlc financial and other activities
of the umversnty, as prescribed. :

(3) The autonomous university department or institution or college or recogmsed
institution may prescribe its own courses of study, evolve its own teaching methods
and hold examinations and test for students receiving instruction in it and award
degrees or certificates of its own. Autonomous university department or institution
or college or recognised institution shall function with -the objectives of promoting

‘academic freedom and scholarship on the part of teachers and students which are -
essential to the fostering and development of and 1ntellectual climate conducive to
the pursuit of scholarship and excellence.

90. (/) Every affilated college and recognised institution shall furnish such Inspection
reports, returns and other particulars as the university may require for enabling it to of colleges
judge the academic standards and standards of academic admmrstratlon of the college and

d ituti recognised
or recogmse mstitution. institutions

_ (2) The Vice-Chancellor shall cause every’ umvers1ty department or institution, 2nd report.
affiliated college or recognised institution to be inspected, at least once in every three

years, by one or more committees appointed by him in that behalf which shall consist

of the following members namely ~

(a) the Dlrector Board of College and Umversrty Development or a Dean
nominated by the Vice-Chancellor~Chairman;

(b) one expert, not connected with the university, nominated by the Academic
Council;

(c) one expert, to be nominted l:ly the Management Council ;
2{(d) one expert, to be‘nominated by the Senate :]

Provided that, no member on such committee shall be connected with the
management of college or the institution concerned.

- ! These words were inserted by Mah. 55 of 2000, s. 52.
> This clause was added by Mah. 55 of 2000, s 53(a).
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(3) The committee shall submit its report to the Vice-Chancellor for his consideration
and for further action as may be necessary ' ¥ *.

Withdrawal ~ 91. (1) If an affiliated college or recognised institution falls to comply with the ‘

of affiliation conditions of affiliation or recognition as provided in section 81 or to allow the local
recogni tio‘: managing or advisory committee as provided in section 85 to function properly or to
: take action as per directions issued under the Act or if it is conducting the college or
recognised institution in a manner prejudicial to the interest of the university or the
standards laid down by it, the Board of College and University Development may
_ issue a notice to the management to show cause as to why the previleges conferred.
on the college or recognised institution by affiliation or recognition should not be

withdrawn in part or in whole or modified.

(2) The Board of College and University Development shall mention the grounds
_on which it proposes to take the abovementioned action and shall send a copy of the
notice to the principal of the college, or head of recognised institution. It shall also
specify in the notice, the period being a period which shall not be less than thirty
days within which the management should file 1ts written statement in reply to the
notice. -

(3)Onreceipt of such written statement or on expriy of the period specified in the

notice issued under sub-seclion (1), the Board of College and University Development

~ shall place before the Academic Council, the notice and the written statement, if any,
with or without the motion for withdrawal or modification of such privileges.

(4) The Academic Council shall having regard to the interest of students studying -
in the colleges or recognised institutions, recommend to the Vice-Chancellor the
action to be taken in this behalf and the Vice-Chancellor shall, thereafter, proceed to
implement the recommendations. ‘

Closure of 92, (]) No management of a college or recognised institution shall be allowed to
the C"”e"" close down the college or recognised institution without prior permission of the State

recognise d * Government.

institution.  (2) The management desirous of closing down the college or recognised institution

shall apply to the university on or before the first day of August of the preceding

year, stating fully the grounds for closure, and pointing out the assets in the form of

buildings and equipments, their original cost, the prevailing market value and the

grants so far received by it either from the University Grants Conimission, the State
_Government or from public funding agencies.

(3) On receipt of such an application, the Academic Council shall cause to make
enquiries as it may deem fit, to assess and determine whether the coliege or recoomsed
institution be permltted to effect the closure.

The Academxc Council may, examine whether the closure should be avoided by
providing necessary assistance or taking over of the college or institution by the
university or transferring it to another management.

(4) If the Academic Council decu_ies to recommend the cldsure, it shall prepare and
submit to the Management Council, areport on the extent of damages or compensation

! The words, figures and brackets “under sub-section (/4) of section 14” were deleted by Mah. 55
of 2000, s. 53(b). :
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to be recovered. from the management and whether the assets created utilising the
funds provided by the University Grants Commission, the State Government or other
public funding agencies, be transferred to the university or other management, and
the payment of compénsation to the teachers and the staff retrenched.

(5) The Academic Council shall, with prior concurrence of the Management Council
and approval of the State Government then decide whether the affiliated college or
recognised institution be permitted the closure.

'[(6) The university may take over a college or arecognised institution or transfer
the same to another Management with prior approval of the State Government and
after following the procedure prescribed in that behalf.]

(7) The procedure to effect the closure shall be in phases, so as to ensure that the
students already admitted to the college or recognised institution are not affected,
and that the first year shall be closed first and no new admission shall be effected.
The procedure to phase out the closure shall be such as may. be prescribed.

%[(8) The procedure for closure of colleges, or recognised institutions, referred to
in sub-sections (/) to (7), shall mutatis-mutandis apply for closure of Faculties or
Subjects.]

CHAPTHR X1
ENROLMENT, DEGREES AND CONVOCATIONS

93. All post-gradiate instruction, teaching, training and research shall normally post
be conducted within the university area by the university, affiliated colleges and the graduate -
recognised institutions and in the manner prescnbed. :Z‘;Z}:r';; and
94, A person to be enrolled as a student of the umver51ty shall possess such Enrolment
qualifications and fulfil such condmons as may be prescribed. of students.

95. (1) All powers relating to discipline and disciplinary action in relation to the Disciplinary
student of the university departments and institutions and colleges maintained by powers and

the university, shall vest in the Vice-Chancellor. ::]Z"f ;"e '

: student.
(2) The Vice-Chancellor may, by order, delegate all or any of his powers under the

Act as he deems fit, to such other officer as he may nominate in that behalf.

(3) The Vice-Chancellor may, in the exercise of his powers, by order dll‘CCt that any
student or students be expelled or rusticated for a specified period, or be not admitted to
acourse or courses of study in a college, institution or department of the university for a
specified period, or be punished with fine, not exceeding three hundred rupees, or be
debarred from taking an examination or examinations conducted by the department,

- college or institution maintained by the university for a specified period not exceeding

! This sub-section was substituted by Mah. 55 of 2000, s. 54(a).
* This sub-section was added by Mah. 55 of 2000, s. 54(h).



84 . Maharaslitra Universities Act, 1994 - [1994 : Mah. XXXV

five years or that the result of the student or students concerned in the examination
in which he or they have appeared be cancelled :

Provided that, the Vice-Chancellor shall give reasonable opportunity to the student
concerned of being heard, if expulsion is for a period exceeding one year.

- (4) Without prejudice to the powers of the Vice-Chancellor, the principals of
conducted colleges, heads of university institutions and the heads of departments of
the university shall have authority to exercise all such powers over the students in
their respective charge as may be necessary for maintenance of proper discipline.

-(5) The Vice-Chancellor shall, subject to the approval of the Management Council,
make rules of discipline and proper conduct for students of the university which shall
also apply to the students of all its conducted colleges and university departments or
institutions and every student shall be supplied with a copy of such rules.

(6) The principals of the colleges and heads of the institutions, maintained by the
university, may make such supplementary rules of discipline and proper conduct, -
not inconsistent with the rules made by the Vice-Chancellor, as they think necessary
and ![these shall also be published in the college prospectus] every student shall be
supplied with a copy of such supplementary rules.

(7) At the time of admission, every student shall sign a declaration to the effect
-that he submits himself to the disciplinary jurisdiction of the Vice-Chancellor and
other officers and authorities or bodies of the university and the authorities or bodies
of the conducted colleges and institutions, and shall observe and abide by the rules
..made by the Vice-Chancellor in that behalf and in so far as they may apply the
supplementary rules made by the principals of conducted colleges and heads of
university institutions.

(8)  All powers relating to disciplinary action against students of an affiliated
college or recognised institution not maintained by the university, shall vest in the
principal of the affiliated college or head of the recognised institution, and the -
provisions of the foregoing sub-sections including the rules, if any, made thereunder,

. shall mutatis mutandis apply to such colleges, institutions and students therein.

Degrees, 96. (1) The Management Council may institute and confer such degrees, diplomas,
diplomas, certificates and other academic dxstmctxons as may be recommended by the Academxc

" certificates
and other Council.

academic . RN . R . L :
distinctions..  (2) The Chancellor may on the recommendation of the Management Councnl and

the Academic Council, supported by a majority of not less than two-third members of
each such authority, present at its meeting, such majority comprising not less than
one-half of members of each such authority, withdraw the degree or diploma or.
certificate or any other academic distinction permanently or for such period as the
Chancellor thinks fit, - if such a person is convicted by a court-of law for any
offence involving moral turpitude *[or has been found to have obtained such
degree or diploma

! These words were inserted by Mah. 55 of 2000, s. 55.
? These words were inserted by Mah. 55 of 2000, s. 56.
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or certificate of any other academic distinction by fraudulent means]. No such action
under this section shall be taken unless the person u)neerned is given an opp()rlunny
to defend himself.

97. (1) The Management Council may consider and recommend to the Senate the orary
conferment of an honorary degree or other academic distinction on any person, degree.
without requiring him to undergo any test or examination, on the ground solely that
he, by reason of his eminent position, attainments and public service, is a fit and
proper person to receive such degree or other academic distinction. and such
recommendation shall be deemed to have been duly passed if supported by a majority

‘of not less than two-thirds of the members present at the meetlng of the Senate, being
not less than one-half of its total membershxp

Provided that the Management Council shall not entertam or consxder any proposal
in that behalf without the Vice- Chancellor having obtained the prev10us approval of
the Chancellor. : :

(2) The Management Council may take a decision on the proposal of the Senate,
provided that the Senate shall not entertain or consider any proposal in that behalf
without the Vice-Chancellor having obtained prior approval of the Chancellor. .-

98. The convocation of the university shall be held at least once during an Convocation.
academic year in the manner prescribed by the Statutes for conferring degrees, post-
graduate diplomas or for any other purpose.

99. (1) Subject to the provisions of sub- sectlon (2 ) ‘the followmg persons shall Registered
‘be entitled to have their names entered in the register of registered graduates or graduates. .
deemed to be registered graduates, maintained by the university, namely :— '

(@) Who are graduates of the univefsit)/,'

H(b) Who are graduates of the parent university from which corresponding new
university is established : . . ,

.,

Provided that, the graduates registered in the parent university as registered .
graduates but residing in the jurisdiction of the new university will have to apply for
registration, as registered graduates, to the new university and once registered with
the new university, they will automatically cease to be the reglstered graduates of the
parent university.] : oo

(2) A person who —

(a) is of unséund mind and stands so declared by a competent court;
(b) is an undlscharaed 1nsolvent

(c) is convicted for an offence 1nvolvmg moral turpltude |

(d) is a registered graduate of any other umvers1ty estabhshed by Jaw in the State
of Maharashra,

shall not be qualified who have his name entered in the register of graduates, or be
a registered graduate.

' This sub-clause was substitued by Mah. 55 of 2000, s 57. -
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(3) Every person who intends to be registered graduate shall make an application
to the Registrar in such form and make payment of such fees as are prescrlbed by the
statutes.

(4) The Vice-Chancellor shall, after making such inquiry as he thinks fit, decide
whether the person is entitled to be a registered graduate. If any question arises
whether a person is entitled to have his name entered in the register of graduates or
be a registered graduate or is not qualified to be a registered graduate, it shall be
decided by the Vice-Chancellor after making such inquir y as he thinks fit and his
decision shall be final.

(5) From amongst the persons registered as registered graduates, an ‘electoral
college shall be constituted for election of members of the Senate under clause (r) of
sub-section (2) of section 25, and for that purpose, an electoral roll shall be prepared
as prescribed by publishing a public notice, requiring the registered graduates
desirous of enrolling themselves in such electoral roll to fill in the prescribed form for
such enrolment. : : .

‘Removal of 100, (/) The Chancellor may, on the recommendation of the Management Council,
name from gypported by a majority of not less than two-thirds of its members present at its
’ei‘;:::le‘;f meeting, such majority comprising not less than one-half of its members, remove the

& name of any person from the register of graduates for such period as the Chancellor
thinks fit, if such person has been convicted by a court for any. offence which, in the

opinion of the Management Council, is a serious offence involving moral turpitude.

(2) No action under this section shall be taken unless the person concerned is, as
prescribed by the Statutes, given an opportunity of being heard in his ‘defence.

CHAPTER XII
UNIVERSITY FUNDS, ACCOUNTS AND AUDIT.

Annual  101. (J) The annual financial estimates (budget) of the university for ensuing

financial financial year shall be prepared by the Finance and Accounts Officer under the

estimates. direction of the Finance and Accounts Committee, at least two months before the
commencement of the financial year.

(2) The Finance and Accounts Officer shall thereafter forward copies of financial .
estimates as approved by the Management Council '[and Senate] to the Chancellor,
Maharashtra State Council for Higher Education and the State Government.

(3) The Financial year of the university shall be the same as that of the State
Government,
'University 102. (1) The university shall establish the follqwing funds, namelyv:—-— '
funds. (a) general fund; . ) '
*[(b) Salary Fund.—(i) for all posts approved by the State Government

(ii) for all other posts separately 3]

1 These words were inserted by Mah. 55 of 2000, s. 58.
* This entry was substituted by Mah. .55 of 2000, s. 59 (a).
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(c) trust fund; ‘
_ (d) development and programme fund;
{e) contingeﬁcy fund

{f) any other fund which, in the opinion ofthe university. is deemed necessary to
establish. : :

(2) The followm«Y shall form part of, or be paid into. the generil fuml

(a) non-salary contribution or grant, received from the Sunt Government or

Central Government or University Grants Commission:

(b) all incomes of the university from any source whatsoever, including income
from fees and charges ;

(c) any sums borrowed from the banks or any other agency. with the permission
_of the State Government;

(d) sums received from any other source or agency.

(3) The salary fund shall consist of all amounts received from the State Government.

Central Government or University Grants Commission towards tull s pait 'p;wmcn\ of -
the salary and allowances. No amount from this fund shall be unhsul for the purposes

other than payment of salary and allowances.

(4) Alb income or moneys from trusts, bequests donatton endowments.
subventions and snmtlar grants shall form lhe trust tund

.(5)(a) The development and programme fund ofthe university shall consist of all

infrastructure development grants received from the State Government, all
contributions made by the University Grants Commission for development and
research grants.received from other funding agencies of the Central Government,
United Nations and its affiliates, other international agenues mdustrv ‘banks and
financial mstttuttons of any person ;

(b) No amount from this fund shall be approprmted 10 any other fund of the

..umver51ty or expended for any other purposes ;

(c) the development and programme fund shall be utilised in the manner u)nsmtent
with'the object of the programmes for which a suitable code will be adopted to include

the guidelines of the funding agency on expenditure and audit, to be granted and '

approved by the Management Council.

(6) The unversity shall have and maintain a contingency fund under a separate
head of the university accounts which shail be used only for the purposes of meeting
any unforeseen expenditure.

1(7) Surplus money at the credit of these funds, which cannot immediately or at
any early date be applied for the purposes aforesaid shall, from time to time, be
deposited in the Nationalised or Scheduled Banks or invested in any other Equity or
Securities issued by the Corporations having financial participation of the State
Government or in units of U.T.I., N.S.C., Bonds issued by 1.D.B.I. and .C.L.C.IL. or
investment approved by the Managemerit Council.]

! This sub-section was substituted by Mah. 55 of 2000, s 59().
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Annual 103. (/) The.accounts of the university shall be audited at least, once every
accounts and
audit, year and in any case within six months of the close of the financial year by the
auditors appointed by the Management Council from amongst the firms of chartered
accountants who_se partners have no interest in any of the authorities or affairs of the
university,

" (2) The audited accounts shall be published by the university and a copy thereof,
together with the copy of the auditor’s report, shall be submitted to the Chancellor,
State Government and, on receipt of such audited accounts the Senate shall umsrder

and pass such resolution thereon as it thinks fit. :

'[(2A) The State Government shall cause the audited annual accounts of the
university, received by it, to be laid before each House of the State Legislature.]

(3 ) The State Government may conduct the test audit or full audit of the accounts .
of the university at regular intervals by the auditors appointed by the Statc Government.

Annual  104. ()] The Annual Report of the university shall be preparéd and published
- Report- by the university and such report as approved by the Management Council shall-be
submitted to the Chancellor. State Government and Senate. The: Senate thay consider
the annual report in its meeting and may make’ reconimiendations‘as it deems fit. The
Management Council shall take appropriate actlon on the’ recommendatrons of the

Senate and report the action taken to the Senaté‘“

?[(2) The State Government $hall cause the annual report of the university, _received
by it, to be laid before each. House of the State Leg,rslature I

CHAPTER XII -
SPECIAL PROVISIONS FOR SHREEMATI NATHIBAI DAMODAR THACKERSEY WOMEN'S
UnNiversTTY.
“ Special’ 10'5' v( l)In addition to the other provis'ions of this Act, and Statutes. the provisions .

P'°Vi5i°“s ~set out in this section shall apply to the Shreemati Nathrbal Damodar Thackersey

Shreemau - Women’ s University. . C

Nathibai  (2) The territorial limits, within which the powers conferred upon the university by

Th‘;::’e‘:g:’ this Act shall be exercised, shall comprise the State of Maharashtra:

Women's  Provided that, the university may, subject to such condrtrons and restrrctrons asit
University. and the State Government may think fit to impose, admit any women’s educational
institution in any other territory to the privileges of the umversrty, with the approval

of the Government concerned. '

(3) Any female student from any part of the State of Maharashtra or any other
terrrtory may register as a private student of the university or join correspondence
course or any other extemal degree or diploma course of the umversrty

(4) Any socrety, association or body in the State of Maharashtra seeking affiliation

or recognition by the university to the college or institution started or conducted by

it exclusively for women students need not seek the permission of any other university

_in the area of which the college or the institution, as the case may be, is to be
or is located. On an application of any such society or association or body, the

! Sub-section (24) was inserted by Mah. 14 of 2009,’s. 12,
*  Section 104 was re-numbered as sub sectron (1 ) and sub-sectron (2) was inserted by Mah. 14 of -
2009, s. 13.
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university may, notwithstanding anything contained in any other law for the time
being in force, grant the affiliation, with the previous sanction of the State Government,
or the recognition, as the case may be, without seeking permission of any other
university in the area of which the college or institution is to be or is located. -

{5) The university may, in the interest of women’s education, start or conduct a
college or research institution in any territory outside the State of Maharashna with
the approval of the Governmem concerned. ‘ ‘

(6)No educauonal institution affiliated to or recogmsed by the university shall be
associated in any way with, or seek admission to any privileges of. any other university
established by law, except with the permission of the university and the State
Government, ‘ o ‘

(7) The Senate of lhlS umversnty shall have the following addmonal members
namely:—

(a) two representatives of women’s educational asso¢iations or bodies in the
State of Maharashtra, nominated by the Vice-Chancellor;

{b) two representatives of women’s educational associations or'bodies in the
State of Gujarat, nommared by the Vice-Chancellor;

( c) one representative of women’s educational associations or bodles in other
territories, nominated by the Vice-Chancellor. o ,\

[(8) The university.shall haire powers to draw up Statutes or Ordinances or
Regulations or to undertake other activities, such as running schools, polytechnics, etc.

(9) No member of the Board of Examinations or the Committees of the university
shall be appointed as paper setter, examiner, moderator or referee except with the
written approval of the Board under excepnonal circumstances to be recorded in

writing.] "

CHAPTER XIV .
MistLLANEOUs ‘

106. (1) It shall be the duity of every authority or body and officer of the university Authoriies
to ensure that the interests of the university are'duly safeguarded. ‘ ‘ ‘r‘gfpgggﬁzs

(2) If it is found that a damage or loss has been caused to the university by any for damages.

action on the part of any authority or body or officer of the university not in conformity
with the provisions of this Act. Statutes, Ordinances or Regulations, except when
done in good faith, or any failure so as to act in conformity thereof, by wilful neglect
or default on its or his part such damage or loss shall be liable to be recovered from
the authority or body or the concerned members thereof, jointly or severally, or from -
the officer concerned, as the case may be, in accordance with the procedute prescrlbed '
by the Statutes. : : : :

107. (1) A teacher ofa prlvate colleze shall not be dlsquallﬁed for continuing as Membership

such teacher merely on the ground that he has been elected or nominated as a member ;"2 gsl‘;;;‘:ure
of the Legls!atwe Assembly or of the Leglslatwe Council of the State or of Parliament. and of

Parliament.

! These sub-sections were added by M'xh 55 of 2000, s. 60. .
(H145-12
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(2) A teacher elecied or nominated as a member of the Legislative Assembly or of
the Legislative Council of the State, or of Parliament shall be entitled to treat the
period of his membership of the Legislative Assembly or of the Legislative Councxl or
of Parliament as on leave without sa]ary and allowances.

(3) A teacher referred to in sub_-section (2) shall also be entitled to count the
period of his membership of the Legislative Assembly or of the Legislative Council or
of Parliament for the purposes of pension, seniority and increments. '

?:'::r‘(‘i‘l’:‘ '108. If any question arises regarding the interpretation of any provision of this -
intérpretation Act, or of any Statutes, Ordinance, Regulation or Rule, or whether a person has been
““‘lrc‘f":;’(;“‘:s duly elected or appointed or nominated or co-opted as or is entitled to be a member of
_constitution any authority or body of the university, the matter may, be'referred, on petition by any

Univgl‘?sitlhyt, person or body directly affected, or suo motu by the Vice-Chancellor to Chancellor,
authority or who shall after taking such advice as he thmks necessary, decide the question, and

- body, etc. hls decision shall be final:

Provided that, such refere’nce shall be made by the Vice-Chancellor to the Chancellor
~ upon a requisition signed by not less than twenty-five members of the Senate.

Protection 109, All acts and orders done or passed in.goodfaith by the University, or any of

of 2 frsd::: its officers, authorities or bodies, shall subject to the other provisions of this Act.
final; and accordingly, no suit or other legal proceedings shall be instituted against.
or maintained, or damages claimed from, the University or its officers, authoritics or
bodies for anything done or passed, or purporting to have been done or passed in
goodfaith and in pursuance of the provmons of this Act and the Statutes Ordinances,
Regulatlons and Rules.

&

Delegation  110. Subject to the provisions of this Act and the Statutes, any officer or authority

of powers. of the university may, by order, delegate his or its powers, except the power to make

~ Statutes, Ordinances, Regulations and Rules to any other officer or authority under

his or its control, and subject to the condition that the ultimate responsibility for the

exercise of the powers so de]egated shall continue to vest in the officer or authority
delegatmg them

Acts and 111. No act or proceeding of the Senaté or the Management Council or Academic

proceeding® Council or any other authority or any body or committee of the university including

merely on a committee appointed by the Chancellor for the appointment of a Vice-Chancellor .

gjg}‘:g ;)nr shall be deemed to be invalid at any time merely on the ground that—
constitution, ) ' : . ) : i
vacancies, . i . ) .
_ irregularity (a) any of the members of any such authority, body or committee are not

m proced:‘rs‘ elected, appointed, nominated or co-opted or for any other reason are not available
: ~'to take office at the time of the constitution or to attend any meeting thereof or
any person is a member in more than one capacity or there is any other defect in
the constitution thereof or there are one or more vacancxes in the. ofhces of

" members thereof
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(b) there is any 1rreoular1ty in the procedure of any such authorlty body or
committee not affecting the merits of the matter under consideration,

and the validity of such act or proceeding shall not be questioned in any court or
before any authority or officer merely on any such ground.

CHAPTER XV
EsTAm ISHMENT OF NEW UNIVERSITIES.

112. When any new umvemty is constituted by a notification in the Official Issue of
Gazette under sub-section (2) of section 3, the State Government may, notwithstanding 2F der or

orders
anything contained in this Act, by one or more orders published in the Official providing
Gazette, provide for all or any of the following matters, namely:— = Tor matter

. university is
(@) the appointment of the first Vice- Chancellor and other officers of the university constituted.

and the term for which they shall be appointed;

(b) constitution of the first ‘Management Council and ALademlc Council in such
manner as it thinks fit and the term for which it shall function;

(c) continuance or application of such statutes, Ordinances, Regulations and Rules
with such modifications as it may specify ;

(d) the exercise of option by the registered graduates of any of the then existing
universities to continue to remain regxstered graduates of the same universitiesor to
get registered with the new university;

(e) the continuance or discontinuance of the membership of the Senaie, the
Management Council, the Academic Council and other authorities, bodies and
committees of the existing universities constituted under the Act;

(f) the filling in the vacanc1es caused by ‘discontinuance of the members of
authorities or bodies or commlttees of the existing university;

(g) the continuance of thé afflhatxon of the tolleges or the recognmon of the
institutions by the new university to which the area is added and discontinuance of -
the same by the existing university from which the area is carved out;

(h) the transfer of any of the employees of the existing university to the new
university and the terms and conditions applicable to such employees or termination
of the service of the employees of the existing umvemty by giving such termma]
benefits as the State Government dzems fit:

Provided that, the terms and conditions of service of any cmployees so transferred
shall not be varied to his dxsadvamzua

(i) the transfer of the assets, that is ‘o say, property, movable or immovable, rights,
interest of whatsoever kind acquired, and the liabilities and obligations incurred,
before the issue of any such order; and

(j) such other supplemental, incidental and consequential provisions as the State
Government may deem necessary. -

(J) 145-13
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« CHAPTER XVI
TRANSITORY PROVISION. /

113. Save as otherwise provided by or under, this Au every person holdm«' Continuance

- office either as an officer or the employee (whether teachmu or other unplnyee) ofan of existing

Mah. XXII
of .
1974.

Muh. XXI11
of 1974.

Mah. XXIV

of 1974,

Mah. XXV
OF 1974.

Mah. XXVI
of 1974.

~ Mah. XXVII
of 1974.

existing university on the date immediately before the connn1c|1cen1§.nt of this Act Off'pcf(:;ti':d.
shall continue to hold office on the same terms and conditions as were applicable to ¢

him immediately before such date, and shall exercise such powers and perform such university.
duties as are conferred on them by or under this Act.

114. (1) Every authority of an existing university shall, as soon as, practicable, Constitution
but within a period of six months from the date of commencement of this Act, be ©f
reconstituted in accordance with the provisions of this Act. Every| such authority authorities.
shall be deemed to be reconstituted with effect from sgfch date as the Vice-Chancellor '
may, from time to time, specify by notification

(2) Every person holding office as a member of, any such author&y, 1mmedmtely
before the commencement of this Act shall, on the date of such commencement
continue to hold the said office and the authority  with such members shall exercise
the powers and perform the duties conferred on it by or under this A ‘t, until the date
on which the authority is deemed to be reconstituted or the pqriodﬁ of six months -

referred to in sub- section (/) expires, whichever is earlier.

(3) On the date on which any authority is deemed to blb reconstituted or on which
the period of six months expires, whichever is earlier, everé member :(}f an authority of
an existing university who is continued in office under this section shali be deemed to
have vacated his office.

115. (2) On and from the date of commencement of this Act,- ;‘:V’;‘fils and
gs.

"(a) the Bombay University Act, 1974;

(b) the Poona University'Avct, 1974;

(c)‘the Shivaji University Act, 1974;

‘(d) the Dr. Babasaheb Ambedkar Marathwada U/Liversity Act, l97;4;
(e) the Nagpum University Af:t, 1974,

(f) the Shreemati Nathibai Damodar Thacker}sey Women’s UniversityiAct, 1974,
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(g) the Amravati University Act, 1983; : ' Mah.
: : . XXXVl
of 1983.
(h)\the North Maharashtra University Act, 1989, o Mah. XXIX

f 1989.
shall stand repealed. °

(2)Notwithstanding the repeal of the said Acts,—

(i) any person holding office immediately before the commencement of this Act as
Vice-Chancellor of an existing university shall, on such commencemeit, to be the
Vice-Chancellor of the corresponding university an« shall continue to hold the said
office till his term of office as Vice-Chancellor of the existing university would have
expired had he continued to be as such unless he ceases to be the Vice-Chancellor by
reason| of death, resignation or otherwise before the expiry of his term of office as
aforesaid and shall exercise all the powers and perform all the duties conferred and

imposéd on the Vice-Chancellor of the corresponding university by or under this Act;
|

(ii) all colleges which stood affiliated to any eysting university immediately before
the commencement of this Act, shall be deemed. to be affiliated to the corresponding
university undelf this Act till their affiliationy{ is withdrawn by the corresponding
university under this Act; ' :

(iii) all other|educational institutions which were entitled to any privileges of any
existing university shall be entitled to similar/privileges of the corresponding university;

(iv) all property, movable or ifnmovablé, and all rights, interest of whatsoever kind,
powers and privileges of any existing un,{versity-shall stand transferred to and shall,
without further assurance, vest in, the corresponding university and be applied to -
the objects and purposes for which th7~/ corresponding university is constituted;

\ ‘ 7

(v) all benefactions accepted or received by any existing university and held by it
immediately before the commencement of this Act, shall be deemed to have been
accepted or received or held by the corresponding university under this Act, and all
the conditions on which such benefactions were accepted or received or held shall be
deemed to be valid under this Act, notwithstanding that such conditions may be
inconsistent with any of the provisions of this Act; ‘

(vi) all debts, liabilities and obligations incurred before the commencement of this

Act, and lawfully subsisting against any existing university, shall be discharged and
satisfied by the corresponding university; ‘

(vii) any will, deed or other document made before the commencement of this
Act,which contains any bequest, gift, term or trust in favour of an existing university
shall, on and from the commencement of this Act, be construed as if the corresponding
university is named therein instead of the existing university;

(viii) all references in any enactment or other instruments issued under ahy

enactment, to any existing university shall be construed as references to the
corresponding university; / v
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(ix) the appointment of examiners validly made urder the szud Acts and subsjsting
imnediately before the commencement of this Act, shall be deemed to have|been
madewder and for the purposes of this Act for the correspondmg university, and

such exahjpers shall continue to hold office and to act until fresh appointmenis are
-made undeiis Act;

(x) the teachiws, who were recognised f2achers of the university under the said
Acts inrespect of awy of the existing university immediately before the commencement
of this Act, shall be dwmed to be recognised teachers of the corresponding university

under and for the PUU\%es of this Act and shall continue to be such recoomsed
teachers until fresh reco \ons are granted under this Act;

(xi) the reglstered o aduate\ whose names were entered in the register of graduates
maintaizc

2i%ied by the existing uniersity immediately before’the commencement of this
Act, shall be deemed to be repistered graduates of the-corresponding university
under and for the purposes of thi{Act and the register so maintained and the registered
graduates whose names are so entered thérein, shall continue to be the register

" maintained by the correspondinguniversity, and the reglstered graduates to be the

registered graduates,

(xii) all Statutes and Ordmanc:s made under the said Acts in respect of any
existing university shall, in so far asthey are not inconsistent with the provisions of
this Act, continue in force and be deemed to have been made under this Act in respect
of the corresponding university by the Senate or the Management Couricil, as the

case tiay be of that university, unt11 they are superseded or modified by the Statutes
made under this Act; ‘ ‘ Y :

(xuz) all Regulations and Rules made by the Management Council, the Academic
Council or the Faculties or other authorities of any existing universities shall, in so far
as they are not inconsistent with the provisions of this Act, continue in force and be
deemed to have been made under this Act by the Management Council, the Academic -
Council, the Faculties or other authority, as the case may be, of the corresponding

university, until they are superseded or modified by the Regulations or rules, made
‘under this Act;

(xiv).a standard code, if any, prescribed under the said Acts shall be deemed to
have been prescribed under this Act and shall, save as otherwise provided by or
under this Act, continue to remain in force, until it is superseded in accordance with

' the provisions of this Act;

(xv) all notices and orders made or issued by any authority under any of the said
Acts shall, in so far as they are not inconsistent with the provisions of this Act,
continue in force and be deemed to have been made or issued by correspondmﬁ

'authorrty until they are superseded or modified under this Act;

(xvz) the College Tribunal constltuted under any of the existing University Acts
and existing on the date of commencement of this Act shall continue to function as
such till the constitution by the State Government for such University, University
and College Tribunal under this Act, and on the date of constitution of the
University and College Tribunal for such University, all the disputes or matters
or appeals pending before such College Tribunal shall stand transferred to such -

f
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University and college Tribunal and shall be dealt with and disposed of by such
University and College Tribunal:

‘Provided that, no Statutes, Ordinances, Regulations, rules, notices or orders made
or issued under any of the Acts repealed by this section and in force immediately
before the commencement of this Act, shall be deemed to be inconsistent with the
provisions of this Act by reason only that the power to make or issue such Statute.
Ordinance, Regulation, Rule, Notice or Order under this Act vests in a different authority
or body or officer, or that the subject matter thereof is permissible only under a
different form of subordinate legislation or instrument to be made under this Act.

'*[115A. Notwithstanding anything contained in this Act or the statutes or the Temporary
rules made thereunder, for the purposes of admission to the first year degree courses
in Engineering, Technology, Architecture and Pharmacy, the area of the North first year
Maharashtra University and the University of Pune shall for a period of not exceeding
two years including the academic year 2002 2003, be treated as single University

area. ]

provision for
admission to

Engineering.
Technology,
Architecture
and
Pharmacy
for North
Maharashtra
University
and
University
of Pune area.

116. If any difficulty arises in giving effect to the provisions of this Act, the State Removal of
Government may, as occasion requires, but not later than two years from the date of difficulties.

commencement of this Act, by order, do anything, not inconsistent with the objects
and purposes of this Act, which appears to it to be necessary or expedient for the
purpose of removing the difficulty. : .

THE SCHEDULE

[See sections 3(/) and 6(]) ]
ParT 1
Name of the existing Name of corresponding University area
university university under this Act :
) @ ©)
1. 3[The University of Mumbai  *[The University of " Districts of—
constituted under the Mumbai.] (1)3[City of

Mumbai University Act, S - Mumbai]
1974 (Mah. XXII of 1974). v o (2)Mumbai -
' Suburban]
(3) Raigad
(4) Thane
(5) Ratnagiri
(6) Sindhudurg.

This section was inserted by Mah. 13 of 2000, s. 2.

This section was substituted by Mah..2 of 2003, s. 2. )

This was substituted by GN., H. and T.E. and E., No. URT. 1494/(149)/94/UNI1-3,
dated the 7th September 1994, '

4 These words were substituted for the words “the University of Bombay” by Mah
25 of 1996, Schedule, entry (5).

o e

E S

These words were substituted for the words “City of Bombay” by-Mah. 25 of 1996, Schedule entry (5).
These words were substituted for the words “Bombay Suburban” by Mah. 25 of 1996, Schedule entry ().
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Name of the existing

Name of coresponding

University area

university university under this Act
() (2) S (3)

2. The Univercity of Poona.  '[The Savitribai Phule . Districts of—
constituted under the Pune University ()Pune
Poona University Act. . S ~ (2) Ahmednagar
1974 (Mah. XXIII of 1974), (3) Nashik.

3. The Shivaji University. The Shivaji’ Districts of—
constituted under the University. (1) Kolhapur
Shivaji University Act, (2)Sangli
1974 (Mah. XXIV of 1974). (3)Satara

o (4) Solapur.

4. The Dr. Babasaheb The Dr. Babasaheb [Districts of—
Ambedkar Marathwada Ambedkar (1) Aurangabad
University, constituted Marathwada (2) Jalna
under the Marathwada University. (3)Beed
University Act, 1974 (4) Osmanabad.]
(Mah. XXV of 1974).

5. The Nagpur University 3[The Rashtra Sant Districts of—
constituted under the Tukdoji Maharaj (1) Nagpur
Nagpur University Act, University, (2) Bhandara
1974 Mah. XXVIof 1974). Nagpur]. 53) Chandrapur

. o [**] .

6. The Shreemati Nathibai The Shreemati ‘The State of
Damodar Thackersey Nathibai Damodar Maharashtra.
Women’s University, -Thackersey Women’s
constituted under the University.

Shreemati Nathibai ’
Damodar Thackersey

Women’s University Act,

1974 (Mah. XXVII of 1974).

7. The Amravati University,  °[The Sant Gadge Baba Districts of—
constituted under the ~ University, Amravati). (1) Amravati
Amravati University (2) Akola
Act, 1983 . (3) Buldhana
(Mah. XXXVIIof 1983). (4) Yavatmal

‘ [(5) Washim}.

8. The North Maharashtra The North Districts of—
University, constituted Maharashtra © (1) Jalgaon
under the North University. (2) Dhule.
Mabharashtra University [(3) Nandurbar].

Act, 1989
(Mah. XXIX of 1989).

[1994 : Mah. XXXV

1. These words were substituted for the words “The University of Pune”"by Mah. 36 of 2014,52.

2. Area of the University was substituted by G. N. Hand T. E. and E, No. 1494/(1491/94) UNI-
dated the 7th september 1994, publishéd in Malarahtra Government Gazzet, in part four-B,
Pages682-683. : '

. This sub-entry was substituted by Mah.21 of 2005, s. 2(a) ‘

4. Sub-enteries (4) and (5) were deted by G. N. HIT. ED. No. MISC 2007/(322/07)/UNI-49

dated the27th September 2011. ‘ ‘ '

5. This entry was substituted by Mah.21 of 2003, s. 2(h)

. This sub-entry was added by Mah. 55 of 2000, s. 61(a)(i).

7. This sub-entry was added by Mah. 55 of 2000, s. 61(a)(ii).

(8

=}
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Part 11

|See section 3(2)}

Name of New University University Area
(h , ' ()
"T1. The Swami Ramananda Teerth "~ Districts of -
Marathwada University (1)Nanded
: (2) Parbhani

(3.atur.]
“1-bHingoli]

2. The Solapur Uiversity. : - Distticts of Solapur]

3. Gondwana University.' Districts of =~
(1) Chandrapur.
(2) Gadchiroh,)

1. This entry was inserted by G.N.. H. and T.E. and E.. No.URT. 1494/(140)/93/UN]-3 dated the
7th Scptember 1994, :

. This sub-entry was added by Mah. 55 of 2000. s. 61 (h).
. This entry was added by GN.. H. and T.E.. No.USG. 1601/(94/2004)/UN1-1, dated the 22nd July
2004. '

4. This entry was added by G.N.. H. and T.ED., No.MISC. 2007/(322/07)/UNI-4, dated the 27th
September 201 1. ’

[

w
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